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LOK SABHA
Friday, 5th September, 1958

The Lok Sabha met at Eleven of the
Clock.

{Mg. Sexaxer in the Chair}

ORAL ANSWERS TO QUESTIONS

Government of India Toarist Office,
Paris

*947. Shri Abdal Salam: W)ill the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether 1t 13 a fact that a huge
building for Tourist Office in Paris
was taken on lease at high, costs and
is Jying almost empty.

(b) if so, the reasons therefor, and

(¢) the action taken in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No. Sir. The
Government of India have taken only
a small portion of a hotel in Paris,
for their Tourist Office The area of
the rented space 1s 3161 sq ft. The
lease 15 for 15 years. Considering the
cantral location of the premises and
the prevailing rent values for such
accommodation, the rent of Rs 2.835%
per month being paid for it, is not
regarded as high. A major portion of
the premises acquired is fully in use
and the surplus space, in excess of
the requirements of the Tourist Office,
18 proposed to be utilised by the Infor-
mation Wing of the Indian Embassy.

(b) and (c). Do not arise.
163 LSD-—1.
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Shri Abdul Salam: Is it a fact that
a huge amount was paid as pugree—

as gratis—for getting the build’mg;. if
so, may I know how much was paid?

Shri Raj Bahadur: A sum of
Rs. 3,57,640 equal to 19 million francs
was paid in a lump sum as ‘key
money' which happens to be a legal
transaction, a recognised transaction
in France.
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Shrl V. C. Shukla: What is the
estimated number of tourists that
come from France to India? Has
there been any increase in the num-
ber of tourists that come from France
to India afler this tourist office has
been opened there?

Shri Raj Bahadur: The proposal to
open this office was concelved 1n 1855
and we opened 1t in early 1956. Since
then 1 think there has been a regular
increase. The number of tourists’
arrival from Paris to India was 882
in 1955 In 1956 the number went up
to 1726. In 1957 the number was 1855
and 1958 figures are not available

Shri Tangamani: The hon. Minister
said that Rs. 2,57,640 has been paid as
‘key money’. May 1 know whether
that amount will be adjusted towards
the rental of Rs. 2,835 per month?

Shri Raj Babadur: No, Su: ‘“key
money’ i3 ‘key money'.

Mr. Speaker: I am afraid that will
be copied here also.
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Sclentific Research on Arid Lands

*948. Shri Subodh Hansda: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the steps taken to carry on
scientific research on Arnid lands;

(b) the number of such Research
Stations established 1n India; and

(c) whether any foreign assistance
has been asked for to carry on the
research work?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
A Desert Afforestation and Soil Con-
servation Research Station was set up
at Jodhpur in 1952 This provides
inter alia for applied research work
on a number of problems of arid lands.

(c) Yes, Sir Under the UNESCO's
major project on arid land research
programme, technical assistance in the
form of experts, fellowships and
equipments will be available for
further expanding the programme of
the research station at Jodhpur so as

to cover all problems relating to arid
lands

Shri Subodh Hansda: May I know
the total amount spent since the incep-
tion of this scheme

Shri M. V. Krishnappa: For this
scientific research on arid lands we
have not spent much, but 1t has been
caiculated that nearly Rs 15 lakhs
will have to be spent 1in the remaining
part of the Second Plan

Shri Subodh Hansda: May 1 know
whether any other research station
would be established 1n any other part
of the country®

Shri M. V. Krishnappa: First we
will set up the research station 1n
Jodhpur It 1s only after that the
question about starting other stations
will be considered

Shri Ranga: Are our scientists who
are working at this research station
in touch with similar work that 1s
bemng carried on mn the USSR,
specially Central Asia?

5 SEPTEMBER 1938
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Shri M. V., Krishnappa: No, Sir,
under UNESCO we got two experts
from Australla; we will follow the
Australian pattern in this.

Dr. Ram Subhag Singh: May I know
whether the knowledge gained there
1s utilised somewhere or not?

Shri M. V. Krishnappa: It is too
early to say that The station will be
set up very ecarly In September-
October we are expecting two experts,
and unde: their advice this station
will be set up

Shri Goray: May I know what is
the rainfall per year in these areas?

Shri M. V. Krishnappa: It ranges
from 4 inches to 25 inches

Shri Harish Chapdra Mathur: This
work 1n Jodhpur has been gowng on
for quite a considerable time It is
another thing that you are setting up
a new wing May I know what has
becn done during the last two years”

Shri M. V. Krishnappa: The work
going on 1n Jodhpur is in regard to
the afforestation scheme and not about
the arid research scheme

Zoo in Delhi
+
Shri Ram Krishan:
Shri D. C. Sharma:
*949./ Sardar Igbal Singh:
Shri S. M. Banerjee:
[_Shri Tangamani:

Will the Minister of Food and Agri-
culture be pleastd to state the pro-
gress made so far towards the con-
struction of a zoological garden 1In
Delhs?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): A statcment
1s Jaid on the Table of the Lok Sabha
{See Appendix 1V, annexure No. 39]

Shri Ram Krishan: May 1 know the
total amount spent so far on this con-
struction work?

Shri M. V. Krishnappa: The Delhi
zoo ulumately will cost about
Rs 120,00,000 and it 1s said that it
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would take about five years to com-
plete the whole thing. Up till now
we have spent about Rs. 30 lakhs, and
from the beginning of next April we
want to open the zoo for the public.

8hri Ram Krishan: May I know
whether the entire work will be com-
pleted during the remaining period of
the Second Five Year Plan?

Shri M. V, Krishnappa: It will take
five years from today to complete the
whole thing, but we expect that from
next April the zoo will be ready for
the visitors.

S8hri D. C. Sharma: Mey I know if
any Indians are being sent abroad for
training in the art of looking after the
200 properly?

8hri M. V. Krishnappa: We got
some experts from Germany and an
expert in botanical garden from Japan,
and we have trained our men from
those experts whom we got from
Germany and Japan.

Shri Tangamani: May I know whe-
ther the devclopment of these 37 acres
adjnining the Purans Quila for the
Botsnical Gardens forms part of the
core of the Plan?

Shri M. V. Krishnappa: This is part
of the zoo—the Botanical Gardens to
the extent of 37 acres. In this Botani-
cal Garden a portion to the extent of
11 acres will be for a landscape garden
of the Japanese type.

Mr. Speaker: The hon Member
wan!s to know whether this 1s a part
of the core of the Plan,

Shri M. V. Krishnappa: It i1s a part
of the Plan.

Mr. Speaker: The core has vet to
develop in a tree.

Shri S. M. BRanerjee: We have
presented many baby elephants to
other countries May I know whether
we have got some animals from any
of those countries?

Shel M. V. Krishnappa: Yes; we
have already got a number of animals,
There are nearly 400 animals, and

5 SEPTEMBER 1958
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somne of them were presented to the
Prime Minister and also our President.
For the information of the hon. Mem-
bers I would like to szay that there is
already an elephant which will not
only dance, but dance to the tune of
music.

Shri Goray: That is not from any
foreign country; that is from here.

Shrimati Renn Chakravartty: We
have one of the fnest zoological
gardens in Calcutta, which has been
there for very many years. May 1
know what was the exact necessity for
us to send abroad our people to be
trained under experts?

Shri M. V. Krishnappa: We got the
experts from Germany and Japan; we
did not send any Indian expert to be
trained from outside. We have very
many 2005 in India, out of which Cal-
cutta is also ane But this will be
the biggest in Asia, and we want to
see that all that deserves a place in a
zoo will be in that zoo.

Gandak Project

+
Shri Ram Krishan:
{Shri Rajendra Singh:
| Sardar Igbal Singh:
| Shri Bibhuti Mishra:
! Dr. Ram Subhag Singh:
*950 . { Shri Shivananjappa:
1 Shri Radha Raman:
Shri Bishwanath Reoy:
| Pandit D. N, Tiwary:
| Shri Hem Barua:
| Shri Jhulan Sinha:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1162
dated the 11th March. 1958, and state
the further progress madr regarding
Gandak Project?

The Deputvy Ministr- of Irrigation
and Power (Shri Hathi): The Central
Water and Power Cormission have
examined the Project Report and sent
their preliminary technical comments
to the Government of Bithar. The nego-
tiations with the Government of Nepal
are still going on.
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Shri Ram Krishan: May I Jmow
whether any decision has been taken
ubout the selection of the site?

Shri Hathi: Yes; the decision about
the barrage has already been taken.
It would be across the Gandak river
at about a thousand feet below the
existing canal.

Shri Shree Narayan Das: May I
know if the Government of Nepal have
asked for a provision in the agree-
ment for a larger number of miles of
canalg in their territory and if so,
the expenditure likely to be incressed
by this?

Shri Hathi: The negotiations are
going on between the Government of
Nepal and the Government of India.
About the technical aspects and the
benefits which India would derive,
certain points have crogped up, but it
would not be desirable at this stage
to tell all that has transpired or is
transpiring between the two Govern-
ments. We are in the stage of nego-
tiation.

Dr. Ram Subhag Singh: May I know
whether this Gandak project work will
start during the Second Plan?

Shri Hathi: The intention is to start
it in the Second Five Year Plan. A
provision of Rs. 5 crores has also been
made for that project.

Shri Hem Barua: May I know if it
is a fact that a group of Nepalese
engineers has left for the barrage site
mccording to the decisions arrived at
the conference held towards the end
of July between the representatives of
the two Governments—Nepal Govern-
ment and Government of India—and
if so, have they submitted any report
on the basis of which the agreement
is to be signed?

Shri Hathi: A team of engineers
from India did go to Nepal to discuss
certain technical matters. The report
and the discussions that took place
were submitted to the Ministry. The
Nepal Government are algo thinking
of sending a8 commission o the site.
We are awaiting that now.

§ BEPTRMBER 1088
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Shrt Radbs Baman: May I koow
whether it is a fact that the agree-
ment which is to be concluded is being
delryed on mecount of the King going
on foreign tour?

An Hon, Memher: He has returped.

Shri Radha Raman: May I know
whether that agreement is now being
expedited?

Shri Hathi: As I said, we are in the
stage of negotiation. We on our part
are trying to expedite the conclusion
of the agreement as soon as possible.

Policy of Decentralization of Raflwmy
Board

*951. Shri Harish Chandras Mathor:
Will the Minister of Railways be
pleased to state:

{(a) whether Railway Board have
taken any further steps during the
year to give effect to its policy of
decentralisation at all levels; and

(b) what is the nature of the steps
taken?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) It is
presumed that the Hon'ble Membkr is
referring to delegation of powers.

Increased powers were delegated to
General Managers in 1854 and agwin
in 1857. The scope for further dele-
gation is thus limuted, but further
powers are delegated to Genersl
Managers whenever it is found neces-
sary to do so.

(b) During 1858, railway admmns-
trations were granted additional
powers in some cases, particularly in
respect of purchase of stores up to
Rs, 25,000 in each case without going
through Director General, Supply &
Disposals. (The previous limit was
Rs. 10,000 in each case).

Shri Harish Chandra Mathar: May
1 draw the hon. Deputy Minister's
attention to my question. ] asked
about decentralisation at all levels and
not only at the General Manager's
leyel, bécause the work is executed
by the subordinates to the Genernl
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Munager. May I know whether there
is any decentralisation which has taken
place at all levels, below the General
Muanager's level?

Shri 8. V. Ramaswamy: We are not
quite clear about the meaning of the
word the hon. Member is using. I
take it that it is delegation of powers.
If that is so, enhanced powers have
been delegated to the General
Maneagers, Heads of Departments, etc.
If the hon. Member is interested in it,
I shall read that portion

Mr. Speaker: Delegation has taken
place at lower levels also.

Shri Rarish Chandra Msthur: May
I know whether this question was dis-
cussed at the last General Managers’
meeting with particular reference to
disciplinary action and if so, what was
the general view “of the decision
taken?

Shri 8. V. Ramaswamy: We do not
propose to disclose it at this stage.

Shri Damani: May I know whether
the question of holding meetings of
the Railway Board at zonal head-
quarters has been considered?

Mr. Speaker: How does .it arise out
of this question?

Shri Tangamani: May I know whe-
ther any powers have been delegated
to the Divisional Superintendents and
if so, up to what amount can they
spend without any sanction previously
from the General Manager?

Shri 8. V. Ramaswamy: Yes.
General Managers have recently been
authorised to delegate powers of local
purchaze and stores which are nor-
mally to be exercised only by Con-
troller of Stores to Divisional Superin-
tendents also, subject to the limits
given below: (&) Purchase of non-stock
items up to Rs. 100 per item, but not
exceeding Rs. 1,000 in the aggregate
per month. (b) In the case of emer-
gency, purchase of stock items up to
R 100 per itemn, dbut not exceeding
Rs. 1,000 in the aggregste per month
in cemsultation with the ‘concerned
accounts officer.
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Shri Kasliwal: May I know what
particular powers were delegated to
the Deputy General Managers in
1957-58?

Shri 8, V. Ramaswamy: It is a
matter of internal adjustment; I would
require notice of that question.

Mr. Speaker: Am I to understand
that Mr. Damani’s question is whether
the meetings of the Board will be held
at various zonal headquarters?

Shri Damani: Yes. If the meeting
is held at the zonal headquarters, they
can study the problems of that area
carefully.

Shri 8. V. Ramaswamy: The meet-
ing of General Managers is held so
far only in Delhi. They have not been
held at the headquarters of the various
zones.

Mr. Speaker: He wants to know
whether the meetings of the Railway
Board will be held at the various
zonal headquarters, so that they may
understand the problams there.

Shri Harish Chandra Mathur: The
hon. Deputy Minister has said that he
is not in a position to disclose at this
stage the question of delegation of
power discussed at the General
Managers’ meeting. May 1 know if
he considers it to be not in the public
interest”

Shri 8. V. Ramaswamy: If the hon.
Member renews his question at a later
stage, I shall answer it.

Mr. Spesker: What is the good of
going into these matters? He has zaid
that at this stage it is not desirable
to disclose those things.

Shri Ranga: The hon. Deputy Minis-
ter said that at present these meetings
are not being held in the zonal head-
quarters. Is the adwvisability of hold-
ing these meetings in the zonal head-
quarters likely to be considered?

Shri S. V. Ramaswamy: The quese
tion is not under active consideratiom
now.
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Remodelling of New Delhi Station

*952. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the amount spent up-to-date on
the remodelling of New Delhi Station;
and

(b) whether the entire project of
remodelling of this station has been
completed?

The Deputy Minister of Rafllways
(Shri S. V. Ramaswamy): (a) The
expenditure booked so far on the re-
modelling of the New Delhi Station
and the Yard is Rs. 28.67 lakhs.

(b) No, Sir. The final phase of the
work is expected to be completed by
about December, 1958.

Shri D. C. Sharma: May I know
how far this remodelling of the rail-
way station will reduce congestion in
goods and passenger traffic?

Shri S, V. Ramaswamy: 1 think pas-
senger amenities have increased con-
siderably and the congestion in New
Delhi station has been relieved to a
considerable extent. So far as the
goods traffic is concerned, the yard
programme i3 in three phases. Phases
1 and 2 have been completed. Phase 3
is yet to be completed and if that is
also completed, the goods traffic will
be handled with better facility.

Shri Shree Narayan Das: The hon.
Minister has said that the remodelling
has not yet been completed. May 1
know what will be the total expendi-
ture involved if it is to be completed?

Shri 8. V. Ramaswamy: With regard
to yard remodelling, it is in three
phases. Phases 1 and 2 have been
completed. Phase 3 consists of provi-
sion of platform....

Mr. Speaker: He wants to know
only the money required.

Shri 8. V. Ramaswamy: So far as
the new station building is concerned,
it has been completed at an estimated
cost of Rs. 19.95 lakhs. The up-to-date
booked expenditure is Rs. 20.54 lakhs.

8 SEPTEMBER 1858
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So far as the yarq is concerned, the
estimated cost is Rs, 10.60 lakhs. We
have spent so far Rs. 8.13 lakhs.

Mr. Speaker: The hon, Deputy
Minister was only asked what more
money has to be spent to make it
complete. These details make us
dizzy. Rs. 4 lakhs, Rs. 5 lakhs, ete.—
who knows all these details? Next
question,

Central Council of Ayurvedic
Research

+
(Shrl Kodiyan:
'L Shri Padam Dev:

Will the Minister of Health be
pleased to state:

*953.

(a)-whether Government have taken
any final decision with regard to the
proposal for establishing a Central
Council of Ayurvedic Research;

{b) if so, the nature of the decision;
and

(c) the views expressed by various
State Governments on the proposal?

The Minister of Health (Shri
Karmarkar): (a) Yes.

{(b) and «c). Almost all the State
Governments were in favour of the
proposal but subsequently the Central
Council of Health decided that the
development of the indigenous systems
of medicine should be left to the
individual State Governments. There-
fore the establishment of such a Coun-
cil was not considered necessary for
the present.

Shri Kodiyan: The Central Council
of Health during the recent meeting
held in January this year recom-
mended to the Central Government
that research in the indigenoug sys-
tems of medicine should be encourag-
ed by the Centre. May 1 know what
steps have been taken so far to imple-
ment this recommendation?

Shri Karmarkar: The aid that the
Central Government gives is towards
upgrading Ayurvedic institutions and
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research in Ayurveda. For research
work In the indigenous systems and

aid for Ayurveda the expenditure was
as follows:

1954-55 Rs. 12,82,000 in round
) numbers

1956-57 Rs. 10,20,000

1957-58 Rs. 18,28,0600

and this was given by way of aid.
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Mr. Speaker: In the case of students
of arts, scholarships etc., are given.
Likewise, so far as ayurvedic doctors
are concerned, why don't you give
some such encouragement?

Shri Karmarkar: We have a post-
graduate training centre in Jamnagasr,
where we are taking ayurvedic gra-
duates. We are giving them stipends
and meeting their expenditure.

Dr. RBam Subhag Singh: May I know
whether any members of the Central
Health Council are directly associated
with any indigenous system?

Shri Karmarkar: The members of
the Central Health Council, are the
Ministers in the various States. *
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Myr., Speaker: Are there people
practising Ayurvedic system?

Shri Karmarkar: Well, they are all
Ministers. I cannot say whether any
of them are ayurvedic doctors.

Mr. Bpeaker: Apart from the Minis-
ter?

Shri Karmarkar: That 1s the mis-
understanding. My %on. friend seems
to think that the Central Health
Council is something different. It
consists of only Ministers of the States.
Whenever they come here, they also
bring with them their experts,
whether in the allopathic system or
ayurvedic system.

Shri 8. M. Banerjes: The hon. Minis-
ter has stated that preference is being
given to the ayurvedic graduates.
Recently, in the Lucknow University
when they wanted ayurvedic gradu-

ates they wanted people with MBBS
qualifications.

Mr. Speaker: The hon. Member may
convey it to the Minister.

Shri 8. M. Ranerjee: How is 1t being
encouraged, that is what I want to
know. Proper encouragement is not
being given to students.

Mr, Speaker: The hon. Minister at
the Centre is anxious that the ayur-
vedic doctors should be encouraged.
If there is any individual case n
which, according to the hon, Member,
this system is not being encouraged,
he may bring that case to the notice
of the Minster.

Dr. Sushila Nayar: In the final
decision of the Central Council of Re-
search for Ayurved, is there any
proposal for having ayurvedic re-
search 1n the Indian Council of Medical
Research?

Shri Karmarkar: Under the auspices
of the Indian Council of Medical Re-
search also some research is going on.
But there is no idea of having large-
scale ayurvedic research under the
Indian Council of Medical Research.
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Dr, Sushils Nayar: May I know who
carries out this research in the Indian
Council of Medical Research? Are
syurvedic experts associated with this
research or is this research being car-
ried on by ordinary doctors of modern
medicine entirely

Shri Karmarkar: So far as the
Indian Council of Medical Research
is concerned, as I said, they are siding
some schemes of drug research as
such, including indigenous drugs. The
subject of ayurveda as such is not
being tackled by the Indian Council of
Medical Research but by the Govern-
ment of India. As I indicated earlier,
we give aid to research institutions,
like the one in Jamnagar. We also
give aid for the purpose of upgrading
the ayurvedic institutions.

Mr. Speaker: She wants to know
whether Ayurvedic drugs are &lso
taken for research and whether the
research 1s done by Ayurvedic
doctors.

Shri Karmarkar: In the Jamnagar
Institute research is being done by
ayurvedic doctors. Of course, doctors
of modern medicine are also there to
compare the results. Otherwise, the
research proper is being conducted by

ayurvedic pandits.
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Electrification Schomes on Sewth
Eastern Rallway
+
Shri V. C. Shukia:
"o54. { Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
railway electrification programme for
the South-Eastern Railway's coal and
iron region hes been adversely affect-
ed due to lack of power;

(b) whether it is a fact that the
above programme was drawn up on
the understanding that power weuld
be available from the West Bengal
Government's power station at Durga-
pur and the Rihand project in Uttar
Pradesh; and

(c) if so, what are the reasons for
the non-availability of power from
these sources?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) Yes.

(¢) Power would not be available
from the West Bengal Government's
power station at Durgapur due to
various commitments for Power sup-
ply already entered into by West
Bengal Government. However, as
already stated in reply to part (a) of
the question, Electrification programme
for the South-Eastern Railway’s Coal
and Iron region will not be affected
as adequate Power for thus region will
be made available by D.V.C., Hirakud
and Rihand projects.

Shri V. C. Shukla: I did not ask
about the South Eastern Railway. My
question relates to the electrification
programme in the south-eastern coal
and steel region, which includes the
Eastern Rallways also. May I know
whether it is a fact that when the
outlay on this electrification was
devised it was agreed that the trans-
formers costing about Rs. 11 croces
will be supplied by the manufacturers
and now they have told us that the
railways themselves will have to pro-
vid{.- thesc transformers at their own
cost.
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8hri 8. V. Ramaswamy: With regard
to these transformers I have no parti-
culars, I shall submit for the con-
sideration of the House that there are
four schemes on BEastern Railways and
three schemes on South Eastern Rail-
weays and out of this’ four in all have
been taken up for work. These lines
ere: Durgapur-Mughil Sarai including
Pradhankanta Pattardih, Asansol-
Tatanagar-Rourkela, Kharagpur-Tata-
nagar and one other line which 1 shall
presently mention. The total require-
ments for these is about 177 mega-
watts. For these four schemes only
112 megawatts are required. With
regard to transformers I am not in a
position to answer the question.

Shri V. C. Shukla: 1 wanted to know
specifically about the transformers,
‘whether the manufacturers of the
electrical equipment are going to give
the transformers or the railways them-
selves have to purchase them and
whether they were included in the
original estimate.

Shri 8. V. Ramaswamy: ] require
notice.

Shri Panigrahi: May 1 know the
total amount of electricity required
for this electrification programme and
the sources from which this electricity
is supposed to be made available?

Mr. Speaker: The hon. Minister says
that he wants notice.

Shri S. V, Ramaswamy: The hon.
Member 1s asking another question.

Mr. Speaker: He wants to know the
fotal amount of electricity that is
required.

Shkri 8 V. Ramaswamy: 177 mega-
watts are required. 112 megawatts
are required immediately for the pro-
jects undertaken in the Second Five
Year Plan and they have been pro-
mised to be made uvailable.

Shri Panmigrahi: What about the
electrification programme?

Mr. Speaker: How much of eleciri-
city will be available from Hirakud?
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Shri 8. V. Ramaswamy: 25 mega-
watts will be supplied from Hirakud.

Shri V. C. Shukla: The previous
electrification programme was to cover
800 miles. Later on it was extended
to 1,434 miles. May I know if all these
1,434 miles are going to be electrified?
It not, doe: the Government realise
that coal and steel production in these
regions which require greater increase
will suffer and production targets will
not be achieved if this area is not
electrified?

Shri 8. V. Ramaswamy: Several
questions have been telescoped into
one and it is difficult......

Mr. Speaker: The hon. Minister may
answer one Or may answer none at
all. 1 have no objection.

Shri V. C. Shukla: But, Sir,......

Mr. Speaker: I am not going to
allow. This is a suggestion. The hon.
Minister is charitable in saying that.
On the other hand it is not a guestion.
He only wants to know why do they
reduce it, there is so much need for
electricity and so on. Hon. Member
may send a note to the hon, Minister,

Construction of Second Shipyard

+
Shri Supakar:
*955. { Shri Kunhan:
{ Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the nature and the amount of
aid oftered by Japan for the construc-
tion of India’s second shipyard; and

{b) the production capacity to be
achieved with the aid?

The Minister of State in the Minis-
try of Transport and Cemmunications
(Shri Raj Bahadur): (a) and (b).
There has been no offer of aid a= such
from Japan for the construction of
the second shipyard However, a
communication was received from the
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Shipbuilders’ Association of Japan in
April, 1858 that they were prepared
to send a technical team to India to
study local conditions and other
details and to explore ways and means
of possible collaboration in this
venture.

Shri Supakar: May I know if the
Japanese Government or this concern
are not prepared to give any loan or
monetary help to India for the deve-
lopment of this shipyard?

Shri Raj Bahadur: It was the Ship
Builders’ Association of Japan which
came forward with this particular
offer. The terms for consideration
were participation on the basis of 45:55
or even up to the extent of 49:51,
manufacture of small passenger ships,
other coastal crafts and other harbour
crafts. The proposal for consideration
was that out of Rs. 2 crores, they
may be able to contribute up to the
extent of Rs. 1 crore even.
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Shri C. D. Pande: If the offer from
Japan is accepted, will it preclude
tenders being placed elsewhere?

Shri Raj Bahadur: I do not think so,
because as soon as a decision is taken
in regard to the location of the second
shipyard, the first question that will
arise is how to process that particular
project. This offer is independent of
that.

Shri Radhelal Vyas: May I know
whether the Government of India
have prepared any blueprint for the
building of the second shipyard which
may be placed before the Japanese
concern?
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Shri Raj Bahadur: In fact, the
essence of the offer was that the
Japanege Association wanted to send
a team of four experts to examine the
location and other details of the ship-
yard that they proposed to establish.
We requested them to hold over this
particular offer until we have taken
a decision on the report of the UK.
mission for the location of the second
shipyard.

Shri Radhelal Vyas: My question
was whether the Government of India
have prepared any blueprint which
may be placed before this team of
experts?

Shri Raj Bahadur: The Government
of India have not yet prepared a
blueprint as such.

Shri Supakar: The report of the
British expert mission is now under
the examination of the Government of
India. May I know if the Japanese
concern are prepared to give this help
wherever we propose to locate this
shipvard or since they propose to
develop their own business on the east
coast of India, they have indicated
any preference while offering this aid?

Shri Raj Bahadur: The question of
preference and the extent of the col-
laboration that they will go into will
be decided only after we have con-
sidered their offer, the offer has come
here and negotiations have only
advanced a bit. At this stage it is too
premature for anybody to say how
tar they will be able to go

Shri Panigrahi: May I know whether
the experts have made any estimate of
the expenditure it the yard is located
in the area near to iron and coal areas
and in the area distant from that
place?

Shri Raj Bahadur: If the hon. Mem-
ber refers to the U.X. Mission and
their report, they have given some
figures which they have based upon
their calculations in regard to the
anticipateq expenditure for the
establishment of the shipyard at
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the five places to which they gave
preference in their consideration.

Shri Damani: May I know whether
any estimate has been prepared of the
total cost of this shipyard, the total
‘requirement of foreign exchange and
the offers received from foreign coun-
tries for'collaboration or assistance in
this connection?

Shri Raj Bahadur: If the hon. Mem-
ber refers to the estimate of the estab-
lishment of the shipyard, I have
already replied to that question that
the UK. Mission report already con-
tains this. If he means the target of
production, we propose to start from
60,000 tons and it may be extended to
one lakh tons.

Farmers' Forum

958. Shri Panigrahl: Will the
Minister of Food and Agriculture be
pleased to state whether Block Deve-
lopment officers in States have been
permitted to enrol members for Far-
mers’ Forum?

The Deputy Minister of Agricuiture
(Shri M. V. Krishnappa): No such
instructions have been issued.

Shri Panigrahl: May I.know the
number of farmers who have been
sent through the Farmers’ Forums to
difterent countries in delegations?

Shri M. V. Krishnappa: No farmer
representing the Farmers’ Forum as
such has been sent. It might happen
that while selecting farmers to be sent
to foreign countries, some might be
members of the Farmers’ Forum.

Shri Panigrahi: May 1 know whe-
ther the Government of India has
sponsored any such non-official body
known as the Farmers' Forum and are
inviting {armers from different parts
of India to occasional conferences?

8hri M. V. Krishnappa: Government
has no such scheme.

Shri Hem Barua: May I know if it
is a fact that often white-collared
gentlemen and nylon-clad gentle-
women, who have nothing td do wjth
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agriculture, are associated with this
Farmers’ Forum?

Mr. Speaker: Why does the hon.
Member think that agriculturists
should not wear this? We were all
progressing after the cinema has come
into vogue.

Shri Ansar Harvani: Has the Gov-
ernment of India given any financial
aid to the Farmers’ Forum?,

Shri M. V. Krishnappa: In the two
years 1856-57 and 1957-58 we have
given them some aid.

Pandit D. N. Tiwary: On what basis

are the delegates ta the Farmers’
Forum selected?

Shri M. V. Krishnappa: He must
ask the Farmers’ Forum. It is a non-
official, non-governmental body.

Shri Panigrahi: How are they
selected?

Mr. Speaker: The hon. Minister has
asked you to ask the Forum.
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Shri Subodh Hansda: What is the
benefit that has accrued from this R A FEE t o Tq¥ O ST

conference? o a5t F ag g2
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Mr. Speaker: He does not know.
That is the very question that was
put. So far as the details are con-
cerned, he does not know. The hon.
Member will put a separate question.

Shri P. 8. Daulta: For Delhi he
shouid know.

Mr. Speaker: Every detail he may
not know. A separate question may
be put down.

Fruit and Vegetable Development
Board.

+
Shri Bhakt Darshan:
*981 { Shr! Naval Prabhakar:
{_Sardar Igbal Singh:

Will the Minister of Food and
Agricalture be pleased to refer to the
reply given to Starred Question No.
349 on the 23rd November, 1956 and
state the progress so far made by the
Fruit and  Vegetable Development
Board which was set up under the
Indian Council of Agricultural Re-
search?

The Deputy Minister of Agriculture
(8hri M. V. Krishoappa): A Fruit and
Vegetable Development Committee
was constituted in Decemlbler 1858,
in order to deal with matters of
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general policy in respect of research
development, marketing and preser-
vation of fruits, vegetables and flowers.
Two meetings of this Committee have
so far been held, the first in March,
1857 and the second in  December,
1957. The status of thie Committee
has now been raised to that of a
Board and it has been redesignated as
‘Horticulture Development Board'.

8hri Jagdish Awasthi: The original
question was put in Hindi. He should
reply in Hindi.

Mr. Speaker: He wants the
answaer.

Hindi
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Shri Ranga: Is any special assistance
being given or expected to be given
to the people who are intcrested in
developing fruit gardening all over
India, and to that effect is any monev
placed at the disposal of the particular
Board for distribution among the
different States according to the plants
that they have made?

Shri A, P, Jain: Development of
horticulture forms part of the Five
Year Plan. The money is given direct
by the Government of India to the
States and not through that Board.
Roughly speaking—I am speaking
from memory—the assistance for
renovating old orchards is Rs. 1§ to
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Rg. 20 per acre. For planting an acre
of new orchard, an assistance of
Rs. 300 is given.
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Special Coupon Scheme for Foreign
Tourists

.0g3 Shri Hem Barua:
Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to state

(a) whether there 13 any proposal
regarding the Special Coupon Scheme
for Foreign Tourists;

(b) if so, the main feature of this
scheme; and

(c) when this will be introduced.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) and (c). In view of the difficult-
fes experienced by foreign tourists to
obtain theiwr additional requirements
of films for cameras, pipe tobacco ard
alcoholic drinks owing to the import
restrictions imposed by the Govern-
ment of ‘India, a proposal is  under
consideration of the Tourist Depart-
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ment in consultation with the Chief
Controller of Imports to issue coupons
to foreign tourists on arrival in India
through the various Tourist Offices
80 38 t0 ensble them to purchase these
goods upto specified limits from shops
recognised for this purpose by the
Tourist Department.” These shops will
sell the above goods to tourists on
production of the coupons and  will
keep proper account of the goods so
sold. Unused coupons will be sur-
rendered by tourists to the Customs
Authorities and suitable entries will
be made i1n the passports Special
import quotas will be allowed to
approved dealers in the three commod-
ities referred to above, on the
strength of the Tourist Coupons col-
lected by them. Necessary foreign
cxchange allocation has also been made
for this purpose with the concurrence
of the Economic Affairs Department

Since the details of this scheme, 1n-
volving consultation with the various
Departments of the Government as
well as with the shops and establish-
ments concerned, are yet to be worked
out, the scheme 15 not likely to come
mto effect before the end of the
year.

Shri Hem Barua: ] find in the state-
ment that for the additional rcquire-
ments of photographic films, pipe to-
bacco and alcoholic drinks Govern-
ment proposes to introduce a coupon
system for foreign tourists May 1
know 1if any lumit for these additional
requirements for the foreign tourists
18 fixed in terms of money?

Shri Raj Bahadur: Coupons for
these three articles to the extent of
Rs 250 per head.

Shri Hem Barua: May 1 know 1if 1t
s a fact that the Finance Mimwstm
proposes to allocate Rs. 2 milhon m
terms of foreign exchange for the
implementation of this scheme”

Shri Raj Bahadur: That 1s right:
that is the proposal

Shri Kasliwal: Probably, the hen
Minister is aware that only, two years
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back, a scheme of rupee travellers
cheques was introduced and imple-
mented. What are the special re-
asons now for this special coupon
scheme?

Shri Raj Bahadur: The rupee tra-
vellers cheque was for the benefit of
Indian travellers or travellers going
from India to other places just as
we have got other travellers cheques
This particular scheme has been evolv-
ed with a view to meet the difficulty
experienced by foreign tourists in
regard to their requirements 1n res-
pect of films, tobacco and drinks.

Shri C. D. Pande: May 1 know if
the Government is aware that the
main difficulty in tourist traffic 1s that
there are vexatious proh:bition laws,
low standard of railway travel, low
standard of catering and low standard
of hotels 1in mofusal areas® How
far 1s the Government going to set
these things right” It 1s not a qQues-
tion of issuing coupons for the quan-
tity of alcohol, but the restriction that
they can drink i1n their rooms and not
with their meals which they like.

Shri Raj Bahadur: So far as lack of
comfort in railway travel i1s concern-
ed,—1 shall take that first—I think
our air-conditioned travelling in rail-
ways 1s one of the best in the world
About the unsatisfactory nature of the
hotel arrangements 1in smaller towns,
I do recognise that there i1s need for
much 1mprovement Our dak bunga-
lows and rest houses require much to
be improved We are very active
about 1t and we are taking up the
matter with the respective State
Governments to see that the arrange-
ments in regard to furnishings and in
regard to other matters are streamlin-
ed so far as dak bungalows and rest
hou ¢s are concerned. About pro-
hibition, the matter 1s quite obvious.
We have the directive principle 1n
our Constitution

Shri C, D. Pande: The directive
principle 1s for us, not for them.

Shrimati Iia Palchoudhuri: For the
tourists to get their tobacco and the
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kind of drinks that they drink, a
quantity of the stuff could be kept
in the rest houses and guest houses
in the smaller towns. May 1 know
whether any such arrangement has
been made?

Shri Raj Bahadur: To begin with,
we shell have this arrangement of
additional facilities for getting their
tobacco, films and other things in 13
important towns, and in course of
time, as the scheme proves to be a
success by experiment or experience,
we shall try to extend it to other
places also.

Shri C. D. Pande: One part of my
question has not been answered. The
real difficulty which the tourist finds
and cannot understand is that drinks
are not served when meals are serv-
ed, and meals without drinks are not
comprehensible to them.

The Minister of Transport and
Communications (Shri S. K. Patil):
There are a number of difficulties so
far as prohibition laws in the various
States are concerned, and they have
affected seriously our tourism. We
are taking up the matter with the
State Governments that within  the
scope of the prohibition laws, such
liberty as could be given to the tourist
should be given. That is our view.

Raja Mahendra Pratap: This seems
to be very strange. We are speaking
of tourists and their comforts, and
people are dying of starvation!

Shri Hem Barua: Where do  the
Government propose to  distribute
these coupons, here or at the infor-
mation centres abroad?

Shri Raj Bahadur: Through the
agency of the regional tourist offices
and other than tourist offices also as
and when found necessary.

Aoccemmmodation for Tourists

*963. Shri Radha Raman: Will the
Minister of Transport and Communi-
catioms be pleased to state:

(a) whether it is a fact that Gov-
ernment had through its tourist offices
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tried paying guest accommodation for
tourists in Delhi or elsewhere;

(b) if so, with what results;

{c) whether there is & proposal te
encourage such ' schemes in  other
places; and

(d) whether any procedure has been
laid down by the tourist offices for
selecting such paying guest accommod-
ation and fixing the scale of payment?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). The
paying-guest scheme has been tried
through the Government of India
Tourist Offices in Delhi and Calcutta
only. The results were quite encourag-
ing in Delhi and, it is, therefore, pro-
posed to enlarge the list of paying-
guest establishments maintained by
the Delhi Tourist Office The ex-
periment in Caleutta has not yielded
any appreciable results and, thercfore,
the Regional Tourist Advisory Com-
mutee attached to the Calcutta Office
are of the opinion that this scheme is
impracticable in so far as Calcutta
1s concerned. There is no proposal
to try this scheme at any other place
for the time being.

(d) The criteria laid down for se-
lecting the paying-gucst establish-
ments in Dell: are as follows:

(1) Location of the house and
particularly the entrance to
the rooms to be occupied by
the tourist(s).

(ii) The size of the room and its
furnishings, whether it has
an attached bath, sufficient
privacy, ventilation etc.

(iii) Other considerations such as
the general living standard of
the family, number of mem-
bers in the family and the
suitability of the accommod-
ation from the point of view
of a foreign tourist.

The ch{uges for paying quest ac-
commodation are not fixed by the
Tourist Office but in certain cases
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whare the charges are found to be a
‘t#tls high, the persons concerned are
sdvised to lower them slightly, The
average charge is Ra. 15§ per head for
bed and breakfast and for a couple
Rs. 20 to Rs. 2.

Shri Radhs Baman: In the state-
ment it i3 mentioned that the results
are quite encouraging in Delhi, and
that it is proposed to enlarge the
list of paymg guest establishments.
May 1 know how many paying-guest
establishments at present exist mn
Delhi, and how many more are to be
sdded, and how many people took
advantage of them in the past?

8hri Raj Bahadur: According to the
list I have got with me, we have got
14 such establishments, but the ac-
commodation is for 47 beds So far as
the number of people who have taken
advantage of this facility 1s concern-
ed, I cannot give the exact number,
but it is very popular and we have got
more demand than the capacity or
accommodation in respect thereof
Therefore, we have inwvited thiough
the columns of the newspapers by
surtable advertisements more people
to come i and offer themselves as
hosts for these paying guests

Shri Radha Raman: Although the
statement suggests that there 1s no
proposal with the Government for the
time being to enlarge the scope or
enlarge the area or the cities where
the scheme 15 to be applied, may [
know if the Government will consider
Bombay and Madras also to be includ-
ed in this scheme because there 1s
sufficient scope for such a scheme to
be adopted there?

Shri Raj Bahadur: In my answer
to the previous question I was referr-
ing to Delhi. In regard to Calcutta,
1 may add that the experiment has
not been quite a success. In Bom-
bay we propose to try it In Madras
we have not yet taken it up.

& waw fay : w1 wty 50 7
FATH XY P €T WA F ATy YT
R R wrew W zfoerw ont oAl . &
163 (A) LSD-—2.
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Mr. Speaker: We shall now go
the next Quesetion.
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ot ww W oW AR A W
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R TR B g N wfwa svar
qq AT ey AN | AF § 9
agiH ag AT AS AR E ¥ I
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N AN g AERA . . .

Mr. Speaker: Hon. Members also
must do so. One single Muinister can-
not go to Himachal Pradesh, while
the Member is there.
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Looting of Passenger Train

_*.
Pandit D. N. Tiwary:
*968. Shri Mohan Swarup:
{ Strimati Iia Paichoudhuri:

Will the Mimster of Rallways be
pleased to state:

(a) whether 1t 15 a fact that a
passenger train between Naksalban
and Batas: Stations (N E.) was stop-
ped by miscreants and some passen-
gers were looted on the 26th  May,
1958;

(b) whether 1t 1s a fact that such
incidents between those stations or
near about the t(wo stations have
occurred in the past also; and

(c¢) if €0, the number of such in-
cidents with loss of railway or pass-
enger property?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes

(b) and (c¢). One incident occurred
in the area in 1956 involving a loss
of Rs. 1,495 and 3 incidents in 1957
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involving a loss of Rs. 4,710/8/- to
passengers. There was no loss of rail-
way property.

Pandit D. N. Tiwary: In the last
two years four such jncidents have
occurred. May 1 know what steps
have been taken by Government to
prevent such incidents?

Shri 8. V. Ramaswamy: The police
have been informed. The police are
active, The Railway Protection Force
is also active, and all measures nec=2s-
sary to bring the offenders to book
are being taken.

Pandit D, N. Tiwary: May I know
whether any passenger was hurt in
this raid?

Shri §. V. Ramaswamy: In the
incident of 26th May, 1958 relating
to No. 22 Down Passenger Train,
there were four passengers there in
the compartment. Some dacoits, six
or seven, pulied the chain and when
the Guard went there, four passengers
were found hurt.

Shrimati Ila Palchoudhuri: Con-
sidering the fact that the police in a
certain State can only deal with acci-
dents that are reported to them, have
the Central Government thought of
1ssuing a circular that any accudent
reported at a station will be dealt with
in that statien by the local police?
Has that circular been circulated. and
from when will that come into force?

Shri S V. Ramaswamy- So far as !
am aware, no such circular has been
sent, but all steps are being taken to
see that offenders are brought to
book as early as possible. This s
largely a question of law and order
which belongs to the States.

Mr. Speaker: How is it a question
of law and order in a runmng train?

Shri S. V. Ramaswamy: Because
these dacoits pull the chain and run
mnto the forest which is in the territory
of the State. Our limitations are
there. This line passes through for-
ests,

Mr. Spesker: Therefore, additiona)
police must be kept there insthe train
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itself. The hon. Minister should con-
sider it. Hon. Members bring it to
the notice of the hon. Minister and
there is no good his siniply saying it
is a matter for the State and the State
saying: it is connected with a railway
train, it is a matter for the Centre,
what can we do? After the bird has
flown, what is the good of trying to
catch it? Hon. Minister would try
to look into this problem. It is a
very serious thing. If railway travel
becomes dangerous, all people will
go to the forest and not get into the
train. No, no. That should not be the
attitude of the Minister.

Shri S. M. Banerjee: For your in-
formation, | may mention that the
Railway Protection Force people travel
with the train.

Shri Jagdish Awasthi: The GRP
people also travel with the train.

Mr. Speaker: If in spite of the Force
being there, these incidents occur,
then, if hon. Members have got any
further suggestions, they may com-
mumcate them to the Minister. That
only shows that Government are
taking all possible steps to avoid these
happenings.

12 hours.

AT AT I

Wiy W g & @ e
qrt w1 wHE

9. &5 waw fay o (F) awr WY
qRT A &1 FAT wq f® A
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a1 "Afray W W w6 E,
I A R QT R gErA F aCH
T Wy FEATE F o O A ar
e

(7)) w1 W ey § 5 A
a7 ¥ w¥E faorf fawrt g faa s
fix g s oY w7 g X F WR
- TS qATfeR} ®Y O F T 9 ?
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aficagn Ay e s & o
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¥ 1 oy art T 2 v g
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ATEATHT FT T aXW FI AT
T wayr N W ¥ $T frar mw
¢ feafa wa %5 que T ¢ ARAAT
A Mo & @ T A FET
e f@r ard s g 1 9T & &
g% 8T IE I TEAT IAMR W AN
Y ggRAT FIF arey Sifear g ]
AaEg 1 AT 3 favraT, (Lus W
Fg faars w7 faga amat 4 faarg
W agF & faaAr &1 0F FENT
A AT & qft ¥ I & AT FY
g % 39 7 A w97 & fag
T7 I & e ar fs wfee 7 a7
QY A a7 A Z1 1 AT FG TN
TF AATAT 9T 9GAT B | XHW qEEIT W
W7 qqaA 79 F O W qE &
W F g § 0% 9IHE GryAr
T v & T W TREA K7 WO
ORI F AT I3F Y
Some Hon, Members: In Enghlish
also.

Shri Raj Bahadur: (a) and (b)
There 1s a genera! flooding of the
country-side between Ahgarh and
Hathras and around Mathura, Kos
and Palwal. The road between
Ahgarh and Hathras 15 a State
Highway and s the responsi-
bility of the State Government
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The road between Palwal and Mathura
on National Higbway No. 2 was under
water at many places and passenger
trafic was stopped between Kosi
and Mathura—distance of 28 miles.
Necessary notices were put up by the
Public Works Department and  the
tourist through- trafic was diverted
via Alwar and Bharatpur. The
position has now slghtly improved
and passenger buses are being sllowed
to ply throughout the route. Gangs
have been posted for guiding and
assisting the traffic at each place of
submersion.

A conference of Irngation and Road
Experts was convened by the Central
Water and Power Commussion on the
3rd September, 1958, to devise ways
and means to improve the drainage in
the area so as to avoid a stmilar situ-
ation m future The Conference came
to certain tentative conclusions and 1t
would meet again in October next
after studying the problem further
and after drawing uo a prchiminary
scheme of drainage

& waw fag w7 AAY wEwy
#1 71a ¢ fr fog™ 2w gt & gfy quf
£ 9 A gfEd @ s g v
fomr #Y oz & wrwr oerar Ax efey
#) farel w1 § Fro afsard &
CAHE FAT R R A A, AN
foe™ 77 aat & wa A% ¥q7 frar mar ?

T agye WA W gw
eE: A A IH K GIHT AT {1
§ mrg g gsarg f+ fogd a@
i & A1 afY, FAM g6 T QW
WA W A AqU AR K F
#aq
Shrimati Renu Chakravarity: Is 1t a

fact that not only the road track but
also the main line connecting Calcutta
to this area 1s surrounded on  both
sides by areas which are under water,
and for one whole month, on this track
of 25 mailes, the railway trainy have
had to travel very slowly with the

Tresult'that the Kalka Mail has been
late for over a month, and if so, what
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has the Central Government done
regarding this matter, becauge this has
affected the railway track also?

Shri Raj Bahsdwr: So far as I know
about this particular problem of these
28 miles, as I said, the Central Water
Power Commussion hes already called
a conference, and they have come to
certain  tentative conclusions. It is
obvious that the average rainfall of
this area being only less than 20
mebes, this year we had unusual rains
of as much as 37 inches, and the entire
area 1s flooded, and hence the difficulty

Shrimati Renu Chakvavartty: May I
know what steps Government are
proposing to take to de-water this area
where there has been water for one
full month, and there does not seem
to be any sign of the floods abating®
I would hke to know what steps the
Central Government have taken to de-
water the area or to pump out the
water, because there does not seem
to be any way out for it

Shri Raj Bahadur: The railway
track, the road and the Agra Canal
run m parallel lines The area 18
flooded between the railway track and
the road on the one side, and between
the road and the Canal on the other
side Water can be drained off on'v
through a siphon system, which exists
at cerlain sections in the canal and
does not exist at certain others Un-
fortunately, this happens to be a place
where we do not have a siphon system
working

Wt wew vin Ay WA o &
wawy fF @@ gAew § fagamy #Y
W Y & T R g
fesmdmyam e s e §
&9 sl aeEry § A ug awNs A
g s 2

ot vw g # § aawmw fe
AY 30 tw waf v ey & 9 & SO
oY gyw ¥ Ty & waw W
ww oy fearx ¥ fe 1w wen'w a
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WRITTEN ANSWERS TO QUES-
TIONS
Anti-Oxidents

»958. Shri T. B. Vittal Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether toxicity tests have been
made on an anti-oxident evolved at
the Pusa Institute from the plant
Myristica-malabarica;

(b) if so, with what results; and
(¢) how does the toxicity as de-

termined compare with  imported
anti-oxidents like B.H.T.?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The total extractives from Myristica-
malabarica which showed strong anti-
oxygenic properties have been sent
10 the Central Drug Research Institute
for toxicity tests, as no proper facili-
ties for such tests exist at the LA.R.I
A report on the subject 1s awaited.

(¢) BHT is one of the anti-
exidents declared safe by the United
States Food and Drugs Administra-
tion for incorporating inedible pro-
ducts upto 002 per cent. No such
infor™ .aion is yel available with
regard to extractives from Mynristica-
malabarica.

qfsasit W9a § waw fae e

*ggo. S ¥WT . ¥qT TA§ wAY
Iz TATd ¥ FIO FO F

(%) =97 =7 swra H1E9 ATA
& grerdr ¢ fe oftaw oy 8 ™
afeq & s faody &wr ame
TR FH afr s W

(w) =2 7, @Y o A & faeg
R TAET KT ¥ IO wF
faac g 7

Tl Twint (st ¥ Xo Tewmit)

(w) g, s iy fefior & o
Syt a1
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(w) ¥a qTk W e wot & fd
ww gfem o W gonr T
(Railway Protection Force)
fawer sdafy T W €

Twe Tier Slecping Berths

*986. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether two-tier sleeping

berths in 8rd class have been introduc-
ed in trains;

(b) if so, on what routes; and

(c) the number of such coaches?

The Depuiy Minister of BRallways
(Shri S. V. Ramaswamy): (a) Yes,

Sir, as an experimental measure on
certain trains only.

(b) A statement is laid on the
Table of the Lok Sabha. [See
Appendix 1V, annexure No. 40.]

(c) Broad Gauge coaches. 6

Metre Gauge coaches. 8

Total. 14
Transmitter

*967. Shri Halder: Will the Minister
of Transport and Communications
be pleased to state:

(a) whether a parachute and trans-
mutter with U S. inscription fell near
a village P.S. Titagarh (West Bengal),
and

(b) if so, what was found out from
that?

The Deputy Minister of  Civil
Aviation (Shri Mohiuddin): (a) No,
Sir, no such parachute and/or instru-
ment fell in or near any village under
Titagarh Police Station.

(b) Does not arise.

I may add, Sir, that meteorological
instruments sent up by means of
Parachute to collect meteorological
data ‘4bout pressure temperature,
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humidity and wind direction were
found in Vraia, Katiara and Dixpala
villages in the Police Station
Amdanga, District 24 Parganas, bet-
ween 20th and 22nd May, 1958.

Maupower for Major Projects

*963. Shrl Sangadna: Will the Min-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that the
Manpower Directorate has estimated
the technical requirements for the
major projects in the country; and

(b) if so, the technical staff re-
quirements of each major project like
Hirakud, Bhakra and Nagarjuna
Konda Sagar?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not arise.

Tungabhadra Dam Project

*969. Shri Shivananjappa: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether 1t 15 a fact that four
more generating uni's will be taken
up for installation at  Tungabhadra
Dam and Hamp shortly; and

(b) if so, whether these installation:
will be completed during the Seccon:
Plan period?

The Deputy Minister of Irrigation
and Power (Shri Hathd): (a) In the
Second stage of the Tungabhadra Pro-
ject, 3 nos. 9,000 KW generating units
will be installed—two units in  the
Dam Power House and one in the
Hamp: Power House. These 3 units
along with one unit of 9,000 KW in
the Hampi Power House, sanctioned
for the first stage, which has not yet
been ordered, will comprise a  total
of 4 more generatng units for the
Tungabhadra Power stations. The
installation of these 4 sets will, how-
ever, take time.

(b) Since the Tungabhadra  Pro-
ject is not related to the production
of coal or steel or to the augmentation
of Power for Railway electrification,
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thid scheme, although included mn the
2nd Plan, has not been included in the
‘core’. Foreign exchange may not,
therefore, be available for it. It is
difficult to say at this stage whether
the installation of above 4 addi-
tional generating units will be com-
pleted in the Second Plan period

Palar River Waters Dispute

*970. Shri Tangamani: Will  the
Minister of Irrigation ang Power be
pleased to refer to the reply given to
Starred Question’ No. 1788 on the 23rd
Apn}, 1958 and state the latest posi-
tion regarding Palar river waters
dispute?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Govern=
ment of Madras have intimated that
they do not wish to pursue the matter
further at this stage.

Railway Bridge at Mokameh

971 Shri Anirudh Sinha:
Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to state the steps, if any,
which are being taken to increase the
line capacity on the North-Eastern
Railway in anticipation of the increase
in transhipment after opening of the
Mokameh bridge?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Yes, neces-
sary works like provision of junction
arrangements, doubling, remodelling
of yards, etc. are being undertaken
or are under consideration.

A statement giving details of works
already in progress is laid on the
Table of the House. [See Appendix
IV, annexure No. 40-A.}

Free Telegram Facllity

+972. Shri B. Das Gupta: Wili the
Minister of Rallways be pleased to
state whether it is a fact that the
free telegram facility for passengers
has been withdrawn on the Eastern
Railway?
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The Deputy Minigter of Railways
(Shri 8. V. Ramawwamxy): Yes. The
fucility of sending free telegrams to
their relatives by passengers travel-
ling in through service carriages
which miss connection at Junction
stations with the scheduled trains, was
in force only on the Eastern Railway
since March 1956. The {facility was
withdrawn from the middle of June
1958. .
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Gir Lions

*974. 8hri Mohan Swarup: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) whether it is a fact that
‘Folidol’ is being used by the cattle
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breeders of Gir forest in Saurashtra by
spraying the medicine on the XU
and thus causing the death of so many
lons in the sanctuary;

(b) whether it is also a fact that
breeders later burnt the dead bodies
of the lions; and.

(c) if so, what steps have been taken
by Government to protect the animals?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
According to information received
from the Government of Bombay, the
reply is in the negative,

(¢) Doeg not arise.

Parchase of Foodgrains

*975. Shri Raman: Wiil the Muinister
of Food and Agriculture be pleased to
state:

(a) the quantity of food grains pur-
chased 1 1958 so far on Government
account and the prices paid for it; and

(b) whether any State Government
have undertaken purchase or procure-
ment on their own account?

The Ministor of Food and Agricul-
ture (Shri A, P. Jain): (a) The Gov-
ernment of India have purchased with-
in the country the following quanti-
ties of foodgrains so far in the year
1958:—

(i) Rice—About 2,43,300 tons.
(1) Gram—About 2,000 tons.

A statement gshowing the procure-
ment prices is laid on the Table of the
Lok Sabha. ([See Appendix IV,
annexure No. 41.])

(b) Yes, Sir; the States of Assam,
Bombay, Kerala, Madhya Pradesh,
Mysore, Orissa and West Bengal and
the Union Territories of Tripura and
Manipur have procured foodgrains on
their own acceunt.
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Nigit Traing

*9%6. Shri Nagl Reddy: Wil the
Minister of Buitways be pleased to
state:

(a) the plang that Government pro-
pose to implement for the restoration
of Night trains from Secunderabad to
Dronachalem on the Central Railway,
ang

(b} the amount of money sanction-
ed for jts implementation?

The Deputy Minister for Rallways
(8hri 8. V. Ramaswamy): (a) The
Railway line on the Dronachalam-
Secundrabag Section passes through
hilly terrain intersected by streams
which develop sudden floods, and there
are a large number of Railway Affect-
ing Tanks, many of which are not up
to the accepted standards of construc-
tion and maintenance  Owing to the
presence of these tanks and the nature
of the streams there 1s @ possibility
of sudden damage to the Railway
line, should a storm of the abnormal
cloud burst type occur and as such
night runmng of passenger trams
was restricted during the monsoon of
1857 and has again been restricted
during the monsoon of this year with
effect from 20th June, 1958

The question of restoration of mght
running of passenger trains with
more intensive patrolling and watch-
ing of the line is re-considered each
year before the monsoon, but until
the safety of the tanks can be vouch-
safed by the State Government the
possibility of human failure can with
patroling arrangements exists and 1
a factor that needs careful examina-
tion on each occasion

(b) Does not anse.

Suraimanpur-Reoti Rallway Track

*977. Shrt Radhamohan Singh: Will
the Minister of Rallways be pleased
to refer to the. reply given to Starred
Question No. 1556 on the 9th April,
1958 and state the progress so far
wmade in the construction ®of prptec-
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tion work of the Ralway track bet-
ween Surmumanpur ang Reoti Stations
of the North Eastern Railway against
the erosion of the river Ghaghra in
Bellia District?

The Deputy Minister of Rallways
(Shri 8, V Ramaswamy): The follow-
ing works were considered necessary
for the protection of Railway track
between Suraimanpur and Reot: Sta-
tions of the North Eastemn Railway
against the erosion of the River
Ghogra —

(1) Intermediate retired align-
ment of the Railway

(2) Permeable Sal Bullah spurs
along the eroded portion

The work (1) above was completed
op the 26th July, 1858 As regards
item (2) above, 11 spurs which were
proposed for this year were construct-
ed and these are so far working
satisfactorily.

Dacoity at Tikoli-Rawatpur Station

*378 Shrimatt la Palchoudhuri:
Wil] the Minister of Railways be
pleased to state,

(a) whether 1t 1s a fact that on the
might of June 18, 1958, an armed
dacoity was committed at Tikoh-
Rawatpur Station on Raebreli-Unnao
section of the Northern Railway;

(b) whether 1t 1s also a fact that
the dacoits looted Government cash
from the booking office killing two
railway employees and keeping others
at bay;

(c) it so, what are the actual facts;
and

(d) the steps taken in regard
thereto?

The Deputy Minister of Railways
(Shri S V. Ramaswamy): (a) to (c).
On the night of 17/18th June, 1958
at about midnight a gang of criminals
raided Tikoli Rawatpur station and
killed one porter and a sweeper who
were on watch and ward duty at the
station Booking Offtce, cash safe
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and ticket tube were found broken
open and cash amounting Rs. 284-83nP.
was found missing,

(d) The matter was reported to the
Unnao Police who are investigating
into the case. Immediately on re-
ceipt of the information an Armed
detachment of the Railway Protection
Force was posted at the station to
restore a sense of security among the
staff.
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Tungabhadra High Level Canal

*980. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased 1o state,

(a) whether the Tungabhadra High
Level Canal Scheme with Mid-Pennar
Regulator as proposed by the Andhra
Pradesh Government 15 incluede 1n
the Second Plan; and

{b) if not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (&) Yes,
Sir

(b) Docs not anse

Ships Built at Hindustan Shipyard

*981 Shri Goray: Wil the Minis-
ter vf Transport and Commaunications
be pleased to state;

(a) the number of ships that were
built 1in the Hindustan Shipyard after
the completion of “Andamans";

(b) whether 1t 15 a fact that some
ships completed after the “Andamans”
have developed the same defect of
listing”?

The Minister of State In the Minls-
try of Transpert and Communications
(Shri Raj Bahadur); (a) Three;

(b No.*
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Wheat Wagens

8hri Jadhav:
8. {sxm Nath Pat:

Will the Minister of Food and Agri-
culture be pleased to state whether
it is a fact that the wheat wagons
intended for Bihar from Kandla Port
are sent to Dell &nd then tranship-
ped to Bihar?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No. Sir.
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Kurduwadi-Miraj Rail Link

*985. Bhri Balasahed Patfl: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 1270 on the 27th March,
1858, angd state:

(a) whether the survey reports for
the construction of a broad gauge
Railway line between Kurduwadi and
Miraj have been finalised;

(b) if so, when the actual construc-
tion will begin; and

(c) what are estimated costs for
the same?

The Deputy Minister of Railways
(Shri S. V. Ramsaswamy): (a) The
Survey Report for conversion into
B.G. has almost been finalised. Mean-
while directions have been given for
making an appreciation of the Miraj-
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Kurduwadi cowversion into M.G. and
also for comments on the pessibilities
of Xurduwesdi-Latur convarsion to
M.G. and its further extension upto
Purli-Vaijnath, Since these aspects
are being looked into by the Railwsy
it will take some time more to get
the survey reports.

(b) and (c). Do not arise.

Chittaranjan Locemwetive Worhs

*988. Shrl Ajit Singh Sarhadl; Will
the Minister of Rallways be pleased
to state the present percentage of
foreign imports and its value in the
production of locomotives in
Chittaranjan Locomotive Works?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy):

The value of imported materials
and components for a W.G. class
locomotive now being manufactured
at Chittaranjan Locomotive Works is
about Rs. 1:23 lakhs (total cost be-
ing 4:6 lakhs), broken up in 3 main
groups as under:——

(1) Raw materials and rough components not yet available either
fully or even partly from indigenous sources

(1) Components which are normally bought out items for all lo-

Rs.

36,900 (30%)

comotive mapufectures and which are not proposed to be

manufactured at Chittaranjan Locomotive Works

(1) Com{ponems 1n respect of which capacity 1s being progressively
oped 8t Chittaranjan to eliminate imports completely .

deve
. Closure of Rail Link between Bihar,
North Bengal and Assam

oggy, JShri L. Achaw Singh:
" Shri Rajendra Singh:

Will the Mimster of Railways be
plemsed to state:

(a) whether the rail link between
Bihar and North Bengal and Assam
has been closed due to flood condi-
tions between Katiher and Siliguri
since the 17th August, 1958;

(b) the number of breaches which
occurred due to the floods;

(¢) if so, the number of passenger
stranded on both sides of breaches;

. 55350 (45%)

30,750 (25%)

(d) the nature of relief given to
these passengers and alternative
means of transit made available for
them;

(e) how long the dislocation of the
train services on the N.EF. Railway
lasted; and '

(1) the steps taken for the resump-
tion of train services?

The Deputy Minister of Ratlways
(Sbel 8. V. Ramaswamy): (a) to (f).
A statement is laid on the Table of
the House. [See Appendix 1V,
annexure o 42.]
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Bpecial Taxis for Tourists

*§88. Shri Sgbodh Hansda: Will the
Mihister of Trawport and Communi-
cations be pleased to state:

(a) whether Government have any
proposal under consideration to allow
free movement of' special taxis for
teurists in the various States with-
out paying any extra tax; and

(b) if so, when this will come into
operation?

The Minister of State in the Minis-
try of Transport ang Communica-
tions (8hrl Raj Bahadur): Under a
new provision made recently in the
Motor Vehicles Act of 1838, special
permits can be granted by a Regional
Transport Authority to public service
vehicles carrymng tourists, by virtue
of which they can move freely in
other regions or States so long as they
display a special distinguishing mark
In October 1857, the Conference of
State Transport Commusioners/Con-
trollers held at Mussoorie unani-
mously recommended that under this
provision State Governments should
allow unrestricted movement of taxis
and other vehicles chartered by
tourists without the levy "uf any extra
tax. The State Governments have
been asked to implement thi, re-
commendation

All India Roag Deveiopment Plan

{ Skri Ram Krishan:

*989 + Sardar Iqbal Singh:
<, Shri Bhakt Darshan:

( Shri 8. C. Samanata:

Will the Minister of Transport and
Commmunications be pleased to refer
to the reply given to Starred Ques-
tion No. 464 on the 25th February,
1858 ang state;

(a) whether the Committee of Chiet
Engineers, which was appointed to
revise the ‘Nagpur Plan’ and to add
new highways to the list of national
highways, has since completed Iits
work;
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(b) it so, whether a copy of the
revised plan would be laid on the
Table;

(c) the steps being taken to imple-
ment the Plan; and

(d) if the reply to part (a) above
be in the negative, the reasons for
delay?

The Minster of State in the Minis-
try of Transport and Communications
(Shrt Raj Bahadur): (a) No. Sir.

(b) and (c¢). Do not arise.

(d) The Committee has prepared
a draft Plan which is now being
examined by the general body of the
Chief Engineers and is expected to
be finalised shortly.

Korba Power Station, Madhya
Pradesh

*990. Shrl V. C Shukja: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether Government are con-
sideving any proposal for extending
the power capacity of the Xorba
Power Station in Madhya Pradesh,
over and above 90,000 kW; and

(b) 1if so, the broad details of the
proposal and the capital out-lay in-
volved?

The Deputy Minister of Irrigation
and Power (Shri Hathi); (a) The
Plann.ng Commission have not agreed
to the proposal of the Madhya Praldesh
Government to include the Korba
Thermal Power Station Extensions, in
the Second Five Year Plan

(b It was proposed to instal
2x 60,000 XW generating sets at an
estimated cost of Rs 14 crores.

Road Accidents jn Deihd

{ Shri D. C. Sharma:
.9”'1 Shri Kunhan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Road
accidents in Delhi are on the increase;
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(b) the tota] number of accidents
during 1958 so far;

(c) the number of fatal accidents;

(d) how do these figures compare
with those for the same duration in
1857; and

(e) the measure adopted to prevent
road accidents in Delhi?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to {(e). A
statement giving the information re-
quired is laid on the Table of the
House. {See Appendix IV, annexure
No. 43.)
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Rural Electrification in Punjab

Sardar Iqgbal Singh;
Shri Ram Krishan:

Will the Minister of Irrigation and
Power be pleased to state:

*994.

(a) whether the Punjab Govern-
ment have requesteq the Centre for
any aid for rural electrification in the
State; and

(b) 1f so, what action has been
taken by the Centre in this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
No. Sir, Not for the specific purpose of
rural electrification The following
loans to the Punjab  Government
have, however, been sanctioned under
the programmc for expansion of
power facilities to increase employ-
ment opportunities, which is mainty
intended for the rural areas:—

1955-56--Rs. 3 50 jakhs.
1956-57—Rs. 1.00 lakhs.

Heaith Services Centres in Ruoral
Areas

*995. Pandit D. N. Tiwary: Will the
Minister of Health be pleased to state:

(a) whether the Health Services
Centres in rural areas to be opened
under the allotment of $3,654,000 by
the UNICEF for which agreement was
signed in June, 1857 will be in addi-
tion to 2000 and 1000 hecalth centres
planned to be opened in Block areas
under the Second Plan scheme;

(b) whether further allotments by
the UNICEF, have been promised; and

(¢) if so, of what amount?
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The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) and (¢). A further ullotment of
$2,292,000 has been made by the
UNICEF.

Delhi Sloms

*996. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority have
made any proposal to Government
which will develop areas near Palam,
Kingsway, Vlllages of Rajpur and

5 SEPTEMBER 1358
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Jhilmila Tahirpur and certain parts of
Motinagar and SBhadipur and Xhanpur
villages for purposes of construction
of cheap houses for slum dwellers and
for private sale;

(b) 1f so, the total area involved
and whether the proposal has received
Government's approval; and

(¢) when this scheme will be im-
plemented?

The Minister of Health (Shri Kar-
markar): (a) Schemes for develop-
ment sponsored by the Delhi Develop-
ment Authority are'—

Acrcs
1. Kingsway Camp Ares . 130
2. Grand Trunk Road arca beyond Shaku Nagar . %o
3. Najafgarh Road area Opposnte Ra]oun Garden . . 250
4. Mahrauh Road area . 60
5. Patcl Road area . 230
6. Mansarover Garden ncnr Rzmcsh I\agar of I\l)ufgarh Rmd . 25

TOTAL . . 775

(b) 7?5 acres. Government have
so far agreed to the acquisition of 250
acres of land on Najafgarh Road
opposite Rajouri Gardens,

(c) These schemes are hkely to
be implemented within the next two
years

Purchase of Rail Store

*997. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 730 on the 7th
March, 1958 and to his subsequent
statement on the 17th Apnl, 1958 and
state:

(a) how a saving of Rupees one and
a halt crore has been effected in the
purchase of rail stores by a special
+nission 1n Europe by direct negotia-
tions;

{b) whether these facts have been
disputed by the Steel Importers As-
sociation of India, Calcutts;

(¢) whether this Ministry has re-
examined the matter; and

(d) it so, how the matter Stands?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No 44}

(b) No.
(¢) No.

(d) Does not arise
wq
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Floods in Orissa

*1000. Shri Panigrahi: Will the
Minister of Food and Agriculiure be
pleased to state: -

(a) whether the Government of
India has received reports of wide-
spread floods recently in some parts
of Orissa, and

{b) whether reports regarding se-
rious damage to paddy crops in flood-
affected areas of Orissa have been
made available to the Ministry by
now?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b)
The Government of Orissa have re-
ported that paddy crop in the districts
of Cuttack and Pur: has been damag-
ed due to flood No detailed reports
have yet been received
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Nagarjunasagar Project

*1002. Shri Ranv Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Andhra Pradesh
Government has made a request for
an additional allotment of Rupees four
crores for Nagarjunasagar Project for
expenditure during the current year;
and .

(b) if so, whether the amount has
been sanctioned”

The Deputy Minister of

and Power (Shri Hathl): (a) No, Sir.
The Nagarjunasagar Control Board
has, however, asked for an enhanced
allotment. The extent of additional
allotment required has not been spe-
cified, though a works programme on
the basis of a possible allotment of
Rs. 10 crores has been drawn up by
the Control Board.

(b) No, Sir. There is no possibility
at present of any enbancement.
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Aoccidents due to Travelling on Roofs
of Trains

Shrimatl Iia Palchoudhuri:
Shri Vajpayee:

Will the Minister of Rallways be
pleased to state:

€(a) whether it is a fact that on the
18th August, 1958 a number of stu-
dents who were travelling on the roof
of = mail train from Siwan in Bihar
to Gorakhpur in U.P. on the North
Eastern Railway were killed and in-
jured when the train was entering the
Chaurichaura Station yard;

(b) if 80, the full details of the in-
caident; and

(c) the steps taken or proposed to
. be taken to prevent recurrence of such
incidents in the future?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) Yes,
Sir. 7 Students fell down from the
roof of the train, of whom 3 died; and

(b) On 15.8.1858, while 1 UP Avadh
Tirhut Mail was at Savan Junction, it
was noticed that some persons had got
on to the roofs of the rear coaches of
the train, The Railway Staff brought
these people down from the roof, but
again at Bhatni Junction some stu-
dents, it was noticed, had got on to
the roof. The help of the Govern-
ment Railway Police was sought for
and these students were brought down
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from the roof. This resuRted in « de-
tention of 22 minutes to the train at
Bhatni Junction. Once again, at Deotis
Sadar, there was further detentidn to
the train in onder to bring down freew
the roof some students who had again
climbed on to the reof of the rear
coach.
had

After the train

Sadar Station, some studen to
have again climbed on to the roof and
when the train was entering Chauri
Chaura Station they were hit by the
telegraph and telephone wires cros-
sing the Rallway Track. 7 students
fell down from the roof of the refresh-
ment car of the train on which they
were travelling. This happened at
about 16.03 hours.

All of them, after being rendered
first aid at the station were taken to
Deoria Civil Hospital by 2 DN Avadh
Tirhut Mail Train, the next available
train which was stopped out of course
at 16-40 hours, and they were admit-
ted in the Civil Hospital at 1748
hours. Three of these seven students
died in the hospital after admission.
Remaining four are still in the hospi-
tal and are reported to be progressing.

None of these students had railway
tickets. The case is under police in-
vestigation.

{c) To eliminate travelling on foot-
boards and roofs the following steps
have been taken:—

(i) Exhibition at Railway Sta-
tions of notices eand pictorial
posters asking passengery to desist
from travelling on footboaxds,
roofs, etc. and depicting the danger
of such travel;

(ii) General instructions to the
ticket checking and station steff to
prevent passengers from travelling
on footboards, roofs etc;

(iii) Raids by Government Rafl-
way Police to prevent travelling
on footboards, roofs etc. by pas-
sengerst
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Deraflthent of Lucknow-Kathgo-
dom Express

*1006. Shri Tangmmani: Will the
lﬂﬁm: of Raflways be pleased to
state: . ’

(a) whether it {s a fact that Luck-
now-Kathgodem Express Metre Gauge
Train on the N.X. Railway derailed on
the 17th August, 1988;

(b) if so, the extent of loss to per-
sons and property; and

(c) how long the train service was
dislocated as a result of the accident?

The Deputy Minister of Rallways
(Shrel 8. V. Ramaswamy): (a) At
about 01.12 hours on 17th August,
1658 while No. 7 Up Naini Tal Express
train was on the run between Shah-
garh and Puranpur stations on the
Bareilly-Mailani, Metre Gauge, Sec-
tion of the North-Eastern Railway,
the engine along with its tender and
three vehicles, next to it derailed.

(b) Nine persons received minor in-
juries. The approximate cost of da-
mage to Rallway property was Rs.
3,200.

(c) For about
minutes,

12 hours and 48

Hotel Standards and Rate Structure
Cemmittee

{Shri Subodh Hansda:
Shri Ajit Singh Sarhadi:
Shri Supaksar:

*1006. { Bhri Shivananjappa:
Shri Barman:

Shri T. B. Vittal Rao:
Shri Hem Raj:

| Sardar Igbal Singh:

Will the Minister of Tramsport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3503 on the 8th May 1858 and
state:

(a) whether the Hotel Standards
and Rate Structure Comxt:tm has
since submitted its report Govern-
ment;
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(b) if so, what are it main recom-
mendations; and

(c) decigions taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) A statement giving the required
information is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 45].

{c¢) The Government have not yet
completed the examination of the re-
commendations made by the Com-
mittee.

T. B. Patientw in Deld

Shri Ram Krishan:
*1807. { Shri D. C. S8harma:
Shri Vajpayee:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1158 on the 24th
March, 1958, and state the further
progress made in the matter of pro-
viding more medical facilities for the
treatment of T.B. patients in Delhi
under the Second Five Year Plan?

The Minister of Health (Shri Kar-
markar): Admission of patients to the
52-bedded T.B. isolation ward at the
T.B. Hospital, Mehrauli, has since
begun. It has also been decided to
supply one Photoflourographic X-Ray
unit to the Municipal T. B. clinie,
Queens Road, Delhi, during the year
1858-59.

Supply of Power to Delhi

+1008. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether an agreement has been
signed with the Punjab Government
regarding the supply of Power to
Delhi; and

(b) details of this agreement?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) No, Sir.

(b) Does not atise.
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Seed Production

1530. Shri Hem Raj: Will the Min-
ister of Food amd Agriculture be
pleased to state:

(a) the annual production of seeds
produced in the Central Seed Breed-
ing Station at Kulu, Katrain and
Nagar;
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(b) the annual expendityre incur-
red thereon;

(c) whether any experiments have
been made in such stations so far for
growing early varieties of vegetables
in the Kulu Valley; and

(d) the steps taken by them to
popularise vegetable growing amongst
the Kulu Valley people?

The Minister of Food and Agriocul-
ture (Shri A. P. Jain): (a) to (d).
A statement is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 47].

Second Class Coaches of Indian
Rallways

1531. Shri Pangarkar: Will the
Minister of Railways be pleased to
state:

(a) the number of second class
coaches on the Central Reilway at
present;

(b) whether it is a fact that all in-
ter class coaches have been converted
into second class coaches on this Rail-
way;

(c) whether Government propose to
increase the number of second class
coaches on this Railway; and

(d) if so, by how many and when”

The Deputy Minister of  Rallways
(Shri 8. V. Ramaswamy): (a)

Number of Cosches on hine on Central Railway on 1-4-1957 :~—

B.G. M.G. N.G. Total
Pull II Class 16 . 7 23
I and 1T Composites 77 7 .. 84
1, IT and 1Tl Componites 30 4 .. 34
IT and 111 Composites 49 15 6

(b) As a result of abolition of one
class of travel corresponding to old
1 class and revision of rates, the
designation “Inter class” was deleted
and old Inter class renamed as n

class and the old II class renamed as
1 class

(¢) No. It is the policy to abolish
II class in stages.

(d) Doet not arise.
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Construction of Ware-Bomsen in
Bombay

1532. Shri Pangarkar: Wiil the Min-
ister of Food and Agriculture be
pleased to state: .

(a) the places selected in the Mara-
thwada region of ‘Bombay State for
the construction of Warehouses dur-
ing 1958-59; and

(b) the details of cost of each?

The Minister of Food and Agricul-
fure (8hrl A. P. Jain): (a) Nil.
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Forest Development in Bombay

Btate

1538. Shri Pangarkar: Will the
Minister of Feed and Agriculture be
be pleased to state:

(a) the amount allotted for the
forest development in Bombay State
during 1958-58; and

(b) the amount of grnn‘ts given?

The Minister of Food and Agricui-
tare (Sbri A. P. Jain): (a) The

amount allotted for 1958-50@ is as
(b) Does not arise. follows:—
(Rs. in lakhs).
Central Assistance To be found by the ‘Total
State Govern-
Loan Subsidy ment
14°44 679 2354 4477

(b) Grants will be sanctioned dur-
ing the current year on the basis of
details of expenditure to be received
from the State Government at the
close of the year, up to a maximum
of Re. 679 lakhs.

Automatic Signals

1534. Shri P. G, Deb: Will the
Minister of Rallways be pleased to
state:

(a) whether automatic signals have
been introduced on Railways;

(b) whether topmost priority is
assigned to the execution of the work;
and

(c) what is its expansion programme
Railway-wise during the Second Plan
period and the time target fixed for
its completion?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) Yes;
Automatic Signalling exists on  the-
following sections:—

Railways Section Route Track
Mile Mile
Central Bombay V.T.-——~Kurla . . . 10 20
Eastern (v) Agarpara-Sealdah (Down main hnc)
(#i) Belgharia-Sealdah (Down Quadruple
(1s6) Sealdsh-Dum-Dum (Up main line)
(i) Knku;glcm ~Dum-Dum (Up Quadru~ 36 so
svkadmr hi-Msjerhat
vs) Sealdah South-Mile sB
(vit) Ballygunge-Jadavpur .
Southern . . Madras Beach-Tambaram . . . 18 36
Western . Churchgate-Andheri . . . . 1§ a2
[ ] m——————— —————
* 128

Torar . . . 75
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(b) The new programmed works
have been given priority commen-
surate with the traffc requirements,

(¢c) The sections in which Automatic
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Signalling has been programmed dusr~
ing the Second Plan period and the
target for completion thereot are
given bejow:~

Railway Section Route -~ Track  Target
e Mile

Central NG Kurh-Bhnndup~Ttum 11
- (i) Thans-Kalyan 13 }"“ s
Eastern O Bdux-Senmpore . 8 x6 19$9-60
) Dehri-on-Sone-Sone lear . 4 8 1959-60
South-Eastern ini-Rajkbarswan . . . 9 18 1959-60

ToTAL ;; 138

Derailment of Madras-bound Waltair
Pamenger Train

1585, Shri Raghunath Singh: Wil
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that on the
22nd July 1958 Madras bound Waltair
Passenger derailed at Racherlapadu
station; and

(b) if so, what 1s the number of
injured and the extent of damage due
to this derailment?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) On
22nd July 1958 at 02-15 hours while
78 Up Madras-Waltair Parcel-cum-
passenger train was being received at
Racherlapadu station on the Southern
Railway the Driver passed the Up
Main line starter signal ‘at danger’ and
the train entered the sand hump
resulting in the derailment of the
engine and the four wagons imme-
diately behind it.

(b) 18 persons including the drlver,
the ffreman and the Travelling Ticket
Examiner received minor injuries, The
approximate cost of damage to the
Railway property is assessed at Rs.
620.
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Landless Labourers

1538. Shri Hem Raj: Wi} +h» Nin-
ister of Food and Agricultu.e De
pleased to gefer to the reply given to
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Unstarred Question No. 3488 on  the
Sth Mey, 1958 and state:

{#) whether the required informa-
tion frem the rest of thasutuhu
since been recelved;

{b) the fotal number of landless
iabourers in the country after the
First Plan period, state-wise; and
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(c) the proposed plan to rehabili-
tate them during the Second Five
Year Plan period?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Except
Bihar, other State Governments have
furnished information and it is
given below:—

Number

cage of
workcn lung
Rehabili- given

tated
1. Jammu & Kashmir . . . . . . . 238 1,360
2. Assam . . ' . . . 120 661
3. Orissa 160 800

Further, in the Central Mechanised
Farm at Bhopal 469 labourers have
been settled on an arca of 8493 acres.

(b) Information was collected in
the census of 1951 and the Agricul-
tural Labour Eanquiry which has been
referred to in Chapter XVI on agri-
cultural workers in the Second Five
Year Plan and some estirmates of the
likely increase in the working force
in that country ag a whole was also
made. Information about the tofal
number of landless workers at the
end of the First Five Year Plan s
not available. However, a second
Agricultural Labour Enquiry is go-
ing on.

(c) As mentioned in the Second
Five Year Plan, ther2 is provision {or
the resettlement >f about 20,000 land-
less workers during the second pian
period. Further, in 1the 5th meeting
of the Standing Comm:ttee of the
National Development Coundil held
in September, 1087, it was suggested
that a programme for resettling land-
less workers should be undertaken on
lands obtained .through the application
of ceilings and on Bhooden and Gram-
dan lunds, the aim being to resettle
about 3 lakh families durlng . the

remaining period. The matter has
been taken up by th: Planning Com-
mission with the State Governments.

Extra Payment to Handling Contrac-
tor, Messrs. Bird and Co. by Railways

1539. Shri V. C. Shukla: Will the
Minister of Rallways be pleased to
state:

(a) the amount of extra payment
made by the Railways month by month
at Sakrigalighat and Maniharighat
during the period from May, 1957 to
June, 1858 for “extra lead” over nor-
mal limit to existing Handling Com-
tractors Meassrs. Bird & Co. (Private)
Ltd. and total amount paid on this
account at both Ghats for the period
May, 1956 to June, 1858;

(b) whether it is a fact that the
previous working Contractors, whose
tender was lowest on the basis of
given data of traffic figures in the
tender, gave an undertaking n writ-
ing, before acceptance of the tender of
Messrs. Bird and Co. (Private) Ltd,
to the General Managers, Eastern
and North Eastern Railways that they
would not claim extira payment for
“Lead” in all positions of Ghats at



4937 Written Answers
Sakrigalighat  Maniharighat and

whether this assurance was re-
iterated in appeal to the Minister for
Railways and Railway Board and if
80, with what result;

(¢) whether Government is aware
that one of the retired member of the
Railway Board is working as a Mana-
ging Director of Messrs. Bird & Co,,
(Private) Ltd., and whether any per-
mission for' such employment wus
given by the Government to Messrs.
Bird & Co, (Private) Ltd, in terms
of Clause 18 of the Handling Contracts
10:;, Sakrigalighat and Maniharighat;
an

(d) if the reply to (c) above is in
the negative, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) A
statement giving the information des-
ired is laid on the Table of the House
[See Apendix IV, annexure No 50].

(b) On an approximate assessment
of the total value of the contract in-
cluding payment for extra lead over
the normal, the tender of Messrs. Bird
& Co., (Private) Ltd, was found to be
the lowest, and not that of the pre-
vious contractor., After the tenders
were opened, the latter offered to
adyust hus rates for extra lead if the
tender was accepted but there was no
unqualified undertaking not to claim
payments for extra leads. The Rail-
ways did not consider that there was
any justification for negotiating with
fhe various tenders.

(¢) and (d). Yes; but the question
of grant of permission to Messrs Bird
& Co., (Private) Ltd, did not arise as
the retired Member had taken up the
employment with them earlier, and
his employment was known to the
Railways when the contract wis
awarded.

Tuberculosis

1540. 8hrl Nekx Ram Negi: Will the
Minister of HMealth be pleased to
state:

(a) whether a wild fruit
“RUDANTI"” has been used in Bala-
hai Nanavat! Hospital, Bombay and
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provedverymecmm:luww
of T.B. cases;

(b) it so, what are its details; and

(c) whether Government propose
to introduce this very medicine in
other T.B. Hospitals?

The Minister of Health (Shrl Kar-
markar): (&) to (¢). The information,
asked for is being collected and will
be laid on the Table of the Sabba in
due course.

GM.F. Schemes for Andhra

1541. Shri M. V. Krishns Rao: Wilt
the Minister of Food and Agrioultnre
be pleased to state:

{(a) the amount allotted for Grow
More Food Campaign to Andhra
Pradesh during 1957-58 and whether
it was fully spent;

(b) how far it has been helpful in
increasing the food production in the
State; and

(¢) what fresh acreage of land has
been brought under cultivation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (&) & sum of
Rs 519°70 lakhs was authorised to the
State Government. According to the
reports received so far, a sum of
Rs. 450°05 lakhs has been spent.

(b) An additional production of
2-17 lakh tons 1s reported to have
been achieved.

(¢) An additional area of 32,972
acres is reported to have been brought
under cultivation.

Parli-Vikarabad section of the Oentral
Railway

1542. Shri Naldurgker: Will  the
Minister of Railways be pleased to
state:

(a) the monthly income on Purli~
Vikarsbad section of the Central
Railway from .hnuu'y 1958 to the
31st July, 1838;

(b) the number of ticketless travel-
Jers during.the same period, msontlr
wise; '
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(cv) whether the number of titket-
less travellers is on the décrease or
increase;

(d) the total amount recovered
from such ticketless travellers during
this period; and *

(e) what steps have been taken to
reduce ticketless travelling on  that
section?

The Deputy Minister of Rallways
(Bhrl 8. V. Ramaswamy): (a) The
income on any specific section of a
Railway is not ascertainable with
accuracy. However, the average
amount collected per month Dby
stations on the Purli-Vikarabad Sec-
tion exclusive of Purli-Vaijnath Metre
Gauge und Vikarabad stations on
goods parcels and pessenger traffic
was Rs. 1'3 lakhs approximately dur-
ing the period January to July, 1958

(b) the number of ticketless travel-
lers detected during the period Jan-
uary to July, 1858, monthwise is as
shown below:—

Month No. of Ticketless Travel-

lers detected.
January 203
February 488
March 237
April 303
May 309
June 398
July 296

(¢) No definite conclusion from the
above figures can be drawn regard-
ing the extent of ticketless travel-
ling as a larger number of people hav-
ing been detected’ without tickets
could indicate either heavier ticket-
lets travel or greater efficiency in
ticket checking. Similarly, lesser
number detected may indicate that
the extent of ticketless travel is lower,
or that the ticket checking organisa-
tion is less efficient.

(d) the Total amount recovered
from ticketless travellers * detegted

5 SEPTEMBER 1008  Wyitten Answers 4930,

during the period Janusry, 158 to
July, 1938 was Re. 4,768.

(e) Steps taken against ticketléss
travel on this section are:—

(i) 2 Travelling Ticket Examiners.
detailed to work on each train
on the.gection, where one was
booked previously.

(ii) Concentrated checks frequent~
ly by special squads from the
headquarters and the division
both in uniform and in plain
clothes, .

Road Development Scheme

1543. Shri Onkar Lal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(8) whether any grant has been
given to the Rajasthan Government
under the Road Development Scheme
for the year 1958-59; and

(b) if so, to what extent?

The Minister of State in the Minis-
try of Transport and Comnrunications
(Shri Raj Bahadunr): (a) and (b).
Yes; a provision of Rs. 12'63 lakhs has
been made for grams to Rajasthan.

Head Post Office Building, Jajpur

1544 Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question No.
3501 on the 8th May, 1958, and state: *

¢a) whether the difficulties regard-
ing the construction of Head Post
Office building at Jajpur, have been:
removed;

(b) if so, whether the construction
of the building has been started; and

(¢) the time it will take to com-
plete the work?

The Minister of Transport and Com~
munications (Shri 8 K Patil): (a)
‘The project has been exempted fromw
the ban by the Ministry of Finance
(Communications). As regards s
construction, the matter is still undes
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corresponaence with the Central
PW.D. suthorities who have been
requested for early execution of the
project.

(b) and (c). Do not arise,
Turchase of Vessels by Indian Bhip-
ping Compunies

1545. Shri Abdol Salam: Will the
Minister of Transport and Communi-
oations be pleased to state:

{a) the number of vessels purchased
%y the Indian Shipping concerns since
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the Shipping Co-ordination Com-
mittes has been set up; and

(b) the names of the Companies and
lh‘:hnumbadmhpum by
r .

The Minister of State in the Minis-
try of Transpert sand Cemnpmniostions
(Shrl Eaj Babadur): (a) and (b).
Information regarding the number
of ships acquired by Indian Bhipping
Companies since the setting up of the
8hipping Co-ordination Committee in
January, 1998 is given below:—

No. of
SL Name of Company ships G.R.T.
No. 1
I 2 3 4
Scindia Steam Navigation Co. Ltd., Bombay . 14,420
Great Eastern Shipping Co. Lid., Bombay . 32,763
India Steamship Co. Ltd., Calcutta 9,300

Malabar Stesmship Co. Ltd., Bombay
Gill Amin & Co. L1d., Bombay

Mhw N

7,163
1,146

54,791
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Tax-collection

1547, Shri Shree Narayaa Das: Will
the Minister of Community Develop-
ment be plessed to state whether any
and if so, which of the State Govern-
ments have 30 far provided regular
recurring finance either in the shape
of grants in aid or by reservation of
some taxes collected by the  States
in their respective jurisdiction for
village Panchayats?

The Minister of Community Devel-
opment (Shri 8. K. Dey): Yes, Sir.

Andhra Pradesh, Bombay, Mysore,
Punjab, Rajasthan, Himachal Pra-
desh, Madhya Pradesh, Madras, Uttar
Pradesh, West Bengal, Kerala and
Orissa.

Seminar on Road Transport Develop-
ment

1548 Shri Subodh Hansda:
"\ Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to state

(a) whether 1t 13 a fact that the
proposal to hold a seminar on road
transport development in India has
been uccepted by the  International
Iniand Transport Committee,

(b) if so, what preparatory st "3
are being taken to hold the <semun. :
and

(c) the date and venue of the
seminar?

The Ministor of State in the Minis-
try of Tramsport and Comsmunications
(Shxt Raj Bahadur): (a) The proposal
hes not yet been finally accepted. The
Inland Transport Commiittee of the
Economic Commission for Asia and
the Far Bast has recommended that
the proposal should be examjned in
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detall by its Highway Sub-Committee,

;v’l;.t:h is likely t0 meet in November,

(b) and (c). Do not arise.

Through Cosch Between Lobarn and
Deihi

1349. Shri Ram Krighan: Will the
Minister of Rallways be pleased to
state: .

(a) whether it is a fact that through
coach between Loharu and Delhi s
not attached regularly with train No.
2BBR/232 down which causes great
inconvenience to the passengers;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken
in the matter?

The Deputy Minister of Raflways
(Shri 8 V. Ramaswamy): (a) and (b).
A composite First, Second and Third
class through service coach runs bet-
ween Loharu and Delh: by trains
Nos. 2BBR/232Dn and 231Up/1BBR
Whenever one of the two  coaches
allotted for the service gets damaged,
1t 1& not found feasible to replace it,
due to acute shortauge of such com-
posite coaches The through coach did
not run on one occasion in Juue, five
in July and one 1n August (upto 17th)
1958.

(c) Arrangements are being made
to provide a stand-by composite coach
for this service

Alr Accidents

1550 Shri Ram Krishan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of air accidents
that took place during 1957-58;

(b) 1he names of places where these
accidents occurred;

(¢) the number of persons who
died and were injured; and
(d) the total amount of compensat-

ion paid to the injured and to the
next of kin of those killed?
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The Deputy Minister of  Civil
Avistion (Shri Mohiuddin): (a)

Thirty-four major accidents to civil
aircraft including gliders occurred in
India during 1087-58.

(b) Four at Nagpur, three at Bom-
bay, two each at Dum Dum, Bamrauli
and Poona and one each at Jullundur,
Safdarjung, Agartala, Santoshpur
(Distt. Kachar), Port Blair, Lemak-
ing, Inkyong, Bangalore, Udaipur,
Madras, Golaghat, Bundi, Kursela,
Nimtita, Bhiwandi, Panagarh, Shah-
jahanpur, Patna, Asansol, Bijnor and
Lucknow.

(c) Twenty-four people were killed
and fifteen sustained injuries.

(d) No compensation was paid by
Government. However the Indian
Airlines Corporation have paid a sum
of Rs. 1,15,000 as compensation to the
next of km of their employees who
were killed in the’ accidents. Gov-
ernment have no information about
compensation, if any, paid by other
operators, whose aircraft were involv-
ed in accidents.

Flood-control Schemes during Second
Five Year Plan

1551, Shri T. B. Vittal Rao: Will
the Minister of Irrigation and Power
be pleased to state the future pro-
gramme of Flood Control work during
the remaining part of the Second Five
Year Plan?

The Deputy Minister of Irrigation
and Power (Shri Hsathi): The re-
quisite information is contained in
the statement on the flood situation in
the country and the flood control
programme laid on the Table of the
Sabha on the 28th August, 1958.

Theft of Rallway Property and Goods

1552. / Shrimati Qs Palchoudburi:
\ Shri Mzhammed Eliss:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
number of thefts of rallway property
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and goods in transit have consider~
ably incressed of lnte;

(by if so, the reasons therefor;

(c) the comparative figures of such
cases for the years 1853-38, 1956-57
and 1957-58 separately; and

(d) the steps taken to check it?

The Deputy Minister of Rallwaye
(Shri 8. V. Ramaswamy): (a) There
has been only a slight increase in the
thett of railway property over the
Southern and Western Ramilways and
in the theft of goods in transit over
the N/Eastern Railway. There is no
increase of theft on the remaining
Railways.

(b) Increase in the theft of railway
property i.e., carriage and wagon and
electric fittings is reported to be due
to criminal gangs being active nesr
the cities. Increase the theft to
goods i1n transit over the N/Eastern
Railway was on account of general
deterioration in economic conditions
in North Bihar and Eastern UP which
suffered from floods and drought dur-
ing the last three years resulting in
shortages of food and increased crimi-
nal activity in the affected area.

(c) Figures are being collected from
the Railway Administrations and a
statement wil be placed on the Table
of the House.

(d) The following steps have been
taken by the Railway Adminstrations
to check the thefts of Rallway prop-
erty and goods in transit:—

1. Intensive guarding and patroll-
ing of vulnerable sections by
the Armed Wing personnel of
the Railway Protection Force;

2. Surprise patrolling and watch
jointly by the RPJF., Rly.
Police and local police of
Black Spots;

8. Escorting of all important goods
and parcel trains by RPF.
and by Armed Wing staff
specially during nights;
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4. Use of doudble rivets and EP.
locks in wagons containing
valuable commodities;

8. Close liaison at different levels
with the Governmen{ Rail-
way Police and State Police
to ensure their help in round-
ing up the criminals;

6. Tightening up of  security
arrangememts generally in
workshops, stores, locosheds
etc. Perimeter wulls and
fencing are also being provid-
ed in aome places.

7. Deputation of plain clothes staft
to collect intelligence about
the criminals and receivers of
stolen property;

8. Joint check by the Carriage and
‘Wagons, Train Lighting and
R.P.F. staff at different points
to localise place of thefts of
carriage and wagon and
Electrical fittings;

9. Insisting on guards of the
trains watching upper class
coaches when running empty;

10. Special watch over rakes while
stabled in yards.

Nutritional Disorders among
Children

1553. Shri V. P. Nayar: Will  the
Minister of Health be pleased to state
the specific research programmes
currently worked out in nstitutions
under the Central Government in re-
gard to nutritional disorders among
children?

The Minister of Health (Shri Kar-
markar): The following research pro-
grammes are being currently worked
out in agutritional disorders among
children under the auspices of the
Indian Council of Medical Research.

Investigations are being carried out
on the problem of protein deficiency
in children in the Nutrition Research
Laboratories, Upgraded Department of
Pediatrics, Madras, the School _ of
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Tropical Medigine, Calcutta, o the
All Indian butitute of Hygiene and
Public Health, Calcntta and the Prince
of Wales Medical College, Patna. The
causes contributing to protein malnut-
rition and the symptoms and sequelae
of the condition have been worked out
in detail. The cheapest and most
practical method of combating protein
malnutrition in children has  been
investigated and different cheap
vegetable protein foods which could
be used as substitutes for milk for
children, have been worked out.

A country-wide survey of nutrition-
al status of children, specially with
regard to protein adequacy, has been
launched and has already made con-
siderable headway.

A country-wide survey of growth
and development of Indian children is
being undertaken by the Indian
Council of Medical Research, in the
following institutions:—

1. Nutrition Research Laborator-
ies, Coonoor.

2. Department of Anthropology,
Lucknow University, Luck-
now.

3. Medical College, Nagpur.
. G.R. Medical College, Gwalior.

5. Andhra Medical College,
Visakhapatnam

6. Department of Antropology,
University of Delhi, Delh,

7 Sassoon Hospital, Poona.

[

-

A study of breast-feeding practices
and qualitative and quantitative as-
pects of breast milk has been carried
out mm Coonor and this studv heips tc
formulate rational! programmes of
infant feeding. Studies on the sub-
Jject are also being carried out at the
following centres:—

1. Wilson College, Bombay.

2 Indian lInstitute of Science,
Bangalore,
3. Department of onchetmstty,

Baroda University, Baroda
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®  Ticketiess Travellers

1658 Shrl Bibhutl Mishra:
Shri Aniredh Sinha:
Will the Minister of Rallways be
pleased to state:
(a) whether it is a fact that ticket-
Jesas travellers attacked Gaya station

staff at station on the 30th May, 1958;
and

(b) if so0, the nature of losses?

The Doputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) One
such incident took place at Gaya
Station on the 27th May, 1958 and not
on the 30th May, 1938,

(b) Loss of Railway cash Rs. 27.00
Loss to Railway pro-
perty, glass panes
ete.

Re. 9.00
Total. Rs. 3600
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World Bank Loan for Development of
Ports

{ Shri 8. C. Samanta:
1557 Shri Rameshwar Tantia:

*7) Sardar Iqbal Singh:

| Shri A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 2088 on the 8th May, 1858
and state:

(a) whether the loan agreement with
the World Bank for Madras and Cal-
cutta ports has since been signed; and

(b) if so, how the 28 million dollars
for the Calcutta Port will be spent
(item by item)?

The Minister of State in the Minis-
try of Transport and Communications
{8hrl Raj Babadaor): (a) Yes.

{b) A statement is 1aid on the Table
of the House. [See Appendix IV

annexure No, 81.}
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Forest Ares

1558 Bhrl Bangshi Thakur: Will the
Minister of Peod and Agricsiiure be
plessed to state:

(a) whether it is | fact that major
portion of the total area of Beloniz
Sub-Division of Tripurs is within the
jurisdiction of the Reserved Forest
Asea;

(b) whether it is a fact that the
Rehabilitation Department, Tripura
has requested for the relesse of sone
area from Trishna Reserved Forests
in Belonla Sub-Division for setting
;‘:d of a colony for displaced persons;

(c) it s0, the action tsken in this
regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir.
Out of the total area of 304 sq. miles,
only 87.3 sq. miles are within the
jurisdiction of the Reserved Forest
Area after demarcation.

(b) Yes.

(c) An area of 0.58 sq. miles has
been relessed for the purpose.

Flood Centrol Phase of Bhakra
Project

{Sarda Igbal Singh:
1558. { Bhri Ram Krishan:

Shri Daljit Singh:

Will the Minister of Irrigation and
Pewer be pleased to state the amount
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spent on the flood control phase of the
Bhakra Project so far?

The Deputy Minister of Irrigatiow
and Power (Shri Hathi): Nil

Desert Opatrol in Punjab

m{smuwsmz
‘N Shri Ram Krishan:

Will the Minister of Food ani
Agriculture be pleased to state:

(a) whether the Government of
Punjab have submitted any schemes.
to fight spread of Desert in that
State;

(b) whether the Government of
India have considered these schemes;

(c) if so, with what resuits; and

(d) total amount given to ther
Punjab Government in this regard?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) Yes, Sir;
the following two schemes—

(i) Seheme for desert control and
reclamation in Gurgeon,
Hissar and Ferozepur dis-
tricts bordering Rajasthan;
and,

(ii) scheme for immobilisation of
the desert.

(b) to (d). Yes, Sir. The schemes’
have been approved and the follow-
ing Central financial assistance has
been given xo far:—

Central sssistance sanc-
tioned

Central  assistance  sctually

Year utilised ss reported by
the State Government
Loan Subaidy Total Loan Subsidy  Total
(Rs.lin lakhs)
1986-57 . . . .. 0-61 0-61 .. 044 0-44
1957-58 . . . . .. 1-01 1-01 .. 0° 50 o' 50
1958-59 . . 1:48 110 a-s8 @F(Pigures not reported),
ToraL . . 148 272 4°20 s O'94 094
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Scomon Production

1561, Sardar ¥gbat Singh: Wili the
Minister of. Food and Agriculture be
pleased 1o state: o

(a) total lemon production of each
State;

(b) whether any research is being
done on lemon by the LCAR.;

(c) details of such research schemes;
.and

(d) results achieved so far in this
regard?

The Minister of Food and  Agri-
-oultare (Shri A. P Jain):
(a) The total production of acid limes
in India as per figures collected in
the year 1855 is given below:—

State Production
-

Maunds

Bihar . 4,76,800
Bombay R 2,25,700
iUttar Pradesh 1,02.480
Punjab . 75,040
Madhya Pradesh . . . 42,880
Saurathtra N . . . 8,000
Vindhya Pradesh . . . 2,320
ToraL . . 9.33,120

(b) and (c). The 1.C.AR. has sanc-
tioned a scheme for citrus root-stock

trials at Kodur (Andhra Pradesh)as

Under this scheme acid lime and
lemon were budded on Jambert, acid
lime and Gajanimma rootstocks and
the trees were planted in the orchard
in 1851 to study their growth and
-cropping behaviours as influenced by
different rootstocks.

(d) These rootstock trials, though
yet in the initial stage have shown
that Jamberi rootstock imparts signi-
ficantly more vigour to acid lime
trees, but in respect of yield,
sGajanimma rootstock proved better
than others, To get conclusive re-
sults, these trials have to be continu-
ed over a long period (10-—13 years
more).
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In the caep of lemon (variety
Nepali Oblong) the results of root-
wtock trials have so far indicated thet
meid lime rodotstock incredses the
vigour of plants as compared to other
rootstocks but has no perceptible in.
fluence on yield.

Posts and Tolographs Offices In
Ferosepere District

1562. Sardar Igbal Singh: Wili the
Minister of Transport and Cemmusi-

.oations be pleased to state:

(a) how many villages having popu-
lation of five thousand and above, are
without the combined Posts and Tele-
graphs Offices in Ferozepore District,
(Punjab State) and the reasons there-
for;

(b) whether Government have any
plans to extend the combind Posts
and Telegraphs facilities to these and
such of the villages which are im-
portant from agricultural and com-
merical points of view irrespective of
remunerative and population  basis;
and

{(c) the reasons for not opening
Public Call Offices in all important
places in Ferozepore District so far?

The Minister of Transport and Com-
munijcations (8hri 8. K. Patil): (a)
None.

(b) Yes, upto a limited number,
where justified.

(c) Important places have been
provided with Public Cal Office
facility except at (1) Nihalsinghwala,
(ii) Badhni Kalan and (iii) Nathan
Proposals for the first two have al-
ready been sanctioned. They  are
expected to be opened during 1858-59
(subject to stores being made avail-
able). The case of Nathan is under
examination. The facility will be
sanctioned if found justified.

Collection of Terminal Tax at Pari
1543, Shri Panigrahi: Will the Minis-
ter of Rallways be pleased to state:

(a) the amount of tsrminal tax col-
lected from Railway Passengers visit-
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ing Puri in the years 1834-33, 1955-56,
1856-57 and 1087-88;

(b) whether the Railway Board
directly pays the collected amount of
terminal tax to the Government of
Orissa; and .

(¢) whether the amount of money
collected by way of terminal tax from
Rajlway pessengers visiting Puri is
paid in its entirety or after some de-
duction?

The Deputy Minister of Railways
‘AShri §. V. Ramaswamy): (a)

Yeoars.

1954-5§ Rs. 04,980 of nl
1955-56 Rs.  $8,174.37 nP
1956-57 Rs. 1,15,336.25 nP
1957-58 Rs  1,33,187.16 oP

{approximate frgures)
(b) and (c¢) In accordance with Sec-
tion 20(1)(c) of the Bihar and Orissa
Places of Pilgrimage Act, 1820, the
proceeds of the pilgrim tax after de-
duction of collection charges were
credited to the Puri Lodging House
Fund Committee by the Railway
Admunistration upto 30-9-56 Conse-
quent on the ¢nhancement in the rates
of the pilgrim tax, from 1-10-1956,
the net proceeds are to be assigned to
the State Government of Orissa after
certification by the Comptroller and
Auditor General of India 1n terms of
article 279(1) of the Constitution

The current rate of collection

charges 1s 3 per cent of the amount
ec'lected

Tourist Permits to Kashmir

1564. Shri Vajpayee: Will the Minis-
ter of Transport and Commanications
be pleased to state:

(a) wheter 1t 1s a fact that tourists
intending to visit Kashmir have to
stand 1n the scorching heat as no ar-
rangements for shelter exist at the
Pathankot permit office; and

(b) if so, the steps Government pro-
pose to take or have taken in the
matter?

The Minister of State in the Minis-

163 LSD—4.
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have to take permuts from their Dis-
trict authorities or the Defence Minis-
try. The Pathankot permit office s
only meant to serve the local people
or those who have arrived in Pathan-
kot by mistake without permits. The
Permut Office in Pathankot which con-
sists of one room should be regarded
as sufficient for emergency require-
ments. However, the desirability of
aranging for some sheitered space 1s
being brought to the notice of the
Punjab Government who are in ad-
ministrative charge of that Office.

Sleeping Facllities for Drivers and
Guards
1565. Shri Joachim Alva: Will the

Munister of Rallways be pleased to
state

(a) what kind of sleeping facilities
are provided for Drivers and Guards
at Victoria Termunus at Bombay; and

(b) what are the shifts arranged for
both Drivers and Guards for duty
throughout the day and night”

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Two
Running Rooms are provided—one
vach for Motormen (Drivers) and
Guards at Bombay V.T. with 12
beds in each room. Provision is made
for the supply of lLinen, blankets and
mosquito-nets in these Running Rooms,

{b) The duty hours for both Motor-
men (Dnivers) and Guards vary,
depending on train tmings. Duty
hours which include an allowance for
taking over and making over the
train, range from 4 hours 5 minutes
to 9 hours 25 minutes Running duty
at a stretch does not. however, ex-
ceed 9 hours in any case
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Rice Prices in West Beagal

(567. Shri Tridib Kumar Chandhuri:
...1 the Minister of Food and Agri-
culture be pleased to state:

(a) what are the current prices of
rice in different districts of West Ben-
gal and how do they compare with
the prices prevailing in the two pre-
ceding months and the prices prevail-
ing in the corresponding period of
1857; and

(b) the causes of the dispanty, if
any?

The Munister of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment showing monthly average reta:l
prices of rice in different districts of
West Bengal during the months of
June to August, 1958, as compared to
the corresponding months of 1957 is
laid on the Table of the House. [See
Appendix 1V, annexure No. 52.}

(b) The disparity in prices 1s due
mainly to the short production of rice
this year in West Bengal as compare
to last year. The prices in August
were higher than those in the two
preceding months also because of the
advance of the season when the prices
rise even in normal circumstances.

Irrigation Projects in Madras State

1568. S8hri Tangamani: Wil the
Minister of Irrigation and Power be
pleased io refer to the reply given to
Unstarred Question No. 2847 on the
23rd April, 1958 and state:

(3) whether the execution of the
following Projects included in the
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Second Five Year Plan in Madras
State has started:
(1) New Kattalai Canal Scheme.
(2) Pullambody Canal Scheme.
(3) Vidur Reservoir Project.

(4) Parambikulam, Sholayar-Aliyar
Project.

(5) Neyyar 2nd State (relates to
both Madras and Kerala States).

(6) Medium Schemes in Kanya
Kumari District.

(b) if so, the progress made so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).

New Kattalai Canal Scheme

Work on the canal was started in
July, 1956. The progress to the end
of March, 1958 is as follows:—

Earth work on canal and con-
struction of bridges and under-sluices
are in Progress.

Pulluambody Canal Scheme

Work started during 1956-37. The
progress to the end of December, 1857
is as follows—

Works on the excavation of channel-,
construction of masonry works and
formation of banks are in progress

Vidur Reservoiwr Project

Work on the project has been
started in March, 1958. The progress
to the end of March, 1958 is a
follows.

Approach rogd and colony buld-
ings are nearing completion. Excav-
ation of foundation, construction of
masonry dams and formation work
for earthen dams and formation work
for earthen dam have been started.

Parambikulam. Sholayar-Aliyar Pro.
ject. '

Work has not started and invest-
gations are in progress.
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Neyyar Bnd State (relates to  both
Madras and Kerala States)

Government of Kerala started work
on the project in their area in October,
1956

Progress to the end of March, 1958,
so far as Kerala State is concerned,
is as follows:—

Cutting open of left bank chanrc]
for the first 8 miles has almost been
completed. Work on the portion be-
yond the 8th mile and to the 12th mile
is in progress.

No information is available regard-
ing starting of work by the Govern-
ment of Madras

Medium Schemes in  Kanya Kumar
District

Information 15 not available

Suburban Train Drivers In Bombay
(V.T.)

1589. Shri Tangamani: Will  the

Minuster of Railways be pleased to
state’

(a) whether 1t s a fact that the
Suburban Train  drivers and cun-

ductors who have to start early morn
ing duty in Bombay do not have rest
and recreation facilities th  Bombas
(VT), and

(b) whether due to this difficulty
motor men and guards who have to
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start a fresh detail at 6A.3. are oblig-
ed to arrive by mudnight at vV.T
from distant places of residence and
spend sleepless nights at the Station”

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) No
Two Running Rooms, one for con-
ductors (Guards) and one for Motor-
men (Drivers), each equipped with 12
h~ds, are provided st Bombay VT
for their rest The accemmodation
provided in these Rooms is consider-
ed adequate, as, according to duty
rosters, not more than 6 Motormen
(Drivers) and 8 Conductors (Guards)
are required to occupy these Running
Rooms at a time during night

(b) Does not arise
W H O. Conference

1570. Sardar Iqbal Singh: Will the
Minister of Health be pleased to state
the names of member of the Indian
delegates who attended the World
Healith Organtzation Conference held
in USA from the 26th Mayv to 18th
June, 1958

The Minister of Health (Shri Kar-
markar): The following Indian dele-
gates attended the Tenth Anniversary
Commemorative Session of the World
Health Organisation and the Eleventh
Session of the World Health Assembly
held in Minneapolis, US A from
26th May to 18th June, 1958 —

1 Dr AL Mudabar, Vice-Chancellor, Uni-

versity  of Madras

2 Shn V K B. Pillai, Secretary 1o the Go-
verament ot Ind:a, Mipistry of
Heslth

3. Dr RV W ardckar, Secretary, Gandh
Memorial Leprosy Foundation, War-
dha

4 Dr. T R Tewar;, Director (onttibuton
Health Setvice, Directorate General
of Heslth Services, New Delh:

Central Public Works Depurtment
Roads in Punjad

1871 Sardar Ighal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount allotted to
Punjab during 1954-55 and 1985-56

I eader
Delegate
{eicgate

Alternate delegste

by the Union Government for con-
struction and maintenance of Central
Public Works Department roads, and

{b) the mileage of Central Pubhc
Works Department roads constructed
and maintained in Punjab duning
these years®
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The Minister of State in the Minis-
try of Transport and Communiestions
(Shri Raj Bahadur): (a) and (b). A
length of 62 miles of Pathankot
Jamsmu road which forms part of
National Highway No. 1-A lying in
the States of Punjab and Jammu
and Kashmir is under the executive
charge of the Central Public Works
Department. Of this, a length of 8
miles lies in Punjab. Separate figures
of allotment of funds for the portion
of road in Punjab territory are not
available. The total allotments made
for the entire length during 1954-55
and 1855-56 for construction and
maintenance of the portion of the
Pathankot Jammu road under the
charge of the Central Public Work
Department are as follows:—

Origipal Mu'm;mncr

Works
Repairs
Rs. Rs.
1954-5S - 1.79,800 4,380,300
1955-56 11,85,900  4,86,100

Fasilka-Ferozepore Rallway Line

1572. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Fazilka-
Ferozepore Rallway Line is running
at a loss;

(b) the average number of passen-
gers that travel daily on this line; and

(c) the number of goods trains that
run daily on this line?

The Deputy Minister of Railways
(Shri 8. V., Ramaswamy): (a) Fazilka-
Ferozepur Section, being only a part
of the Northern Railway system, no
separate accounts showing the finan-
cial results of working of that Section
are maintained.

(b)
I Class 1
I1 Class 20
1 Class 3249
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(c) No goods trains are run oa this
section, as the goods traffic ig cleared
by mixed trains.

Medical Education Conference

Sardar Igbal Singh:
Shri Ram Krishan:

Health be

1578,

Will the Minister of
pleased to state:

(a) whether the Medical Education
Conference was held in New Delhi in
March, 1858;

(b) if so, what were its decisions;
and

(¢) steps taken by (iovernment to
implement these decisions?

The Minister of Health (Bhri Kar-
markar): (a) Yes.

(b) The following resolutions were
passed:—

RESOLUTION 1

This Conference having reviewed
the efforts so far made to implement
the scheme of giving subsidy te
State Governments for setting up fuli-
time teaching units in Medical Col-
leges, regrets to note that no progress
has been made so far The m-
portance of the subject 15 reiterated
and the Central and State Govern
ments should take immediate steps to
set up as many full ime teaching umt.
in all depariments of medical college.
as possible. While the Central Gou-
ernment have proposed to grant a sub
sidy for the duration of the Second
Five Year Plan period, it may be
noted that the expenditure on th:.
scheme will become committed ex-
penditure at the end of the Plan
period, and thercfore the question of
resources for continuing the scheme.
would be considered by the Planning
Commission and other authorities
concerned, in the light of the total
resources available to the Centre and
Stgtes.
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RESOLUTION If

The Conference is of the view that
one of the main reasons for the short-
age of teachers especially in.  non-
clinical subjects is the inadequacy of
salaries. It considers that the salary
scales should be raised to a level

5 SEPTEMBER 1838

Written Answers 4954

sufficient to attract suitable persons
to devote themselves to a  teaching
career. For the encouragement of
post-graduate medical education and
research the following scales are
recommended as the minimum for
medical teachers subject to  further
consideration in’ the Third plan period:

Rs.
(2) Professors 1,000—1,400 With a non-practisidg allowance
of Rs. 20 p.M.
(2) Additional or Associate 800 —1250 With ajnon-pracusing allowance
Professors. of rot less thangRs. 250.
P.M.
(3) Readers/Assistant-Professors . 500—30—800 Plus non-practising  allowsnce
of Rs, 150 P.M.
(4) Junior Teachers . 250—600 Plus a non-practising allowance

of Rs. 150 p.™m .

(While Demonstrations may be
started on the minimum of Rs. 250
p.M., Lecturers may be given a
higher initial pay of Rs. 450 p.M.).

The Conference also considers that
to prevent teachers from migrating
from one college to another the
above scales may be adopted uniform-
lv in all the medical colleges.

RESOLUTION 111

The Conference views with concern
that in many Medical colleges in the
country, there is not adequate num-
ber of teachers, especially for non-
clinical subjects. The Conference 1»
apprehensive that with the opening of
additional medical colleges and ex-
pansion of the existing ones, the
position may deteriorate still further.
The Conference, therefore, recom-
mends that urgent steps should be
taken to remedy the situation. Among
other measures, tHe following are
suggested.

(1) Extend the age of retirement

of teachers in medical col-
leges who are physically and

mentally fit;

(2) Employ” retired former
teachers on & full-time or
part-time basis as may be

suitable in individual cases;

(3

~

Encourage promising young
graduates to take up the
teaching line by awarding
suitable fellowships for tak-
ing junior teaching assign-
ments and working for post-
graduate degrees. The award
of such stipends should be
linked up with a guarantee
that the recipients would
serve as teachers for a certain
number of years. The Central
Government should consider
giving financial assistance to-
wards these fellowships.

(4

-~

In view of the present posi-
tion the Indian Medical Coun-
- t1l and the Universities should
consider the question of re- -
laxation of conditions for
app.intment of qualified and
experienced teachers, in in-
dividual cases when presented
to them particularly when
properly qualified and ex-
perienced teachers are not
available after advertisement
on all India basis.

(5) That an integrated scheme of
fellowships for training abroad
covering  all the medical
colleges in the country and in
all the States may be drawn
up by the Central Govera-
ment (towards which assist-
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ance from foreign agencies
may be obtained).

(6) The Universities should be
requested to consider relax-
ation of territorial and domi-
ciiary restrictions in the
matter of the award of post-
graduate degrees so that
students from one University
msay be enabled to take up
post-graduate qualifications in
another University.

{c) The Governmeht of India have
decided to assist the State Govern-
ments in the establishment of full-
time teaching units both in clinical
and non-clinical Departments of the
medical colleges under the control of
the State Governments. The State Go-
vernments have been informed that
the Central Government are prepared
to pay 100 per cent. of the extra re-
curring cost involved in raising the
pay-scales of the teaching staff during
the years 1959-80 and 1960-61 Copies
of the other resolutions have been
forwarded to the State Governments
who are to take further action in the
matter

Improvement of Mango

1574. Sardar Igbal Singh: Wi}l the
Minister of Food and Agricalture be
.pleased to state:

(a) whether any research 1s being
carried out by the Indian  Council
of Agricultural Research with regard
to 1mprovement of Mango;

(b) if so, details of such schcmes;
and

(¢) resuits achieved so far?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Yes.

(b) and (c). A statement giving the
required information is laid on the
Table of the House. (See Appendix
1V, annexure No. 53].
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Mange Produactien

1575. Sardar Ighal Singh: Will the
Minister of Food and Agriculture be
pleased to state the total Mango pro-
duction of the different States for
the current year, State-wise?

The Minister of Feod and Agricul-
ture (S8hri A. P. Jain): No authentic
data is available.

Hindu-Malkot—Sriganganagar Rail
Link

1576. Sardar Iqbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived the survey report in regard to
railway line connecting Hindu-Malkot
and Sri Ganga Nagar Railway Stations
on the Northern Railway; and

(b) if so, the main features thercof”

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes.

{b) The Survey reports are under
examination and unti] a final decision
1s taken 1t 15 not desirable to disclosc
details about the recommendations
contained in the Survey Reports.

Quarters for Postal Employees in
Ferozepore District

1577 Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state.

(a) the number of residential quar-
ters constructed during the First
Fivie Year Plan and so far for the
Posts and Telegraphs Employees 1»
Ferozepore District;

(b) names of the places whers con-
structed, and

(¢) how many such quarters ar
proposed to be constructed during the
Second Five Year Plan period in this
district?

The Minister of Transport and Com-
munications (Shri S. K. Patll): (a)
33 units.

(b) Ferqzepur and Fasiika.
(c) 34 units,
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Regional Rallway Equipment Advisory
Ceommitios

1578, Sardar Igbal Siugh: Will the
Minister of Rallways be pleased to
state:

(a) whether the Ra.ﬂways have set
up Regional Raflway Equipment
Advisory Committees;

(b) main function of these Com-
mittees;

(¢) number of such
and members of these
and

Committees
Committees;

(d) work done by these Committees
so far?

The Deputy Minister of  Rallways
(Bbri 8. V. Ramaswamy): (a) Yes.

(b) to (d). A statement 15 laid on
the Table of the Lok Sabha {See
Appendix IV, annexure No 54 |

Engines for running Electric Trains

1599. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of eleectric engines
running on Indian Railways;

(b) when they were phrchased;

(c) waethe; they are in good con-
dition;

td) whether 1t 1s a fact that there
1s a shortage of such engines in the
country;

(e) if so, the steps taken to meet the
shortage: and

(1) whether such engines are being
manufactured in Indiu®

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) 4 Metre
Guuge and 88 Broad Gauge Electric
Jocos are in operstion on Indian Rail-
ways.

(b) 4 Metre Gauge and 85 Broad
Gauge locos were purchased during
1927-31.

1 Broad Gauge electng loco was
purchased in 1938.
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7 Board Gauge electric locos were
purchased in 1985.

15 Broad Gauge electric locos were
purchased in 1957-58.

(c) Yes Sir.
(d) Yes, Sir,

(e) The question of importing 7
Broad Gauge Electric locos for Cen-
tral Railway is under consideration;

(1) No, Sir.

Co-operative Movement in Bombay
State

1580. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
Bembay has recently approached the
Union Government for a loan for the
expansion of Co-operative Move-
ment in Bombay State;

(b) if so, whether that loan has
teen given; and

(¢) the amount of that loan?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No. Sir.

(b) and (¢). Do not arise.

Scuffie between Raijwaymen and
Yegetable Vendory .

1581 Shri Narayanankutty Menon:
Shri Warfor:

Wil the Minister of Rallways be
pleased to state:

(a) whether it 1s a fact that on the
8th July, 1858 the Calcutta bound
Katwa Local, after it had left Bala~
garh Railway station was stopped by
operators of the control cabin;

(b :f so, whether 1t is also a fact
that there was a scuffie betwenrn rail-
waymen and vegetable vendors re-
sulting in the death of a vendor; and

(c) the action taken in the matter?
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The Deputy Minister of Raillways
(Shri 8. V. Ramaswamy): (a) On
8th July 1958 at 8-18 hours No. S 186
Dn. Katwa Local was stopped by
passengers by pulling alarm chain
after she had started from Balagarh
station.

(b) It is alleged thdt some alter-
cation ensued between Cabin Signal-
man, extra Hot-weather Waterman
and a Vendor. This altercation, later
on, developed into a scuffle between
the abeve mentioned railwaymen and
the Vendor, who was subsequently
found dead being run over by the
same train.

(c) A departmental enquiry was
held into the incident but could not
be finalised, as the two railwaymen
are under Police custody. The case
is subjudice. The staff have however
beenn placed under suspension.

Conference of State Ministers of
Fisheries

1582. Shri Vajpyee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Conference of State
Ministers incharge of Fisherieg was
held at Mysore in the second week
of July, 1958,

(b) if so, the decisions taken and
recommendations made at the Con-
ference; and

.(c) the steps taken or proposed to
be taken t¢ implement those deci-
sions?

The Minister of Food and Agricul-
tare (Shri A. P. Jain); (a) Yes, a
Conference was held at Mysore from
14th to 16th July, 1958;

(b) A copy of the recommendations
made by the Conference is laid on
the Table of the House. [See Ap-
pendix IV, annemure No. §5}.

(c) The recommendations have
been referred to the State Govern-
ments and the Central Government
Departments concerned for necessary
action,

- Communlications

§ SEPTEMBER 1968  Written Answers 4960

Mall Guards

1583. Shrimatf Remn Chakravartty:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that in 1938
the Posts and Telegraphs Department
advertised some posts of Mail Guards
in the Sorting and Air Mail Divisians,
Delhi;

(b) if so, number of applications re-
ceived;

(c) number of applicants who were
asked to appear in an examination;
and

(d) whether all those who qualified
in the examination were appointed?

The Minister of Transport and
(Shri 8. K. Patil):
(a) Yes

(b) 276.
(c) 178.

(d) No. The examination is a com-
petitve one and, as such, only the
required number of qualified candi-
dates were appointed in order of
merit against the avallable number
of vacancies.

Pariakimedi Light Rafiiway on
S.E. Rallway Zone

1584. Shri Sanganna: Will the
Minister of Rallways be pleased to
state:

(&) the annual income for the years
1856-57 and 1957-58 on the Parlaki-
medi Light Railway on the South
Eastern Railway zone,

(b) the extent of the expenditure
for the corresponding years;

(¢) the number of ticketless travel
cases for these two years;

(d) how many of them ended in
conviction and how many in com-
pounding during these two years;
and

(¢) how many times ticketless
travelling on this line was checked
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by the special staff during the same
years?

The Deputy Minister of Raijways
(Shri 8. V. Ramaswamy): (a) and
(b). Parlakimedi Light Section be-
ing only a part of the South Eastern
Railway system, no separate accounts
showing the financial results of work-
ing of this section are maintained.

(c) 1958-57--1,537.
1857-58—1,6848.

(d) Out of 1,637 passengers detect-
ed travelling without tickets during
1956-87, 1,513 paid the amounts due
under the Indian Railways Act on
demand; 24 cases were registered in
court resulting in 12 being sentenced
to imprisonment, excesg fare and
penalty being realised from 4 and 5
being released. No trace could be
found of the other 3 because of false
addresses given  Out of 1,648 passen-
gers  detected travelling  without
tickets during 1957-58, 1,627 paid the
amounts due under the Act on
demand; 21 caseg were registered in
court, resulting in 15 being sentenced
to imprisonment excess fare and
penalty being realised from 3 and 1
being released. No trace: could be
found of the other 2 because of false
address given.

(¢ 1956-57—Once.
1957-58—Nine times.

Passenger Trafic from Ahmadpur
Station

1585. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state:

(a) the average daily rate of
passenger traffic from Ahmadpur
Station (Birbhum, West Bengal) on
the Eastern Railway;

(b) whether it is a fact that there
is great congestion and delay at the
only ticket counter in this station;
and

(¢) whether it iy propostd to ,n-
cresse the number of counters?
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The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) About
1100 per day.

(b) Some pressure on the ticket
counter has been noticed.

(¢) The question of providing an
additional booking window is under
censideration.

Sugar Export.

1586. Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state the steps taken to
step up the export of sugar during
the yearg 1956, 1857 and 1958 so far?

The Minister of Food ang Agricul-
ture (Shri A. P. Jaim): During the
period 1954 to 1956 the cauntry had
to import substantial quantities of
sugar to cover the gap between the
production and internal dernand,
The question of exporting any sugar
in 1856, therefore, could not arise.

In view of the rising trend of
production and pressing need for
foreign exchange it was decided in
January, 1957 to export the sugar
surplus to our requirements. It was
possible to do so even at a profit in
view of the temporary rise in inter-
natijonal prices. With a view o
avoiding competition among the
sellers and to obtaim the best avail-
able price for sugar exported abroad
the sales were canalised through the®
Indian Sugar Mills  Association.
Necessary facilities in regard to re-
leases of sugar of the required
quantity and quality , quick traps-
port, godown accommodation ete.
were provided to the Association in
this connection.

Since July, 1957 there hag been
considerable fall in world prices and
Indian sugar can now be exported
only at a loss of Rs. § to Rs. 10 per
maund after allowing refund of full
excise duty and cane cess. In order
that exports were made in spite of this
loss an ordinance was issued impos-
ing obligation on the producers to
export the quota specified by the
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Gevernment through the Exporting
Agency viz., the Indian Sugar Mills
Association. Sugar Export Promo-
tion Bill has been introduced in Par-
hament during the current sesgion to
take the place of this ordinance.
All necessary facilities are being pro-
vided to the Export Agency.

Hlectricity Consumption

1587. Ch. Ranbir Singh: Will the
Muinister of Irrigation and Power be
pleased to state-

(a) whether 1t 13 a fact that the
private electric supply companies
(licensee) charge full cost of the
service lhines laid for the temporary
connection from the poles to the pre-
mises of the consumer,

(b) whether 11 1s also a fact that
the Punjab Government advised the
compantes to charge the rent for the
said service lines, instead of the cost
laid down and schedule of rent for
this purpose,

(c) whether 1t 1> also a fact that
the companies have failed to imple-
ment the advice of the State Govern-
ment and observe the schedult  of
1ent,

(d) whether representation hag been
made by the consumers to amend
the legislation to achieve the above
objective;

{e) 1! the reply to parts (a), (b),
(c) and (d) above are in the affirma-
tive, whether Government propose to
sponsor the amending legaslation
shortly; and

(f) if not, the reasong therefor”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
usual practice with the private elec-
tric supply companiee 18 to charge
rental, and not ful] cost of temporary
service Lnes. The only instance
browght to Government’s notice 1n
which full cost has been recovered
1n respect of such lines is that of the
hicensee at Rohtak

{(b) and (¢) Yes, the Punjab Gov-
ernment advised the licensee at
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Rohtak to charge for temporary sec-
vice lines on the rental basis. It is
understood, however, that the lcen-
see has not yet camplied with the
Punjab Government’s instructiong in
the matter.

(d) Yes.
(e) Yes.
() Does not anse.

Suratgarh Mechanised Farm

1588. Shri P. L. Barupel: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) the number of villages acquir-
ed for the Suratgarh Agricultural
Farm 1 Rajasthan and the amount
of compensation paid to the nhabi-
tants of those villages for their lands
and houses by the Central Govern-
ment and the State Government; and

tb) the amount of compensation
paid to individual cuitivator, belong-
ng  to the villages of Chakk
Sawan, Hasamki Dhani and Sardar-
garnh which were acquired for the
said farm®

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b
A statement giving the required in-
formation 1s laid on the Table of the
House [See Appendix IV, annexurt
No 561}

Insanitary conditions in Karoi
Bagh

1589. Shri Mohan Swarup: Will the
Minuster of Health be pleased o
state.

(a) whether 1t 1s a fact that wbut
was once a graveyard 1s today cong-
ljommeration of stables and junk
shops and unauthornsed dairies in tbe
heart of Western Extension Area in
Karol Bagh, Delhi;

(b) whether it 1s « fact taag it >
one of the worst insapitary spots in
the capital and constitales a perpe-
tual three( to the health of the res:-
dents in thc‘ml; wmd
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(¢) what steps have been taken by
Gevernment in the matter?

The Minister of Health (8hri
Karmarkar): (a) and (b). Yes, 8ir.
Since partition this graveyard has
been occupied by a number of dis-
placed persons who have established
un-licensed dairies and automobile
repair workshops.

(¢c) The grave-yard 1s the propertv
of Suni-Mgjlis-Ukaf and the Munici-
pal Corporation of Delhi is in
correspondence with the Majlis for
mawmtaining the plot in neat and
sanitary condition. Besides, the dairy
owners were served with notices to
remove the unauthorised stables. On
their refusal to comply with the
notices, prosecitions were launched
against them and some of the dairy
owners have been prosecuted more
than 50 times

The problem of clearance of slums
in Dethi 1s a complicated one The
Delh; Development Authority has no
scheme 1n hand for the immediate
vlearance of the area i question and
resettling the people concerned This
wil] be undertaken in due course

Slum Clearance in Delhi

1590 Shri Mohan Swarup: Will the
Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 911 on the 26th August,
1857 and state the progress made so
far to improve the phght of the
people living 1n  Motia Khan and
Jhandewalan localities of Delhi?

The Minister of Health (Shri
Karmarkar): The arca in question is
a low lying tract. A large number
of 'labourers, sweepers, tongawalas
and some displaced persons have
squatted in this area The Town
Planning Organisation 1s preparing a
Jayout plan for the future develop-
ment of this area, but 1t wil} take
some time before the pisns are
finalised
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Tube Wells
Shri B. C. Mulllck:
1584. {snn P. G Deb:
Will the Minister of Food and
Agriculture be pleased 1o state
(a) whether it 15 a fact that the
Central Government have given
financial assistance to all drought
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(b) if so, the amount of financial
assistance  given for this  purpose
State-wise, and

(c) the number of tube wells 1n-
stalled so far in each drought affected
State”

The Minister of Food and Agricui-
ture (Shri A. P. Jaim): (a) and (b).
Financia}l assistance for tube-wells,
given to the four  drought affected
States of Uttar Pradesh, Bthar
Madhya Pradesh and Onmssa during

and 1858-59 for sinking of tube 1857-58 and the financial assistance
wells, agreed to for 1958-58 1s as under —
Rs 1n lakhs:
1957-58  1958-59
State
Losn Loan
given agreed
[
Uttar Pradesh ) . T - 190- 73 144 00
Biher 15 97 35 48
Madhya Pradesh 6 38 486
Orissa 2 66
(c). S
State 1967-58 1858-59
( Insu!)ed ) (Target)
Uttar Pradesh T e 217
Bihar. 31(a) 30
Orissa X 6
Madhya Pradesh X X

- S N - ——

(8) Relates to Small Tubewells
X Figures not available.
Note:

The figures recartﬂnx achievements are provisional
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Ferest Industries in Beas Arexs

1599. Shri Hem Raj: Will the Munis-
ter of Food and Agriculture be pleas-
ed to 1efer to replies given to Starred
Question No 2005 en 5th May, 1858
and Unstarred Quest.on No 3589 on
the 8th May, 1958 and state:

() whether the  teport  of 1l
Finmsh Experts has  been  received
for the setting up nf the furest in-
dustitivs 1 the Beas Areas,

tb) if <. their main recommenda-
tiens, and

(c! whether a copy of the report
will be laid on the Table®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Not yet,
Sir The Finnish Government is bemng
reminded.

tb) Dovs not arise

tc) This will be considered after
the reports are available.

Ships awaiting Unloading

1606. Bardar lqbal Bingh: Will the
Munister of Transport and Communi-
cations be plemased to state:

(a) the number of ships \.lrhu:h were
awaiting to be unloaded at wvarious

8 SEPTEMBER 1958 Written Answers

2974

portg of India on the 31st July 1088;
and

(b) for how long they had waited?

The Minister of Btate in the Minis-
try of Transport and Communieations
(8hri Raj Bahadur): (a) 13.

(b) 1 for 20 days
1 for 8 days
1 for 6 days
5 for 4 days
1 for 3 day-
2 for 2 days
1 for 1 day and

1 arnived on
July.

morning of 3ist

Bhubaneshwar Rajlway Btatiom

1601 Shri Panigrahi: Will the Minis-
ter of Rallways be pleased to state:

(a) whether hig Ministry has receiv-
ed any proposal from the Orissa Gov-
ernment to construct a platform on
the New Capital side of the Bhubanes-
war Railway Station: and

(b) whether the proposa! has been
cousidered by the Ministry”

The Deputy Minister of Railways
(Shri 8. ¥. Ramaswamy): {(a) and
(by No request has been received
from the State Government, but a
piatform s being provided on the
Capital side of the Station as part of
the scheme for remodelling of the
vard. which has been necessitated by
the requirements for increasing line
capacity on the Cuttack-Khurda Road
section

qEAT WewA 9T AGAW ArA Y ®
9 § wafqra sfe
teo3. o R¥x e fay : ¥

@ qfr a7 a9 &0 w0 e %

(¥) w7 a7 A9 ¥ fF Q@ W
& 92 FemT 97 gAfwFd K ATCRE
qrer G & w7 q xR T R
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Wagons for Cement Factory at
Charkhi Dadri

1603. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state

(a) whether 1t is a fact that wagons
allotted to cement factory at Charkhi
Dadri during the current year were
not loaded fully according to their
indents, and
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(b) it not, total number of wagons
which were kept idle during same
period month-wise?

The Deputy Minister of Ratlways
(Shri 8. V. Ramaswamy): (a) Except
n a few cases, the cement factory at
Charkhi Dadri loaded wagons accord-
ing to indents and supplies.

(b) The total quotas and the number
of wagons indented, supplied and load-
ed by Charkhi Dadm Factory from
January to 20th August 1858 month-
wise together with the reasons for
short loading by the Factory agsinst
the supplies made are shown in the
statement laid on the Table of the
House [See Appendix 1V, annexure
No 571 It will be seen that while the
indents placed by the Factory were
far below the quotas, the loadings
were also sughtly less than the supply

Damage to Photographic Materials
by Rains

1604 Shri Dinesh Singh: Wil the
Minister of Food and Agricalture be
plea-ed to state

(a) whether photographic equipment
belonging te the Directorate of Ex-
tension and Training was damaged in
the 1ecent floods 1n Delhi, ang

(b) if »0, the cost of the equipment
s0 damaged?

The Minister of Food and Agricul-
ture (8hri A P, Jain) (a) Yes

(b} The value of the equipment in-
volved 1s Rs 13,758 The extent of
damage 1s, however, estimated at
Rs 2,200 mainly on cleaning and over
hauling

Damage due to Rains

1605 Shri B C Mullick: Will the
Minister of Commaunity Development
be pleased to state

(a) whether it 18 a fact that a large
number of publicationsg relating to the
Community Development and articles
of stationery have been destroyed by
rain: water in the ofice houses at
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multi-storeyed building on
Victoria Rosd in New Delhi;
- (b) i so, what is the total amount
of damage; and

(c) whether a .statemeht giving
details thereof would be laid on the
Table? .

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) and (b).
Some damage has unfortunately been
caused. The amount of damage is
being assessed in consultation with the
Publications Division of the Ministry
of Information and Broadcasting who
supplied the publications for distribu-
tion, free of cost.

(c) Yes.

Queen

Medium-sized Irrigation Projects in
Punjab

Shri Daljit Singh:
1608, {Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
financial aid was sought by the Gov-
ernment of Punjab for the construc-
tion of medium-sized irrigation pro-
jects in the scarcity areas of the State
during 1958-59; and

(b) if so. the names of the places
where these are to be constructed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in negative.

Under the programme of Permanent
Improvement of Scarcity areas, a sum
of Rs, 38.5 lakhs was allocated for the
State of Punjab and the entire amount
was placed at their disposal by the
end of 1957-58.

(b) There is only one scheme viz.
Dadri irrigation scheme which is under
execution by the Government of
Punjab under this programme. The
scheme will provide irrigation for
50,000 acres of arid tract in Dadri
Tehsil of Mahendragarh district by
remodelling the Bhiwani Distributary
on the Western Jamuna Canal and
extending it by 23.2 mileg.

163 1LSD--5.
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Bhakra Nangal Projoct

1697, Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to lay on the Table a copy
of agreement between the Punjab and
Rajasthan Governments regarding the
Bhakra Nangdl Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A draft
agreement has been prepared and is
being scrutinised by the Government
of India and the Governments of
Punjab and Rajasthmn. It is hoped
to finalise it shortly.

Joy Flights

1608. Sardar lIgbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Indian Airlines Corpo-
ration has started joy flights; and

(b) if so, at which stations?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Indian Airlines Corporation have
been operating joy flights at Delhi,
Bombay, Calcutta and Madras on
demand.

Conversion of Nagpur and Parasia
Line into Broad Gauge

1610. Shri Chandak: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government have any
proposal to convert the Narrow Gauge
line between Nagpur and Parasia into
a Broad Gauge one;

(b) whether Government have
recently assessed the freight potential
of oranges, manganese ore, coal, etc.
of this area; and

(¢) if not, whether Government pro-
pose to carry out the assessment soon?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No.

(b) No such occasion has arisen.
The anticipated increase of traffic by
the end of the Second Plan period is
well within the transport capability
of the existing narrow gauge.

{c) Does not arise.
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Railway Dispensaries

1612. Shri Daljit Singh: Will the
Minister of Rafilways be pleased to
state

(a) the number of full time depart-
mental dispensaries established upto-
date to provide medical facilities fo
Railway employees,

(b} the names of the places where
these are established, and

(c) the total number of beds 1n each
of the dispensaries?

The Deputy Minister of Rallways
(Shri 8. V, Ramaswamy): (a) 482

(b) and (c). A statement is laid on
thg Table of the House. [See Appen-
dix IV, annexure No. §8.]
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Post and Telegraph Offices in Kangra
and Hoshiarpur

1613, Shel Daljit Singh: Will the
Minister of Transport and Communl-
eations be pleased to state the. number
of Post Offices of all categories, tele-
graph offices and Public Call Offices
opened with names of places during
the Second Five Year Plan period so
far in Kangra and Hoshiarpur Districts
of Punjab?

The Minister of Transport and Com-
manications (Shri S. K. Patil): A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 58.]

Women Employees on Northern
Rallway

1614. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the total number of women
employed on the Northern Railway as
on the 3ist July, 1958 category-wise?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): A statement
is laid on the Table of the House.
[See Appendix IV, annexure No. 60].

Telegraph Poles

1615. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the number
of telegraph poles which fell down
due to the storms in Punjab during
1957-58?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): 31.

Appointment of Handling Contractors

Shri Jadhav:
Shri Nath Pai:

Will the Minister of Food and Agri-
cultare be pleased to state what is the
procedure adopted to appoint handling
contractors?

The Minister ¢f Food and Agrical-
tare (8hri A. P. Jain): The handling
contractors are normally fixed up on
the basis of open tender enquiry.

1 ]

1616,
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Sometimes negotiations have to be
carried out so as to ensure that the
best possible rates compatible with
quality of service are obtaimed by
Government. In e¢ase of emergency,
Government have sometimes to take
action on the basis of limited tender
enquiry among*® contractors approved
by the State Governments or other
local authaorities.

Class Il Employees

1617. Shrl Ghosal: Will the Minister
of Rajlways be pleased to state:

(a) whether a number of senior
class III staff have been officiating in
Class II service in S.E. Railway; and

(b) if so, their number and for how
many years?

The Deputy Minister of Railways
(Shri €. V. Ramaswamy): (a) Yes.

(b) Altogether 172 Class III staff are
officiating in Class II for periods shown
below:—

Below 4 years—130
4 to 8 years—39.
Over 8 years—3.

Railway Links ¢z Dumka

1618. Shri S. C. Choudhury: Will
the Minister of Railways be pleased
to state:

(a) whether a Survey was made
with a view to have a railway link
at and via Dumka, the headquarter
station of the District of Santhal
Purganas;

(b) if so, what is the result of the
same;

(c) whether Government have taken
any decision in the matter; and

(d) if so, the nature thereof?

The Deputy Minister of Railways
(8hri S. V. Ramaswamy): (a) Yes,
Sir. A survey was made in 1827-28
for a B.G. Railway line from Sainthia
to Bausi via Dumka.

(b) to (d). The project was drop-
ped as it was not considered financially
justified.
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Sea Island Cotton in India

1819, Shri Naldargker: Wil the
Minister of Food and Agriculture be
pleased to state the total acreage
brought under cultivation so far under
the Sea Island Cotton Scheme in the
various States?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A scheme for
the development and improvement of
Sea Island Cotton ‘Andrews’ is func-
tioning from the 11th May, 1957, in the
States of Kerala, Mysore and Assam
The total acreage brought under culti-
vation of this cotton was 135 acres 1n
1957-58 The target to be covered
during 1958-59 is 2,500 acres

Casual Workers

1620. Shri Rajendra Singh: Will
the Minister of Rallways be pleased
to state.

(a) whether the Railways make pay-
ments to the casual workers (line staff
and gangmen) for the national holi-
days, viz. 26th January, 15th August
and 2nd October; and

(b) 1if not, why?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b)
Casual labour are employed on daily
rates of pay and are paid for the days
on which they actually do work

Price of Rice

1621. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state.

(a) the present prices of rice n
Uttar Pradesh and Madhya Pradesh
provinces;

(b) the present prices of rice In
Punjab; and

{c) the causes of differences in these
prices?

The Minister of Food ang Agrical-
tare (Shri A. P. Jain): (a) and (b)
A statement showing the whole-sale
prices of rice 1n certain important
centres of Uttat Pradesh, Madh/a
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Pradesh and Punjab as on 28th August
1958 is laid on the Table of the House.
[See Appendix IV, annexure No, 61).

(c) The variations in price are
caused by various factors, such as the
quality of rice, local demand for rice,
arrivals in local markets, condition of
the last crop, prospects of the next
crop etc. Another important factor
responsible for the difference in prices
is the various zonal restrictions im-
posed on the movement of rice. At
present, there is a ban on the export
of rice from Punjab except to the
Union territories of Himachal Pradesh
and Delhi, from Madhya Pradesh and
from Uttar Pradesh.
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Licences for Foodgrain Dealers

1624. Shrimati Mafida Abmed: Will
the Minister of Food and Agricultare
be pleased to state:

(a8) which of the State Governments
and Union Territories have promul-
gated orders making it obligatory for
the foodgrain dealers to obtain
licences; and

(b) details of order, if an:?
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The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) und (b).
The desired information is given in
the statement laid on the Table of the
House. [See Appendix IV, annexure
No 62.]

Sugar Mills

1625. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many sugar muus existed
at the close of the First Five Year
Plan period; and

(b) the number of sugar mills as
on the 30th June, 1858?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 147.

(b) 163.

Goods Shed at Kiratpur Sahib

1626. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t 1s a fact that a goods
shed 1s proposed to be constructed at
Kiratpur Sahib on the Northern Rail-
way; and

(b) the time by which the construc-
tion work 1s likely to be started?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
The proposal for the construction of
goods shed at Kiratpur Sahib station
is under examination. If the proposal
is justified the work will be provided
in the Railways’ future works pro-
gramme 1n consultation with the Users'
Amenity Commuittee.

‘Ballway Station at Chatar

1627. Shri Mohammed Tahir: Will
the Minister of Railways be pleased
to state:

(a) whether 1t is a fact that the
people of Samral village round about
village Chatar in P.S. Kesba district
Purnea, Bihar represented to start a
railway station at Chatar in between
the railway stations Jalalgarh and
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Kusiargaon on N.B. Railway Katihar-
Jaghani Secttion; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes.

(b) The proposal was examined but
it was found lacking in justification,
either financially or on grounds of
volume of passenger traffic expected
to be dealt with thereat. Consequently
the proposal was not accepted.

Kursela Railway Bridge

1628, Shri Mohammed Tahir: Will
the Minister of Rallways be pleased
to state:

(a) the year in which Kursela Rail-
way bridge on Kosi river near Kursela
rallway station on N.E. Railway was
constructed;

(b) what was the period of expected
life of the bridge at the time of con-
struction;

(c) whether Government have
examined he bridge and are satisfied
that the bridge 1s still serviceable; and

(d) 1if so, for how many more years?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
Railway bridge on Kos: River near
Kursela was completed m 1902

(b) The average anticipated life of
a Railv-ay bridge is 60 years for steel-
work and 100 years for masonary.

(e) and (d). The bridge is inspected
and examined regularly as laid down
in the rules The condition of this
pridge is satisfactory and the girders
are expected to exceed the average
life of 60 years.

Catering on Bombay-Poona Race
Specials

1629, Shri Naushir Bharucha: Will
the Minister of Railways be pleased
to state:

(a) whether Government have
seceived any complaints about cater-
ing on Bombay-Poona Race Specials;
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(b) whether in the catering elemen-
tary hygienic principles are not
observed and conditions are filthy;

(¢) whether drinking water supplied
to passengers is procured from Lawva-
tory taps and cups, plates and utensils
washed under the same taps;

(d) whether there is Government
inspection on Race Special Catering
establishment; and

(e) what Government proposes to
do in the matter?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) Yes,
4 complaints were received in 1857-58.

(b) Hygienic principles are observ-
ed and conditions are not fiithy.

(¢) No.
(d) Yes

(e) Supervision with a view to
ensuring high standard of {food,
service and hygiene will be main-
tained.

Ralilway Over Bridges

1630. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
Starred Question No. 2036 on the 5th
April, 1958 and state what progress
has been made in regard to the con-
struction of overhead bridge between
Millergan; area and Ludhiana town
in order to eliminate the traffic jam
on the G T. Road railway crossing’

The Deputy Minister for Rallways
(Shri 8. V. Ramaswamy): The pro-
posal of providing an overbridge at
Ludhiana on G T. Road in replace-
ment of existing level crossing is still
under correspondence with the Punjab
Government. The design originally
prepared by the Railway Administra-
tion was revised at the request of the
State Government and the revised
plan sipce submitted awaits their
approval.



4989 Re: arrest of two
Members

Deostble Broad Gauge Lines

1831, Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

. (a) whether any' proposal to have
a double broad gauge line between
Samastipur and Muzaffarpur via Dar-
bhanga is being considered by the
North Eastern Railway;

(b) it so, the stage of its considera-
tion;

(c) the important features of the
scheme; and

(d) the programme for its under-
taking?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) The
hon. Member is presumably referring
to proposal for doubling the Samusti-
pur-Darbhanga Section and the alter-
nate scheme for a new line from Dar-
bhanga to Muzaffarpur, both to the
Metre Gauge. If so, the proposals
have been surveyed.

(b) The survey reports are under
examination.

(c) and (d) Do not arise in view
of (b).

12.68 hrs,
RE: ARREST OF TWO MEMBERS
Mr. Speaker: Now, Papers to be

laid on the Table.

Shri Tangamani (Madurai): May I
make a submission? Two Members of
this House, Shr: Sampath and Shri
Dharmalingam were arrested during
the last session for defying certain
orders. I find from the information
that we have received that they were
sentenced to either pay a fine of Rs. 25
or undergo simple imprisonment for
fifteen days. That happened on the
3rd of this month. 1 understand also
that they have refused to pay the fine,
and they would prefer to go to jail.

I would like to know whether any
communication has bee? recgived
trom the Presidency Magistrate or
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from the State Government. But it
is quite possible that after they go to
jail, the sentence is likely to be remit-
ted. What I want to know is whether
any communication....

Mr. Speaker: Hon. Members ought
not to interrpt proceedings in thig
manner. The hon. Member could
easily have written to me or gone to
the office. Why should it be taken up
now? If he had only told me, I would
have found out. How can I carry all
this information?

Shri Tangamani: All that I want to
know is whether such communica-
tion....

Mr. Speaker: The hon. Member
would not be allowed to know all that
here. He knows it well that we have
got certain agenda here. If he had
only sent a chit to me, I would have
asked the Secretary to give him the
information. I have also to go through
it, because I do not know.

Shri Tangamani: I want to Know..

Mr. Speaker: It 1s wrong. Our time
is precious here. If he had only infor-
med me or seen the Secretary or gone
to the Notice Office, he could have had
this information. In the Notice Office,
1 have postaed a2 Superintendent for
this purpose. Hon. Members may be
aware of this, but I shall tell them
once again, though I constantly refer
to it 1n the Bulletin. Since nearly a
year ago, 1 have posted a Superintesi-
dent in the Notice Office with a steno-
grapher; and whoever wants to know
anything about Parliament may go to
bim; and 1t 1s his duty to gave hum
sufficient information. If the hon.
Member is not satisfied, then he should
mark it for me, and I shall send for
the hon. Member. I am trying to
provide as many conveniences as pos-
sible to avoid any hon. Member com-
ing up here with these things. How
can ] carry all thjs information? If
the hon. Member himself were here,
can 1 ask about all the Members of
Parliament who have gone to juil?

Shri Tangamani: It is nol about all
thosn persuns. If .
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Nr. Speaker: He canmot say, ‘if' or
‘but’ now.

Shri Tangamani: 48 hours have
passed since the sentence, and that is
why I have brought it to the notice
of the House.

Mr. Speaker: It is very wrong. He
ought not to bring it to' the notice of
the House like this. If there is any
grievance, he could write to me, and
I could give him the information. Or,
if he wants to condemn any particular
person, there are motions for that pur-
pose. The motions are already given.
If 1 agree, I shall bring them up. Itis
very wrong to raise it in this manner,

Shri Tangamani: 48 hours have
passed. I have brought it to the notice
of the House....

Mr. Speaker: It is very wrong. The
hon. Member ought not to bring it to
the notice of the House like this. If
there is any grievance, he could write
to me and I would have given him the
information. Or if he wants to con-
demn any particular person, there are
motions and if I agree, I will bring
them up here. But this sort of pro-
cedure is very wrong.

Shrimati Renu Chakravartty: [
would just like to ask one thing. I
think normally this is done. Recently
in the case of Shri Yajnik when he
was sentenced, the matter was com-
municated to the House. So I was
just wondering whether normally this
is not done.

Mr. Speaker: Who ever denies it?
If any Member of Parliament is
arrested, the Magistrate must commu-
nicate it to me. If he ig released, that
also is communicated to me. 1 am not
in a position to say whether in this
case jt has beem communicated or I
have read it out here. Hon. Members
might have been watching. On some
days they are not here. I also do not
exactly remember what all cases I
have read out here. If he gives me
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intimation, I will ind out and then
take steps myself, if necessary, to
raise it on the floor of the House. I
would have allowed the hon. Member
to do s0. There is no good taking me
by surprise, I am not disallowing
anything.

Shri Satya Narayan Sinha.

D

12.12 hrs.
RE: MOTION OF PRIVILEGE

Shrimatt Manjula Devl (Goalpara):
I have given notice of a motion of
privilege, and as it is very urgent and
imporiant, I request you to read it
out to the House, and allow me to
move the motion.

Mr. Speaker: I will not allow her to
move 1it. The hon. Member came to
me with a motion of privilege and
gave it to me. Under the rules, I am
entitled to look into the matter before
I bring i1t up before the House, whe-
ther it is really a matter of privilege
or not. She told me about this when
I was entering the Chamber Then
1 said that normally, if I find that
there 1s a prima facie case, I bring it
before the House; otherwise, I take
the advice of the Privileges Com-
mittee, Opinions also can be asked
for. I have sent it to the Privileges
Commuttee. But the hon. Member
told me that she wanted to go away.
Therefore, the whole House must tune
itself to her convenience. I then
asked when she was returning. She
said, on the 14th. Then I said that in
the meanwhile I would not pess any
orders; I would wait till she came
back. Then she said: ‘No, no. You
must bring it up today’. 1 must
adjourn the House to hear this matter!
This is meaningless. She wants the
House to discuss this according to her
convenience and I wmust adjourn the
business of the House for that! The
business of the House ought not to
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be interfered with like this. Whether
it is he’ or ‘she’, 1 am not going to
allow.

Shri Satya Narayan Sinha.
Shrimati Manjuls Devirose—

Mr. Speaker: Order, order. The
hon. Member must resume her seat

12.14 hrs,
PAPERS LAID ON THE TABLE

Statement on action taken by Govern-
ment on Assurances

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the
Government on Various assurances,
promises and undertakings given by
Minusters during the various sessions
shown against each:

1 Supplementary Statement No VII
Fourth Session 1858 of Second Lok

Sabha [See Appendix IV, annexure
No 63].,

2 Supplementary Statement No IX
Third sesston, 1957 of Second Lok

Sabna [See Appendix IV, annexure
No. 64)

3. Supplementary Statement No XIV
Second Session, 1857, of Second Lok

Sabha {See Appendix IV, annexure
No. 85].

4. Supplementary Statement No XV
First Session, 1957 of Second Lok

Sabha [See Appendix IV, annexure
No. 66].

8. Supplementary Statement No. XX
Twelfth Session, 1956 of First Lok

Sabha [See Appendix IV, =nnexure
No. 671].
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RrrLizs TO MEMORANDA ON DxmManvs
YOR GRANTS (RAILWAYS)

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): I beg to iay
on the Table a copy of the stacement
contauning replies to certain memo-
randa received, from Members in con-
nection with Demands for Grants
(Railways) 1968-59. [Puaced wm
Library, See No. LT-894/58)

WEALTH-TAX (ExEZMPTION OF HEIRLOOM
JEWELLERY OF RuLERS) RuLzs

The Deputy Minister of Finance
(Shrimats Yarkesuwari Sinha): 1 beg
to lay on the Table, under sub-section
(4) of Section 46 of the Wealith-tax
Act, 1957, a copy of the Wealth-tax
(Exemption of Heirioom Jewellery of
Rulers) Rules, 1858, published in Noti-
ficatlon No 719 dated the 23rd August

1858 ({Placed in Library, See No. LT-
895/58)

12.14} hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR 1955-59.

The Minister of Revenne and Civil
Expenditure (Dr. B. Gopala Reddi):
1 beg to present a statement showing
Supplementary Demands for Grants

In respect of the Budget (General) for
1958-59

1215 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WASBHING AWAY OF TWO BRIDGES ON
CENTRAL RAILWAY

Shri K. 8. Bamaswamy (Gobichet-
tipalayam). Under Rule 197, I beg to
call the attention of the Minister of
Railways to the following matter of
urgent public amportance ang I request

that he may make a statement there-
on —

“The washing away of two
bridges between Kazipet and
Balharshah on the Central



4995 Calling Attention to & SEPTEMBER 1958 Matter of Urgent Public 4996

{Shri K. 8. Rameswami]

Railway and the consequent dis-
lacation of railway traffic”,

The Depulty Minister of Rallways
(8hri 8, V. Ramaswamy): Consequent
on heavy raing on 30th/31st August,
1858 in the basin of the River Godavari
and its tributaries, particularly the
Penganga, in the Adilabad District of
Andhra Prddesh, flood waters have
affected the railway track at a few
places on the Chanda-Asifabad Section
of the Broad Gauge Main Line be-
tween Wirur and Bezwada.

2. It is pointed out for the informa-
tion of the Members that wash-away
of a part of one Bridge only on this Sec-
tion has occurred. At the other Bridge,
the flood waters had reached rail level,
but receded shortly thereafter, enabl-
ing restoration of traffic over the sec-
tion concerned.

3. The particulars are as follows:—

(i) Flood waters rose to rail level
on the morning of 31st August
1958 over the Bibra Bridge
No. 208, consisting of one span
of 250 ft. and 3 spans of 40 ft,,
at mile 300/4-5 between Sirpur
Kaghaznagar and Asifabad
Road. By the morning of 1st
September 1958, the water had
receded below the level of the
top prers and after inspection
of the bridge, the Grand
Trunk Express ex-Madras to
Delhi, which had been detain-
ed at Sirpur-Kaghaznagar was
allowed to return to Kazipet
and was diverted onwards to
Delhi oie  Wadi-Manmad-
Itarsi Section.

(ii) Between Wirur and Makudi,
2 piers of Bridge No. 269 at
mile 831/1-2, consisting of 6
spans of 40 ft. girders were
washed away by the floods.

All arrangements for restoring the
traffic are in hand, but until the
morning of 4th September 1988, the

Importance

flood waters had not receded suficient-
ly to permit the work at the site to
be taken up. At the bridge, there is
still a 25 ft. depth of water and the
surrounding area is one large sheet of
water. It is, therefore, not possible to
say just yet in how many days the
through rail communications are like-
ly to be restored over this section.

4. On 4th September 1958, through
communication is interrupted between
Makud: and Balharshah.

6. The position regarding running of
passenger traing is as follows:—

(i) Nos. 15 Down/16 Up Grand
Trunk Express traing have
been diverted to run via Wal~
tair-Raipur-Nagpur,

(ii) Nos. 17 Down/18 Up Janata
Express trains have been
diverted to run wvia Raichur-
Dhond-M a n m a d-Bhusawal-
Itarsi.

(in) No. 21 Down air-conditioned
Express train from Madras has
been cancelied on 1st Septem-
ber 1858 and 5th September
1958. No. 22 Up air-condition-
ed Express train from New
Delhj has been cancelled on
3rd September 1958 and 6th
September 1958. These trains
wil] be reintroduced only after
the restoration of through
communication.

(iv) Arrangements have been
made for the running of New
Delhi-Hyderabad and Hyder-
abad-Madras through coaches
by the G. T. Express trains
via Bezwada by suitable con-
necting trains,

(v) The Delhi-Hyderabad and the
Hyderabad-Madras  through
third class coaches running by
Nos. 17 Down/18 Up Janata
Express traing have been can-
celled for the present.



4997 Business of the House 5 SEPTEMBER 1058 Business of the House 4998

(vi) Nos. 886 Up/835 Down
Wardha~-Hyderabad Passenger
trains have been cancelled-—
between Hydersbad and Bal-
harshah, Noe. 385 Down/396
Up Kazipet-Wardha Passen-
ger Trains are running bet-
ween Kazipet and Sirpur
Town and between Wardha
and Balharzhah.

P

12,19 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
With your permussion, Sir, I rise to
announce that Government business in
this House for the next week will
censist of:

(1) Consideration of any item of
business carried over from today's
Order Paper;

(2) Consideration and passing of the
following Bills which are expected to
be introduced early next week:

(1) Supreme Court Judges (Con-
ditions of Service) Bill;

(i1) International Finance Corpo-
ration (Status, Immunities and
Privileges) Bill.

(3) Discussion and voting on the
Suppiementary Demands for Grants
for 1858-59 1n respect of the General
Budget.

(4) Discussion on the following
matters will also come up at 3 p.m on
the dates mentioned: —

(a) Report of the Commssion of
Inquiry into the cases of food
poisoning in Kerala and
Madras States on a motion to
be moved by Shri K. K
Warior on 8th September;

(b) Important policy decisions
taken at the high level confer-
ence held on the 4th July 1858
at Calcutta regarding rehabi-
litation of displaced persons
from East Pgkistan on a
motion to be moved by Shri

Chintamani Panigrahi on 10th
September.

I may also inform the House that
discussion on the Planning Commuis-
sion’'s Memorandum on the Appraisal
and Prospects of the Second Five Year
Plan wil take place on 17th and 18th
September 1958,

P
.

CORRECTION OF ANSWER TO
SHORT NOTICE QUESTION NO. 4

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
in reply to a supplementary question
by Shri1 Vajpayee on 25th August 1988,
arising out of Short Notice Question
No. 4 by Sarvashr1 S M. Banerjee,
Tangamani and Vajpayee regarding
fair price shops in Delhi, I had stated
as follows:

“The whole question, as I said,
wag considered in the context of
the formation of the wheat zone.
At first, Delhi was not included in
the Northern Zone whereas Punjab
and Himachal Pradesh were inclu-
ded. Later on Delhi was also in-
cluded The prevailing price of
wheat in Punjab will be about
Rs 14 to Rs. 18 A little more has
to be paid for wheat made avail-
able in Dethi”

The correct reply to this Supple-
mentary Question should have been
as under:—

‘“The whole question, as 1 said,
was considered in the context of
the wheat supply position in Delhi
and in the rest of the Northern
Wheat Zone comprising the State
of Punjab and the Union Terri-
tories of Himachal Pradesh and
Delm. The prevailing prices of
wheat in Punjab will be about
Rs. 15 to Rs. 16.50 per maund. A
slightly higher price will have to be
paid for wheat in Delhi.”

Shri S. M. Banerjee (Kanpur): After
this the prices have gone up to Rs. 19/~,
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12.21 hrs.

PUBLIC PREMISES (EVICTION OP
UNAUTHORISED OCCUPANTS)
BILL

Mr. Speaker: The House will now
resume further discussion of the fol-
lowing motion moved by Shri Anil K.
Chanda on the 4th Septétmber 1838,
namely:—

‘“That the Bill to provide for the
eviction of unauthorised occupants
from public premises and for cer-
tain incidenta] matters, as passed
by Rajya Sabha, be 'taken into
consideration.”

Out of 4 hours for general discus-
sion including one hour in the discre-
tion of the Chair, 2 hours now remain.

After the general discussion is over,
clause by clause consideration and
thereafter third reading of the Bill
will be taken up for which 2 hours
have been fixed.

Shri Ajit Singh Sarhadi may con-
tinue his speech.

Shri Braj Raj Singh (Firozabad):
Sir, only very few speakers have been
able to speak on the Bill—only four.

Shri S. M. Banerjee (Kanpur): Out
of the four, three were from the ruling
party.

Mr. Speaker: Where they given mare
time—more than 15 minutes? The hon.
Minister took some time.

Shrimati Renu Chakravartty (Basir-
hat): The difficulty is this. It is con-
troversial at every stage. In the
earlier stages also there has been a
great deal of controversy over it.
Therefore, I think, some more time
should be allotted for discussion.

Shri Braj Raj) Singh: There are =a
number of amendments.

Mr. Speaker: May I know who are
the hon. Members that want to parti-
cipate?
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rised Occupants) Bill
Some Hon. Meombery rove—

Shri Naushir Bharucha (East Khan-
desh): Some of them are outside also.

Mr. Speaker: I will call hon, Mem-
bers representatively of their groups;
that will do, 1 think. Will han. Members
kindly send me chits?

An Hon, Member: Chits have been
sent.

Mr. Speaker: I will note them. As
there are many hon. Members who
want to speak, no hon. Member will
take more than 15 minutes.

[Shri Ajit Singh Sarhadi]
12.23 hrs.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Speaker, Sir, I was submitting
yesterday that I have my doubts if the
recommendations of the Select Com-
mittee to implement the assurances
given has any legal weight. A repeti-
tion of the assurances by the hon.
Minister on the floor of the House
would have no legal validity. And
for that I quote an authority in support
of my arguments. Therefore, I sub-
mitted that it would be well if the
amendments are accepted and the
assurances are incorporated in the pro-
visions of the Bill under consideration.
As the hon. Minister knows very well,
those assurances pertain to the public
premises, that is, the property which
was in the occupation of displaced per-
sons and on which they had made
constructions before 15th August, 1950.

But, there is another category of
property which has been recently
acquired by Government under sec-
tion 14 of The Displaced Persons
(Compensation and -Rehabilitation)
Act, 1954 which is also In
the occupation of displaced
persons. And this comprises of exten-
sive property of the value of nesrly
Rs. 100 crores. A part of it has
certainly been adjusted against the
claims of displaced persons; a part is
to be adjusted in some time to come.
Some of it has been duly allotted; but
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there is some also which, under the
definition in the present Bill, would
be unauthorised occupation.

Now, about the property which
would come within the definition of
‘unauthorise occupation’, there are
certain commitments of the Rehabili-
tation Ministry of which, I think, the
hon. Minister is well aware. 1 would
only draw his attention to the Press
Note that was issued by the Rehabi-
litation Ministry to the Members of
the Select Committee during the
course of the discussions. That Press
Note concedes this position. That
Note reads:

“A deputation of displaced per-
sons who were 1n unauthorised oc-
cupation of evacuee houses met
the Minister on the $th March,
1958 and represented that they
had occupied those houses towards
the end of 1955 when they were
uprooted by heavy floods in the
Punjab. If they were again evict-
ed from those houses, they would
have no shelter anywhere. The
Minister announced that the pos-
session of the unauthorised refugee
occupants of evacuee properties
before and up to the 31st Decem-
ber, 1955 will be regularised on
the condition that all dues etc.
were paid by them in the prescrib-
ed manner. The Minister asked
the Regional! Settlement Commis-
sioner, Patiala, who was also pre-
sent there, to implement this deci-
sion.”

This Press Note indicates clearly
two things. That there was a noti-
fication by the Rchabilitation Ministry
that unauthorised occupants of certain
government properties which were
evacuee properties before 1955 would
be permitted to remain in such pro-
perties and their occupation will be
regularised provided they paid their
dues., That earlier notification was
up to 31st December M54 , Subse-
Quent to the floods, this date was ex-
tended to 31st December, 1985.

5 SEPTEMBER 1888 (Eviction of Unautho-
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Now, it means that there are certain
properties whuch do come wathin the
mischief of this Bill which are, to all
intents and purposes, unauthorised
occupations, Yet, these unauthorised
occupations are only in the technical
sense. Themn, the Rehabilitation Minis-
try has made a comm:tment that it
would be regularised—either allotted
to them or adjusted against their
claims—if they pay the previous dues.

You find that this commitment of
the Rehabilitation Ministry is subse-
quent to the one that was given by
Shri Gadgil in 1950 and this pertains
to property that was acquired by Gov-
emment in 1955 under the provisions
of section 14 of the Displaced Persons
(Compensation and  Rehabilitation)
Act, 1954. All those properties which
have been so acquired come within
the definition of ‘public premises’ in
clause 2 of this Bill.

Those properties are in the occupa-
tion of displaced persons. The Reha-
bilitation Ministry stands committed
to regularise their possession and
adjust it against their claims. But,
there is no provision in the Bill now
before the House whereby those com-
mitments could be implemented by a
statutory provision. Therefore, I have
tabled an amendment and I would
request the hon. Minister to consider
this aspect that evacuee property
which has been acquired in 1955 should
be excluded from the purview of the
present Bill in order to avoid compli-
cations that might arise later on
about such properties and such pos-
sessions.

The hon. Minister would know very
well that we have got a special pro-
vision governing such evacuee proper-
ties, I refer him to that very Act.
That Act. in itself, is very exhaustive.
It has provisions which govern such
property. It provides the procedure
also whereby persons in occupation
thereof can be ejected.

It we have got a special provision
governing a certain category of pro-
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[8Bhri Ajit Singh Sarhadi]

perties and that Act contains the pro-
cedure by which the persons mn un-
suthorised ocupation could be evicted,
then, why have another provision of
& general nature of the present kind
whereby that will be superseded?
Legal complications wouid arise.

1 draw the hon. Minister’s atten-
tion to section 19 of that very Act.
It definitely postulates that the Gov-
ernment or the Appropriate Authority
has got the right to eject a person
and take possession if that Appropriate
Authority finds that the person’s pos-
session is not in accordance with law.
That provision is this:

“Notwithstanding anything con-
talned 1n any coniract or any
other law for the time being in
force but subject to any rules that
may be made under this Act, the
managing officer or managing cor-
poration may cancel any allotment
or terminate any lease or amend
the terms of any lease or allot-
ment under which any evacuee
property acquired under this Act
is held or occupied by a person,
whether such allotment or lease
was granted before or after the
commencement of this Act.”

Sub-section (2) says:

“Where by reason of any action
taken under sub-section (1), any
person has ceased to be entitled
to possession of any evacuee pro-
perty acquired under this Act, he
shall, on demand by the manag-
ing officer or managing corpora-
tion, surrender possession of such
property to such officer or cor-
poration or to any person duly
authorised by him or it in this
behalf”, -

Sub-section (8) is very relevant.
It says:

“If any person fails to surrend-
er possession of any property on
demand made under sub-section
{2), the managing officer or
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managing corporation may, not-
withatanding anythiag to the con-
trary contained in any other law
for the time being in force, eject
such person and take possession of
such property and may, for such
purpose, use or causé to be used
such force as may be necessary”.

So, what I am submitting is this.
We have got section 19 of the Dis-
placed Persons (Compensation and
Rehabilitation) Act, 1064 which autho-
rises the appropriate authority to
eject an unauthorised occupant if the
appropriate authority comes to the
conclusion that the possession is not
proper or not in accordance with the
law.

12.31 hrs.
[MRg. DEPUTY-SPEAKER n the Chair]

This provision, namely, section 19, is
subject to the commitment that the
Rehabilitatson Minister has given and
this comnuunca. . , although where a
person is in occupation before 31st
December, 1955, his possession will be
regularised in case he follows certain
conditions, that he pays the dues and
tulfils the requirements in the pres-
cribed form and manner. If you
supersede this Act and if you bring
in another Bill and change it into an
Act, namely, the present one, which
does not contain any repealing clause
about section 189 which is contained in
the Act quoted by me, what is the
legal implication or legal conse-
quence? Is it a repeal or is it a
supersession or what is it? On the
one side, we have a special Act and
on the other side we have a general
Act. This is a point worthy of con-
sideration. I therefore submit that
the Government, at this stage even,
would do well to exclude the evacuee
property which has been acquired in
1855 from the purview and ambit of
this Act and allow it to be governed
by the Displced Persons (Compen-
sation and Rehabilitation) Act, 1984
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which does vest power in the appro-
priate autbority to eject a person
where the possession is illegal, un-
authorised or agwrinst the provisions of
the rules and the law.

I fail to understand, when we have
got an Act already governing such
property and the provisions of that
Act are subject to certain commit-
ments, why you should bring in ano-~
ther measure which does not contair
any commitment. The hon. Minister
can ask us why it should not be done.
There is no doubt that a very large
number of refugees bank upon the
assurances which had been given in
this House, but I would submit that
there is no legal validity for them,
because the Estate Officers situated,
as they would be, in different parts
of the country, would not implement
those assurances when they are not
provided in the statute itself. 1 pos-
sibly cannot understand the position.
Now. I shall make a few general ob-
servations after this submission.

I would submit that the refugees
are your liability. They have suffer-
ed for the country, and you have to
safeguard their interests, You cer-
tainly gave them assurances and we
are grateful for that. It was very
kind of you. You have done all that
was possible for rehabiiiaung them.
We are very grateful! for that also.
But do not do anything now to undo
what you have already done. The
Rehabilitation Minister says that their
possession will be regularised in case
they were in possession before a cer-
tain target date. The present Bill is
brought, nullifying that assurance and
commitment. Therefore, 1 pray that
you will be pleased to reconsider-I
would request the hon. Minister to
reconsider—the position in the light
of my submission which I have made
now, and exclude such evacuee pro-
perty which is now Government pro-
perty acquired under *he Act, from the
provisions of this Bill. That is my
submission pertaining to the evacuee
property.
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There is another category of people
that would also be affected and they
are the Government servants that
would be evicted, and particularly the
refugee squatters and Government
servants who had opted out for India
and who have been given houses not
under the rekabilitation scheme but
have been given Government accom-
modation. In between these periods,
they have not built any Jhouses  for
them. They would certainly be
ejected the moment they retire in two
or three or five years’ time. What
have you provided for them? 1 would
submit that housing is one of the ob-
jectives in the Plan. It is also the
duty of the Government to look to
proper housing and see that every
citizen gets a house. This is one of
the objects of planning. Would it not
be unfair if, after those people retire
in two or three years you ask them
to go out on the road? They have
not built any houses. Therefore, my
submission is, apart from the measures
you take and apart from the schemes,
and also as part of the schemes, you
must give them some concessions. I
support what the hon. Members who
preceded me spoke—Shrimati Sucheta
Kripalani and Pandit Thakur Das
Bhargava. I would not take long. I
have done. 1 would again draw the
attention of the hon. Minister to those
amendments which I have tabled,
namely, the evacuee property which
was acquired by the Government under
the Disolaced Persons (Comvensatiqn
and Rehabilitation) Act. 1954, and
which now comes within the defini-
tion here. should be excluded and that
that the assurances that have bheen
given bv Shri Gadgil in 1950 about
the public premises then should be
incoroorated in the statute. That

would meet the ends of justice.

Shrimat! Renu Chakravartty: Mr.
Deputy-Speaker, I just want to add
my voice to that of the other hon.
Members who have proposed that
there should be a very clear amend-
ment added to this Bill so that it is
made absolutely clear that those re-
fugees who are covered by the as-
surance of Shri Gadgil end who have
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come to India before and had esta-
blished their houses or premises be-
fore 1950 should not be brought with-
in the purview of this Bill.

This Bill itself, as you know very
well, had met with ‘opposition at
various stages earher. When similar
Bills had come, both at the Select
Committee as well as later, you your-
self, and many of us, have again and
again tried to show what great hard-
ship it will bring to those who have
been uprooted from Pakistan and who
have come here at a time when they
had no house, and when they were
literally on the strcet. When they
were faced with that huge problem,
they did set up unauthorised settle-
ments not only here but elsewhere
also. As the hon. Minister of Reha-
bilitation very well knows and as
many of our hon friends hcre who
have been interested in rehabilitation
know, if those who have come from
East Pakistan had not settled in what
are known as squatters’ colonies which
are according to the law actually il-
legal possessions of land, thousands
and thousands of people would still be
shelterless. That is why, flnally, in
spite of every objection from the xide
of Government for years together,
when eviction bills were passed, tre-
mendous movements took place. There
were firings, there were shootings, and
people died. And the Government
thien accepted the position that squat-
ters’ colonies had to be regularised.

1 admit that for reasons of health,
for reasons of hygiene and for reas-
ons of town-planning, etc., it is neces-
sary to bring about a certain modi-
cum of conformity with municipal
rules and planning rules But we
should not make a fetish of it. Be-
cause of the rules, it is not right that
those people, who have, after so much
travail and suffering, got a shelter
over their heads should again be
evicted. Atter all, this Government
ftself is facing a huge shortage of
housing. but on the pretext that a
particular house is not having the
measurements according to the model
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rules or according to the town-plan-
ning rules, we should not allow them
to be evicted and become shelierless
again. That is why all of us have
been pleading with the Government
that it is necessary to exclude at least
those who have come and who have
built their houses before 1950. There
should be under this unauthorised oc-~
cupation clause, a proviso which ex-
cludes those displaced persons who
were in occupation of public premises
before the 15th day of August, 1830,
and that they shall not be deemed to
be unauthorised occupants if they had
constructed any building on such sites.

Actusally, a committee of assurances
was set up. That committee of as-
surance had submitted three reports,
if am not mistaken. The first report
shows—and actually Shri Gadgil had
stated—that they would hve to com-
ply with a certain modicum of rules,
and n cases of construction which
complied with or fairly complied with
suitable modifications, or which fairly
complied with the municipal rules and
town-planning or improvement plans,
the value of the land of the unau-
thorised occupant shall be assessed on
a no-profit-no-loss basis, having regard
to the cost of acquisition and deve-
lopment of land, and the displaced
person would be given the option to
purchase the site occupied by him
against payment in easy instalment
of the value of land etc.

Now, Sir, I am very much surprised
that, in spite of the fact that the Com-
mittee on Assurances in its First
Report says that many many owners
of these houses have applied for regu-
larisation, cven today I find that 7il
houses housing about 5000 people
with property worth about Rs, 2
crores will fall within the mischief of
this Act because they have not yet
been regularised,

Under the circumstances, I think 1t
is nbsolute]; essential that those who
came at that time—aof course, my hon.
friend, Shri Sarhadi has pleaded about



5009 Pudlic Premises

the cases of those who are in possession
of evacuee property; there is some-
thing to be said on that point because,
after all, the Ministry of Rehabilita-
tion made certain commitments to
them and they would even fall béyond
the date of 1950, and for them it is
a separate case—shduld be given sta-
tutory protection that they will not be
evicted. 1 think there can be abso-
lutely no objectien on the part of
Government to at least assure those
who hhve come before 15th August,
1850 that they will have statutory
protection and that they will not be
evicted, and that their houses will be
regularised according to the conditions
laid down in the assurance given by
Stri Gadgil.

We have found that this Bill actually
seeks to replace an old Act which has
been declared void by some High
Courts. Therefore, it is right that we
should be very careful when we are
drafting this Bill. We should give
clear legal recognition fo these unfor-
tunate people who have Tost their
hearth and home once. We must see
that they are not made to face the
same problem again. They should not
be made to lose them all over again.
We should not make a fetish of law,
town rules and hygienic conditions.
We should only see that a minimum
of rules are adhered to and, as far as
possible, if these people abide by
those rules they should have a shelter
on their heads. The Government
which is unable to give shelter to
thousands and thousands of our peo-
ple should not add to its burden by
evicting these people who are today
housed once again, who have today
got some sort of a shelter. That is
why, Sir, I plead that the Minister
should accept the amendment which
has been suggested to him from all
sides of the House.

Mr, Deputy-Speaker: Shri Deo,
Shri Naval Prabhakar rose—
Mr., Deputy-Speaker: 1 will be

coming to that side also. * Perbaps
hon. Members have listgned to the
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complaint that was made on behalf of
the Opposition that from the ruling
party four Members have already been
called.

Shri P. K. Deo. (Kalahandi): Mr.
Deputy-Speakey, Sir, this Bill seek:
to empower the Government to evict
from public premises certain persons
without going through the normal
Civil Code proceedings. Sir, it is a
short circuit to the ordinary course
of law. Though there was similar
Act in 1850, it has been declared uitra
vires of the Constitution as certain
provisions of that Act offend articles
19 and 14 of the Constitution. The
fndings of the Calcutta and Punjab
High Courts have been met by this
Bill. Regarding the objection of the
Allahabad High Court with regard to
the discriminatery treatment to the
citizens of this country, the hon.
Minister is sanguine that if this mat-
ter be taken to the Supreme Court,
prookably the finding of the Allaha-
bad High Court would be upset. In
view of the sentiments expressed by
the hon. Minister, I have nothing
more to add

Coming to the merits of this Bill,
by this Biil we are going to give
unlimited arbitary power to our exe-
cutive, The Government can insti-
tute ejection proceedings in the
ordinary civil eourt. I do not under-
stand - why this summary procedure
is being sought for in this particular
case. In summary proceedings effec-

‘tive judicial safeguard should have

heen provided to the affected persons.
Here we find that the Estate Officer
himself is the Eviction Officer. In
the ordinary procedure of law he
would be a party. If you go through
clause 5 of this Bill you will find
that if a person is aggrieved by the
‘show cause’ notice of the Estate
Officer, then he has to appear before
him, produce some evidence in his
favour, and after giving him full op-
portunity to be heard the BEstate
Officer will pass orders if he is satis-
fied that the possession has been
unautherised. Here the prosecutor
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himself is the deciding authority. In
the ordinary course of law, as I said,
he would be a party to it. Therefore,
I feel that in such matters, instead
of referring the matter, to the Estate
Officer, it should be referred to a
third party.

Regarding ° recruitment of gazetted
officer for the post of Estate Officer,
I respectfully submit that such an
officer should be an, officer of the
judicial department. For such sum-
mary proceedings we would hke that
the Estate Officer should have some
judicial bend of mind, because he has
to dispose of these cases in 2 sum-
mary way.

Then I come to the provision with
regard to appeal. There is provision
only for one appeal from the Estate
Officar to some judicial officer like
the District Judge. I think this is
not adequate. There should be
provision for a second appeal, and
any aggrieved persan who is not
satisfied with the finding of the Dis-
trict Judge should be able to prefer
an appeal to the High Court and the
decision of the High Court should be
final in these respects.

The way the whole ejection pro-
ceeding is rushed through, 1 feel that
it will deprive the occupant a real
and effective legal remedy if any
injustice is done to him. If our Civil
Courts cannot provide speedy reme-
dy, why not change the Civil Proce-
dure Code and improve the provisions
so that speedy justice would be
available” Instead of doirg that, why
make a legislation like this?

Sir, the axe of the Bill will natu-
rally fall on three categories of per-
sons. First of all there are those
ab-inito trespassers. For this cate-
gory of persons 1 do not think the
House will have any sympathy. The
second category of persons who
would be affected by this Bill are
such persons who suffer from social
~nd pecuniary disabilities. = Among,
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them we can mention the refugees
who have been reduced to the status
of refugees by circumstances beyond
their control. Even though assur-
ances have been given by the Ministry
of Rehabilitation that those refugees
who were occupying public premises
before 15th August, 1950 would not
be removed from the premises if they
fulfll certain conditions, and the pos-
session of evacuee properties by
refugees up to 31st December, 1084
would be regularised, they have not
been incorporated in this Bill, If
the Government are really sincere
about it, mere assurances will not
help the refugees. They should
form part of the legislation. Other-
wise, promises become pie-crust and
are broken if there is no sincerity
behind them. 1 most respectfully sub-
that those assurances should be
incorporated in this legislation.

The second category of such per-
sons affected would be the construc-
tion workers, the sweepers, the cob-
blers, the masons and other construc-
tion workers who have been occupy-
ing these public premises. They are
rendering very useful service to the
community and to throw them into
the streets without providing any
alternative accommodation for them
or without making any plan for
their rehabilitation would be a very
cruel thing. This problem should be
considered from its human aspect
It is & human question and even-
though they might be occupying
some public premises not lawfully,
still the Government, which is trying
to build a socialist pattern of society,
should see that they are properly
rehabilitated and they find their pro-
per place in the society.

In this connection, it would not be
out of place to mention the way in
which these construction workers
have been treated in my state. The
poor, Hafijans, or Raptapara i»
Kasinga who, form the main bulk of
construction workm have been put
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under undue official pressure and
asked to quit their tenements and 1
do not think anybody in this House
would agree that they should be
thrown into the wilderness. It is the
duty of the Government to.see that
they are properly rehabilitated with
alternative accommpdation and unless
and until that is done, they should
not be asked to leave their tenements.
The third category of persons affected
by this Bill would be the displaced
persons who are about to be displaced
from lands which are acquired for
developmental purposes as for steel
plants, big irrigation projects, canton-
ments, etc. To acquire these lands,
necessarily the Central Government
seeks the service of the State Gov-
ernments and thcre are different land
acquisition laws in different States.

Pandit Thakur Das Bhargava (His-
sar): So far as the question of land
acquisition or legislation about land 1s
concerned, it i8 entry No. 18 in the
State List and so, it cannot be a sub-
ject-matter of this legislation. He is
speaking of Rourkela, Bhiali lands,
etc. They do not come within the
purview of this legislation

Shri P. K. Deo: The ‘lands might
be acquired by the State Government
After they are acquired, they are given
to the Central Government and the
Central Government would apply this
legislation for their eviction. 1 am
subject to correction, but that is my
reading of this Bill.

According to the Oris%a Act No. 18
of 1848, so far as displaced persons
from Hirakud are concerned, you will
be surprised to know that though 12
years have pasgsed; they have not been
paid a single pie of compensation.
When the axe of retrenchment fell, it
first fell on those displaced persons
who have_been employed in the pro-
ject in various capacities. It is the
primary duty of the Government to
see that before these displaced per-
sons are displaced from their lands
which have been in their possession
since centuries, they should be «pro-
perly rehabilitated andeproper com-
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before they are evicted from these
lands.

I would be failing in my duty if I
allow this Bill to be passed without
recording a protest against the way
the eviction proceedings have started
in the Rourkela area. In that case,
no compensation has been paid to the
people and they are asked to leave
their houses. Bulldozers are being
used to demolish the villages and fields
with luxuriant growth of paddy are
being levelled overnight, because the
State Government law under which
these lands have been acquired is
defective. According to that law,
as soon as notice is given, the title of
that land

The Deputy Minister of works,
Housing and Supply (Shri Anfl K.
Chanda): On a point of order. The
hon. Member is referring to some
provincial  legislation, We have
nothing to do with that, We do =not
even know the provisionsg of that Act.
In any case, it has no relevance so far
as this Bill 1s concerned.

Shri P. K. Deo: They can issue a
directive to the State Government . . .

Mr. Deputy-Speaker: This has been
brought to  his notice by Pandit
Thakur Das Bhargava, but even then
the hon. Member believes that those
provisions do attract that also.

Shri Mahanty (Dhonkanal): If the
hon. Minister would look to sub-
clau e (b) of clause 2, he will find
that,

“Public promises” means any
promises belonging to, or taken on
lease or requisitioned by, or on
behalf of the Central Govern-
ment”’.

Pandit Thakur Das Bhargava: It is
in regard to the Union Territory of
Declhi only.

Shri Mahanty: There is a semi-
colon and then there are the words
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“and, in relation to the Union Terri-
tory of Delhi, includes also” ete.

Shri P. K Deo: I would 1like to
draw attention to the remark of the
hon. Mimister at the time this House
referred this Bill to a Select Com-
mittee. He has given the statistics af
persons unlawfully occupying public
premises and -he has mentioned people
occupying the tenements in the
Hirgkud area. Naturally, when he
speaks of Hirakud there would be no
objection if I bring to the notice of
the House the state of affairs there.

In the Orissa Act, there is a provi-
sion that as soon as notice is given, the
title will vest in the Government and
the occupant is asked to vacate within
48 hours. But 12 years have passed
since the acquisition proceeding
started in Hirakud area and stil] not
& pie has been paid as compensation to
these people, So, I respectfully sub-
mit }hat these persons should be
provided with alternative accommoda-
tion and should be properly rehabili-
tated before any drastic action is
taken to evict them.

Bhrl D. C. Skarma (Gurdaspur): It
18 said that there should be no taxa-
tion with representation and I believe
that natural justice requires that there
should be no eviction without giving
corresponding accommodation. This
principle of natural justice has becn
very vigorously and eloquently pro-
pounded by our beloved Prime Mnis-
ter 1n his Foreward to the book Slums
of Old Delh: where he says:

“We have to provide housing
for them, before we can ask them
to vacate.”

It has been said that this law has been
proved to be unconstitutional and it
will work against the fundamental
rights of humanity. 1 would also say
that this law Iz bad in justice and that
it offends one of the most fundamental
principle; of natural justicee. My hon.
friends have already argued the case
on behalf of displaced persons. I
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endorse every word of what Pandit
Thakur Das Bhargava has said.
Assurance; once given should be actad
upon, Otherwise I think the Govern-
ment loses its prestige in the eyes of
tho e persons who are sufferers. I also
endorse what Pandit Thakur Das
Bhargava has said about government
servants. After all these govern-
ment servants from East Bengsl and
from West Pakistan who have no
homes of their own should be given
some kind of concession so that they
are not displaced twice over as it has
been put so aptly.

13. hrs.

But, Sir, there are three classes of
persons whose claims I want to put
forward. They are, first of all, the
Harijans and the members of the
backward classes. Now these Harijans
and members of the backward classes
are without any kind of re ources and
they have been living in those places
for a number of years. They are now
being displaced from those places. 1
have in my pocket notices which have
been served upon these persons. I
want to bring to the notice of the
Hou e the instance of a  village in
Delhi, in Vinayanagar, where peopie
have been lLiving for so many years,
and where they have their homes and
their sources of livelihood. But now
they are being displaced and notices
are being served on them, They are
asked to quit their houses; their cattle
are attached and all kinds of things
are being done to them, subjecting
them to a great deal of hardship. In
other words this Bill is going to affect
those persons, Harijans and members
of the backward classes, whom it is
our foremost duty to protect.

Thou ands and lakhs of . persons
have come to Delhi in order to put up
these buildings where we work and in
which we live. They have built their
colonies in all kinds of places and
they have been living there for
many: years. One day I met a worker
who told me that it was in his
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presence that the foundation stone of
Connaught Place was laid. Now that
person along with s0 many thousands
is going to be displaced. What is
Government gomg to do about these
per_ons?

At the same time there are these
slums and 1 think some of those slums
will also be covered by the provisions

of this Act. I am sure the process of

eviction will go on at a very rapid
pace 5o that all these persons will be
evicted. Eviction is a nightmare—
the very word is 2 nightmare—and
I bélieve that the process which has
been outlined in this Bill to give effect
to eviction does not inspire any kind
of hope or any kind of assurance
the minds of people who live there

In the first place the definition of
“public premises” has been made so
wide and so sweeping that I think
anything can be covered under this.
My hon, friend over there was speak-
ing of Rourkela. He was perfectly
justified in speaking about Rourkels,
as 1 am perfectly justified in speaking
about the town of Bilaspur or where
they are building the fertilizer factory
in Hoshiarpur District. These persons
are being uprooted. They may be up-
rooted on account of some State law,
or they may be uprooted on account
of some Central law. I think you
cannot distinguish between one kind
of eviction and another kind of evic-
tion and I think what is being done in
the matter of eviction by the States
now is golng to be done by the

therefore, say that the definition is
such that it lsaves no loophole «t
escape for anybody who is going to
come within the net of this definition.

knowledge to a1l «
knowledge to all the
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citizens of Delhi. People have been
putting up constructions because their
blue-prints were not passed for years
together. It 13 common knowledge.
1 am not saying something which is
not known to anybody else. Now
people have put up constructions.
Why have tHey put up constructions?
On account of the default of the Dethi
Development Authority in not sanc-
tioning these constructions in time and
not giving them permussion to do so.
Now this Development Authority is
coming within the purview of this
measure and I do not know how much
of property will come within it, on
account of the inclusion of the Delhi
Development Authority in this Bill.

Then I come to the definition of
“premises”. When you talk of
premises you usually refer to the
ground on which the house is built.
But here the whole thing, the garden
and everything else, 18 going to be
included 1n the definition of premises.
The definition of the word has been
made so wide that it will affect people
very very harshly and very very
badly. This Bil] iz not only harmful
m intention, but it is also damaging so
far as the definition of the word
“premises” and the definition of the
word “public premises” are concern-
ed

When I was speaking on the Bill
before it was referred to Joint Com-
mittee I asked: who are these estate
officers? What kind of functionaries
are we going to create in these estate
officers, the kind of officers who I
think are going to exercise not only
judieial functions but also executive
functions, not only judicia] and execu-
tive functions but aiso police func-
tions? We are creating a new type
of officers in this country of ours, who
Ithink are going to be more
dangerous for these persons than any
other officer has been so far. I feel
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This Bill, from whatever angle you
may look at it, gives unlimited powers
to the estate officer, When a State
comes under the President’s rule, even
the Governor who is put in charge of
that State does not enjoy such
unlimited powers as the estate officer
is going to enjoy and still nothing has
been done to put a curb on the powers
of the estate officer. He is the asses-
sing authority also. He can do any-
thing. Again, the right of appeal has
been taken away. It has been kept st
only one level. You can prefer your
appeal to the judicial officer who is of
the rank of a District Judge. Beyond
that you cannot go.

So, I would submit that thic Bill is
going to create a new class of persons.
In this country we have the tenant
class and the land-owmer class. All
these years we have been trying to
solve their problems and we have not
been able to do so very effectively. By
passing this Bill we are going to
create & new class in our country, a
houseles; class, a homeless class. Of
course, that class already exists. This
is a new clas:, because they have
houscs. But they stand in danger of
their houses being domolished. They
have thewr premises and they -tand
the danger of being evicted from their
premises. We are going to create &
new class, and that class will consti-
tute a danger to the social life of our
country [ believe that this should aot
be done.

Again, as 1 said, the intention may
be good. But the implementation of
a good intention may not be as desir-
able as it should be, and here the
implementation is not such as  will
promote any kind of well being.

So far as delegated legislation s
concerned, more power is taken by
this Bill than is necessary. As you
are the Chairman of the Committee on
Subordinate Legislation, I would
request you to go into the provisions
of clause 18 of this Bill. You will find
that more power has been sought to
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be taken through subordinate legisla-
tion than is done in any other Bill. I
can understand  that some power

should be taken wunder the rule
making power. I have no quarrel
about it. But Here even how the

enquiry is to be conducted would be
decided in the rule-making power of
the Ministry. What is the procedure
to be followed? What is the manner
in which the damages are to be
worked out? All these things are very
essential parts of this Bill, and the
essential parts of the Bil] should not
be lcft to the rule-making power of
the cxecutive. They should form part
of the Bill, so that we know how the
Bill is going to be implemented. 1
think this 15 one of the bigge.t defects
of this Bill. So far as the implementa-
tion part is concerned, and that is 1
very important part, that has been left
to the rule-making power. When we
passed the Refugee Rchabilitation
Rules, we had to discuss them for days
together, because there was som-
difficulty. So far as the power for
making rules under this Bill is con-
cerned, that goes one step further
than that Bill, Therefore, 1 would
<ay that the rule-making powea
should not be given in extenso to th¢
exccutive, so far as this Bill is con-
cerned.

Mr. Deputy-Speaker: Shri Kodiyan

st Aaw gaaer (qrm feedt-
s ofaat) - gemaw
wgvEy, w4y & qrdAT €T gwar § fr A
frates s ax Twwr sTOE
9%q aar &, xafad sy QR aee

IurSan . wafed w4
T Ty W 9y § ok weEe
e &) qg® WX § 7 sy g
wY gomar yeT oy, e wodt =
ot wrh # qx awy {7
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s wgea : fa e A
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Mr. Deputy-Speaker: Yes, Shn
Kodiyan

S gERNY . Jnas ¥R,
ud F71 fF Je ge o g e
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FEATR

Tiene wpEa 47 T war {F
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Shri Kodiyan (Quilon-Reserved-
Sch. Castes):  Mr. Deputy-Speaker,
this a very controversial Bill, and in
the Select Committee we tried ow
best to remove the evils of this Bili,
as far as possible. But our efforts did
not succeed. [ shall try to explain
some of the important points raised
in our dissenting minute

Yesterday, commending thus Bui
the hon. Deputy Minister saad that
they have tried their best to meet the
objections raised by the various High
Courts of our country regarding the
previous Bill, that is, the Public Pre-
mises Eviction Bill of 1950. But, I
do not think, éven after the deliber-
ation of the Rao Commuttee, this Bill
has overcome all the objections ramed
by the various High Courts. There i«
the judgment of the Calcutta High
Court, and the Punjab High Court had
agreed with that judgment. But I am
not referring to these two judgments
1 am here referring to the judgment
given by the Allahabag High Court,
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and that judgment was that certain
provisions of the previous Act offend-
ed against article 14 of our Constitu-
tion, which deals with cquality of
persons before the law.

Yesterday, the bon. Minister said
that even though the Allahabad High
Court had given that particular
judgment, there is room for such
classification if there is rcasonable
rationale behind such. classification.
As far as I know, according to the
provisions of this Bill, Government is
empowered to evict all thuse pernsons
who are deemeéd to be in unauthorised
occupation of public premises. Here
i our country, under ordinary law,
if a person happens to be in  un-
authorised occupation of another pre-
mises of a private individual, he has
all the right to go and approach a
court of law and try to get his grie-
vances redressed by the normal pro-
cedure of the law court, if the owner
of that particular tenant takes action
against him through the law courts.
But in this Bill Government are
being given summary powers to evict
all those persons from the public pre-
mises. Here the differentiation or
classification is not between a private
individual and a State, but 1t is a
classification between a private in-
dividual or a private cilizen on  the
une hand, who occupies private pre-
mises, and another  private citizen,
occupying public  premises, on the
other hand. Therefore, under the
law, even though ewvery
citizen has got the right to be heard,
if the citizen happens tobe in
unauthorised occupation of Govern-
ment land, he has no such option te go
to a higher court to get his claim
adjudicated by  that higher court
Therefore, this kind of a provision in
the Bill, giving arbitrary powers to
the estate officer, is, in my opinion,
contrary to the provisions of the
Constitution and 1s undemocratic and
unconstitutional also.

Here, of course, in the provisions of
the Bill there is room for appeal <to
the bhigher authority, butitis a
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District Jude who may be appointed
as Appellate Officer according to this
Bill. I am referring to the higher
courts If an aggrieved person thinks
that justice has not been done to him,
he must have the right to approach
the higher courts in the country. Here
the complainant 15 the Government
and who is to judge the complaint”
The Government them:selves are to
judge their ‘complaint through their
officers—the Estate Officer and other
like officers. The ultimate decision
rests with the Estate Officer or the
Appellate Officers

Another point that I wish to bring
to the notice of the House is that this
whole problem has not been viewed
by the Government from the human
aspect of 1it,. The human aspect of the
problem has been completely neglec-
ted. Thig isa measure which 1s
going to affect tens of thousands of
people 1n our country Several hon
Members have already pointed out
that a lot of refugees and other people
are going to be affected by this Bill
Yesterday the hon Minster said that
there are squatters in several parts of
Delhs, but all these people cannot be
termed as trespassers Of course,
there may be some people who
deliberately encroach upon Govern-
ment land and if they are deliberately
trying to encroach upon Government
property, of course Government must
have the power to evict them. But all
of these people do not belong to that

having played their part in bullding
up this great city of our country, are
they going to be driven away?! If for
the expansion of the city and for the
sake of the development of the city,
a}} these poor people are 10 be driven
away and the city is to remain the
of the high-ups alone I have
g to say against it. But my

i
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subimission is—of course, Delhi miust
be expanded, other cities must be
expanded, the projects in the public
sectoy must be executed; I am not
against it, I am all for the success of
such project:—but what I submit tis
thet the needs for expansion of the
city must reconcile with the require-
nrents of the people, especially the
working people who have played their
part 1n building up the city.

A lot has already been said by hon.
Members who preceded me about the
assurances given by Shri Gadgil. I
am not going into the details of these
assurances. Yesterday the hon. Minis-
ter has been pleased to say that those
assurances have been implemented. I
do not think that those assurances
have been 1mplemented. It those
aisurances have been implemented, 1
would hke to ask the hon. Minister
why these refugess are cormng to us?
Yesterday and on the previous day
also, several representatives of these
refugee associations had come to me
and 1 have a memorandum submitted
to me by those people. In that
memorandwm they say:

“The very fact that there are
thouands of constructions which
kave not been regularised and
even the question of their
regularisation has not Dbeen
examined clearly shwws that the
assurances have not been jmple-
mented ¥

i
g
i
2
=]

2
1
4
g
)
s%
Fa

il
ritisd
fcfay
if od
Efif
§0g 5§



2025 Public Premises

persons, but as far as § understand
even that ex gratia payment was later
deducted from the compensation
which wag due to the refugees from
the Rehabilitation Ministry.

In the memorandum that I just now
mentioned, they have quoted several
other things also, but I do not want
to enter into the details of such com-
plaints. What I submit is that the
as-urances given by Shri Gadgil have
not been implemented satisfactorily
and I am very glad that the hon.
Minister was  gracious enough to
inform the House yesterday that he
still stands by thoee assurances. But
standing by those assurances is one
thing and implementation of those
assurances is another thing. Yesterday
as Pandit Thakur Dag Bhargava has
pointed out if he is prepared to stand
by the assurances, why is he not
prepared to incorporate those assur-
ances in the provisions of the Bill by
making a statutory provision in the
Bill? If he is prepared to implement
those assurances, what is the difficulty
in making statutory provision for such
a-surances in the Bill? I think the
hon. Minister would reply to this
specific question.

Then many things have been said
about garetted officers. I also strongly
feel that these gazetted officers,
specially as they have to deal with
thig complicated problem in the course
of which they have to deal with many
legal aspects of the problem also,
should be recruited from the judicial
service. 1 think every section of this

"House demands such a provision
because in the notices of amendments
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construct houseg in public premises, as
several hon. Members pointed out,
yesterday, having encouraged them to
settle more or less on these public
premises, if now the Government is
coming forward with this Bill which
gives them arbitrary and sweeping
powers, if they come forward to un-
settle the already settled life of the
refugees, it will create a more compli-
cated situation, that would be very
difficult to meet,

With these words, I conclude.

The Deputy Minister of Law (Shri
Hajarnavis): Sir, may 1 have your
respectful permission to mntervene to
make submissions on behalf of the
Government on one aspect about
which complaint has been made by
several speakers that we have not
peid due regard to the various deci-
sions of the High Court by which they
struck down the earlier Act? It is
out of respect due to the eminent
Members of the legal profession like
Pandit Thakur Das Bhargava and
also out of respect and reverence
which we have to the High Courts
who are the custodians of the funda-
mental and other civil rights in this
country that we must meet that
charge and 1 submit to this House
with all the earnestness that I have
that that charge is not true.

1 may remind the House and Pandit
Thakur Das Bhargava must have
noticed that the earliest decision
comes from the Calcutta High Court.
That particular petition on behalf of
the citizen was argued by the Law
Minister. The objectiong raised to the
earlier Act were raised by our Law
Minister.

Shri Anil K. Chanda: Not as Law
Minister.

Shri Hajarnavis: As counsel. It is
his objections to the Act which were
upheld by the High Court. There-
fore, we were more aware than any
other person could be aware of the
grounds on which this Bill was likely
to be assailed. We went all out and
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we paid anxious consideration to
every aspect of the Bill to see that the
Bill did not suffer from any of the
defects about which complaint was
esarlier made,

Then, it hag been said that we have
disregarded certain additional point
which has been made by the Allaha-
bad High Court. I briefly intend to
«deal with them. Before I do so, there
are two preliminary observations
which I might make.. The first is that
the Government, as any other owner,
as Pandit Thakur Das Bhargava
admitted, is entitled to protect its pro-
perty. Not only it is entitled to pro-
tect its property, but it iz in trust
bound as the guardian of the property
.of the whole nation to take steps to
see that all trespassers are evicted
and Government's possession o0of the
property is protected and that no
person without any right—unless good
cause is shown—is allowed to use
-Government property. That is the
primary duty of the Government as
owner, as trustee on behalf of the
whole community. Government can
file a swt to oust any trespasser.
That right is there. The only ques-
tion is whether, Government’s title
being admitted, Government's right to
possession  being unchallenged, it
would be in the interests of the Gov-
ernment and the person who is in
illegal possession—that is the assump-
tion I make—it is admitted that =z
person ig in illegal possession and the
property belongs to the Government
—ig it nccessary that a costly litiga-
tion should be launched before posses-
sion is recovered from him? As
Pandit Thakur Dag Bhargava said
vesterday, court fee will have to be
paid. Pleadings will be drafted by
lawyers. Before he goes to the court
and very probably before he makes
an effective defence, he will also have
to engage counsel himself. There
will be protracted proceedings. On
the assumption that the property in
respect of which the suit is launched
belongs to the Government, the Gov-
emnment is able to prove that the
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right of possession of the defendant
has come to an end or it had never
existed, and a decree for ejectment is
bound to follow. ' In such a case, he
will be saddled with costs. His own
costs have been in vain. He will be
further liable to a decree for mesne
profits. Assuming that a person of no
means, a refugee, a destitute person,
is to be proceeded against, assuming
we are heartless and we have decided
to be vindictive, is it in his interest
that he should fight his case in the
civil court? Should it not be a pro-
cedure where there are no technicali-
ties, where he will not be saddled
with costs, where if he has any
defence, it will be heard without
technicalities?” I submit that the
easier and cheaper method is as much
in his interest as in the interests of
the Government.

The point that I want to emphasisc
is that the Government, in attempting
to enact this Bill, is merely trying to
change the procedure It does not
create any right which did not exist
before. Yesterday, a question was
asked by Pandit Thakur Das Bhargav:
and he is, as I know, a very abl«
lawyer but he has not answered it
The question is, has not the Govern-
ment today the right to evict a persor
who is without any right occupying
property which admittedly belongs to
the Government and for this what
should be the procedure.

Shrl Achar (Mangalore): May !
just ask one question? Is it the casc
of the Government that the Act w:i
apply only in cases of admitted titic’

Shri Hajarnavis: 1 entirely hearti-
ly endorse what my hon, friend has
said. This Act is not intended to be
applied to a case where there is anv
bona fide question of title becaus.
we know that in such cases where
we are not able to prove that Govern-
ment have a clear title or right to
possession, the defendant is entitled to
go to the civil court and say that the
poyers €nder the Aot are being
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abused and we are going outside the
Act. As a matter of fact, Pandit
Thakur Das Bhargava will notice that
in the Allashabad case, the suit was
entertained 1n spite of a clause to the
-effect that civil suits will be barred.

As 1 said, there can be only two
very simple issues in this case. Does
the property belong to the Govern-
ment? If there is the slightest doubt
about this, the Government will be
well advised not to have resort to this
proceeding at all.

Pandit Thakur Das Bhargava: May
I enquire, where is the provision in
this Bill to say that, where there is
doubt, or where the plea raised 1s
about title, the Estate officer will stay
his hands” There it no such provision
in the Bill.

Shri Hajarnavis: May I submit that
the Bill permits the Estate officer to
do s0, and he can only act under
clause 4 it he is of opinion that any
person was in unauthorised occupation
of any public premises. He must
form an opinion in respect of public
premises. If he tries to set in motion
proceedings under thus Act m respect
of premises which are not public pre-
mises as defined by the Act, he is
going  outcide. We have no doubt
about it.

Pandit Thakur Dag Bhargava: So
that, his opinion is final,

Shri Hajarnavis: No.

Pandit Thakur Das Bhargava: Who
decides the question of title? If he
is of the opinion that the property
belongs to the Government, the other
person is practically debarred from
raising that question.

Shri Hajarnavis: No.

Pandit Thakuy Das Bhargava: Why
not?

Shri Hajarnavis: In such a case,
be can go to the civil cdurt.
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Pandit Thakur Das Bhargava:
Where ig that provision? We are all
agreed if there is that provision that
he can go to the civil court. This was
the point taken in  the Allahabad
High Court that he cannot go to a
civil court because the section says
that the qivil court's jurisdiction is
excluded.

Shri Hajarnavis: Wil] Pandit Thakur
Das Bhargava refresh his memory and
see that that particular decision of
the Allashabad High Court arose from
a suit under an Act in which a similar
provision was there? The suit was
not barred because we went outside
the Act.

Pandit Thakur Das Bhargava: It
was argued by the Government
Advocatec on that ground. But, the
ground was not upheld by the High
Court. On the contrary., the High
Court held, since civil court’s jurisdic-
tion s barred, and the matter is
decided by the subjective satisfaction
of an executive officer, these provi-
sions were ultra vires,

Shri Hajarnavis: If the jurisdic-
tion of the civil courts were ousted,
the High Court could not have made
that declaration. The High Court
would have said, the suit does not lie.
It would not have made that declara-
tion. As 1 read the Act, as I inter-
pret the Act, it can only be applied
where the title of the Government to
the property is in no doubt whatso-
ever.

Pandit Thakur Das Bhargava: We
agree there. If this is the interpre-
tation and if there is a provision like
this for determination of rights by
civil courts, much of the complaint
will disappear.

Shri Hajarnavis: The Act means
that; to our mind it means that.

Mr. Deputy-Speaker: If there is

question of title raised, who will
decide?
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Shri Hajarnavis: I may inform the
House that we will consider that
aspect of the matter also, This Act
is supposed to provide a summary
remedy. We have no doubt in our
mind that this particular house or this
particular building belongs to the
Government, and Government are
urgently in need of that house. The
man there comes and says that he has
some sort of title, Must we stay our
hands? Must the title be again refer-
red back to the civil court? Then,
why have this Bill?

Mr. Deputy-Speaker: Then the
question of title is to be decided by
the same Estate Officer. In the first
instance if the Government decides
the title is clear, if Government is of
that opinion, then the Estate Officer. ..

Shri Hajarnavis: First of all, we
have to make up our mind, but may-
be we have come to a wrong decision.
First of all we make up our mind,
then the matter. . . . .

Pandit Thakur Das Bhargava: Gov-
ernment does not make up its mind.
Only the Estate Officer makes up his
mind.

Shri Hajarnavis. He does. Then the
Estate Officer decides that issue ini-
tially. Well, the matter goes to the
District Judge.

Suppose we launch a guit in a civil
court, it would go, in the first instance,
to the Munsiff, and the appeal would
be to the District Judge, The appel-
Iate suthority would be just the same.
I submit so far, short of the High
Cotirt, there iz no court which enjoys
the confidence of the country at

5 SEPTEMBER 1938 (Eviction of Unsutho-

rised Occupants) Bill

Shri Bra] BRaj Singh: How will
clause 10 be interpreted?

Shri Hajarnavist So far as clause
10 is concerned, a clause like that has
dbeen interpreted not to bar the jurise
diction of a civil court where the
conditions of operating that clause are
not fulfilled. The moment you do so,
when the conditions precedent to the
operation of the clause are not satis-
fled, then we are acting outside the
Act.

Pandit Thakur Dag Bhargava: This
is the rulling of the Allahabed High
Court which I have got in my hand.
I can read from it the passages which
go to show that the other Act was
declared to be illega]l because of the
fact that the civil court's jurisdiction
was barred. They said:

“He cannot even move the civil
court to restrain the ‘competent
authority’ to proceed under this
Act.”

And then again:

“The provisions of the impugned
Act are so harsh and unjust that
they cannot possibly be said to
have any reasonable relation with
the objective of the Legislature.
The objective of speedy and effec-
tive eviction of unauthorised
persons from Government pre-
mises could very well have been
achieved without
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authority to regulate persons
similarly situated to different
remedies clearly violates the
]p:lnglple of equality before the
W,

And it is not once. In several sent-
ences they have maintained that as a
matter of fact the real question s
that the civil court’s jurisdiction is
taken away and only the subjective
determination of a non-judicial officer
is the very basis of the entire Act.
I my hon friend reads it and then
says 1 will accept it. My hon. friend
and we arve of the same view that...

Mz, Deputy-Speaker: Now the hon.
Minister may be allowed to proceed.

Shri Ajit Singh Sarhadi: The hon.
Minister said that this Bill would
cover admitted Government premises.
What doegs he mean by *“admitted™?
Does he mean that that clauses 4 and
5 will only apply when the occupant
admits in a written statement Govern-
ment possession, that they are Govern-
ment premises? What does he mean?

Shri Hajarnavis: No. ‘It does not
mean the admission must come from
the defendant. We say in a case
where the assumption of the jurisdic-
tion by the Estate Officer is challenged
in the civil court, prima facie the
defedant would be able to show that
there is some doubt as to the satis-
faction of the two preliminary condi-
tions on the besis of which the juris-
diction is issued. That is what s
meant. There Iis prima facie a case
made out by the defendant. Then in
such a case injunotion would issue.

Bhri Ajit Singh Sarhadi: Is there
a clause in the Bill where it is stated
that where there is doubt it will be

outside the jurisdiction of the Estate
Officer?

Shri Hajarsavis: lmbmitthn is
theordtmrthotﬂnlmd That is
section 9 of the Civil Procedure Code.
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Shri Braj Raj Singh: He is not a
judicial officer. It does not apply to
the Estate Officer. That is the difficult,
ty.

Shri Hajarnavis: He can fille g suit
for declaration and injunction before
any sub-Judge or Civil Judge asking
for injunction. Apart from that,
there is another safeguard, viz.,, the
District Judge himself is subject ¢3
the jurisdiction of the High Court
under article 228 of the Constitution
so that.

Shri Achar: Clause 11 bars all such
things.

Shri Hajarnavis: When clause 10 is
supposed to bar jurisdiction of the
civil court, it does not include the
jurisdiction of the High Court under
article 228 or the Supreme Court
under article 136. That is not barred
at all. That has been held by the
Supreme Court. I my hon. friend
refers {0 the Raj Krishna Bose’s case,
he will find that it hag been held that
a clause like this is not capeble of
excluding the High Court’s jurisdic-
tion under article 226,

Shri Naunshir Bharucha: What about
clause 10?

Shri Hajarnavis: As the order does
not take away the jurisdiction of the
High Court under article 2868...... .

Mr. Depuly-Speaker: But of what
avail would that jurisdiction of the
High Court under article 226 be to
that man whose case is being decided
by the Estate Officer when he contests
the question of title?

Shri Hajarnavis: Prima facie, as
1 see, notice goes. On the issue of
the notice, the person to whom notice
is issued makes a defemce showing
firstly that the premises do not belong
to the Government, or secondly that
even though they belong to the Gow-
ernment he is entitled to remain in
possession. These are the two thinge
on which he can contest,
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Mr. Deputy-Speaker: When he is
in unauthorised possession and he is
a refugee, it is to be presumed he has
nothing more with him. Therefore,
he cannot move the High Court under
article 226.

Shrl Braj Raj Singh: He will be put
in the street.

Shri Hajarnsvis: Is it suggested that
it he goes before a sub-Judge, it a
suit is filed before a civil Judge, he
will be in a better position to defend
himself? Let us go upon the experi-
ence that we have. (Interruptions).

Mr. Deputy-Speaker: Let us hear
the views of the hon. Minister. 1
hope he would not be interrupted
now.

Shri Hajarnavis: The chief point
on which, I understand, the Allahabad
High Court struck down the Act—1f
I might say so, I am in respectful
agreement with their view-—was the
phrase that was employed 1n the
earlier Act, which was this:

“If this competent authority i«
satisfied :hat the person authorised
to occupy any Government pre-
mises whether before or atter the
amendment of the Act has sublet
without the permission of the
Central Government or has other-
wise acted in contraventior: of ans
of the terms or that any person is
i unauthorised occupation of
Central Government premises, the
competent authority may by notice
served order that the per<on b:
evicted ”

Now, the process wag that the order
of eviction was made dependant only
upon this, that the competent authori-
ty should be satisfied. That is to say,
there wag no provision for hearing
the person against whom the order was
made, There was no provirion for
taking of evidence. Thirdly, no
reasons had to be recorded. All that
he had tc do was to address him.glf
in his own room to the answer to that
question, and subjectively arrive &t

5 SEPTEMBER 1858 (Eviction of Unautho- §036

rised Occupants) Bill

the answer and then it he subjectively
came to the conclusion that the man
should be evicted, he made an order.
Now, certainly the person may not be
the owner, but because he was in
possession, surely “he is entitled to
greater respect of his righis than
deprivation of his right merely on the
subjective satisfaction of the officer.

We have removed all that. We
have said he will issue a notice. In
that notice we will give all the
rearons, specify the grounds on which
.he order of eviction is t» be made.
Then we will give him a reasonable
opportunity of being heard, and tturd-
ly, he will make an order giviog
reasons, so that unless the objective
fact is established before the Estate
Officer that he premises belong 1o
the Government and that the person
has no right to possessiun, no crder
can be made. So, we have changed
the jurisdiction being excrcised on
subjective satisfaction to only being
exercised after an objective fact has
been established. So, we have
changed the whole basis of the Act
We have carried into effect the ob-
servationg of the Allahabad H.gh
Court

The second ground that they made
was that there was no opportunity
given to the person agamnst whom pro-
ceedings were taken, to hear him or
to enable him to make his defence
That has been specifically provided
Thirdly, it was said that the right of
appeal wag illusory, because the right
of appeal was given to the Cenwra!
Government, I am aware of the cur~
with which any appeal that is made to
the Central Government ig considered
But justice should not only be done
but appear to be dona. Therefore,
we have constituted a district judge
{0 whom normally this appeai wouid
go, and it goes to him by a shorter
process, which is economical to the
person to against whom proceedings
are taken, Governmen! have no lack
of funds; Government have no leck
of resources; Government have
machinery fo fight litigation, but it is
the other max’s resources which are
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to be considered. We have made it
simpler for his benefit. The ordir.ry
procedure before the civil court: is

ly to be cumbrous and more ex-
pensive to .im, nat to Government;
Government can go right up to the
Supreme Court; it. is the other man
who will be tirea.

So, we submit the whole proceed-
ings to appellate court, that is to
say, the proceeding Dbegins anew
before the district judge from begin-
ning to end. And the district judge,
Sir, is an experienced office:; he s
probably the seniormost amongst he
judges, next to the ju.ges 1n  ‘be
High Court. And then, if there is any
error in law, there ai» proceedings
mder article 226 of the Constituuion
n the High Court itseif

Thut being 30, we coutend, and
respectfully submit, and [ hupe that
we have convinced this fiouse, that
we have complied with 41l the requne-
ments which the variou: Higl. Courts
eaid we had to comply with befcre
a shorter procedure was adopted. The
procedure adopted is shorter, economi-
cal, but the essence of the judicial
procedure is throughout ' msintaine ..
That is my submission.
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fra g @R ¥ fad oft 1w fewr w1
AT AT e § i gORTC R Wy
fawre ot fadiy wx faelt & fawre
& e § g wg wngar § feow
TR ¥ ® weenar foadf, 99 o=
feeft ¥ uredy ¥ wre o WY T
IEN WAy L T ¥ shw § )
d #ft wfww ¥ 7y qu W §
fis w1 3R @ favrg A Bt qfc
wray &Y § W wawar § e ag faeelt W
#a1 fawre v W@ &) s g
qgi XAy syaear ggE g, o g
FRMAE ETHFIX FH ®T HT g
wiaw aidf ®Y faer 1 2y €< Iy w9
SR ¥ wght & fe o faoww s
21 ag fawrw faemd® o fear o <
27 &l aTeI Y T 39 wsEE
*r 4t §, 9 fir woe faaa ®1 T araar
¢ W fa = ¥ew Y ag W o @
¢, A%t aff arrar § 1 faerm & avaew
FEd g & g @ s o
v &1 I8 1 gy fawra fer S &

g afsa 1 af § ¢+ wwex g
aft g gEE W@ T ¥ vl
g arfew § fw ook 3w % g & st
aarly fearl ®i sagd o §
iR gt o F vl wrrlt s
Wit g oy feamr feaml ot
RAgE 1 FaeTs 7 T EE, T g
# ot sofede wwew ¥ W W%,
N & ewwa § e wror At A w9 9y
ww ot A T T B9 fR

8 SEPTEMBER 1958 (Eviction of Unautho- 5040
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ot W & 1 feam) oo wegd &
o & waew & ey WY o wwfa:
witer Wt o) IBTAT AT & | GTRTC HT
forerar fawreamt §, a7 w=r it oW
agFE ¢ 3T W Al aw wggr §, B
fe agd ¥ ff swfadra 4 o o 4f%-
N e ¥ graew @k § SN
g ¥ qffa spweqmd ¥ fawdk
wS W § ST aw A fargi ey gy
& 1 a8 v gu f fe g fewm,
EFL W w4 acg & Wiy oy fawre
U WY ¢, I AV Y aw AT
Hovg Ay whe ¥
FAY § GO W g% ST of A%
aft & gwm ¢ e qm fawr & qra oy
ww fawre v a7 ofy § Wi IEw
ag § fasft o fawre fade &7 &
s gt ¥ 1 forw faer g zw wmd
TR, IEET W g A} T qAT
oy a% & guwan g, ¥ fawr w1 o
g § sgrar—gi aw faeely w1 avaeq
A 9T T ) e A
9 IE T wHT T 9T ¥, fear
T ¥, W A T S 9T 9,
"t ¥R 9T 9, W Ay,
qm@emoq’tmmﬂ'ﬂ'
W@ & geed ) qdw ) few g ¥
qim ? gt fearftn @fr fed
wiwarens § W1 EF g § et s
0% ¥ Ay &, cofed w0 ol a¢
THWT WHT TE | qTH §YT Qg
£ T 9wy af w7, sfer wr
arely fifggt—afer g @ o
AM—raN wEgE w0 AR @ e
il ® w1 ol agg & oo
wrax ag g w3 ¥0 g« fe
ax fardw oy qvefifewer ardfa Wt o
) feugpaisagwdt:
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uyg ur fewelt wy frere § 5 TORT &1
yurgr ot o § 1 xw faw §F W
ez e @t ooy §, Ao TR
¥ el a¢ wegr ¥R w7 wfwwe B
forrt & 1 & ot wp fr ag wrE oY
o wfede 1 Y v % FH-A
wfede § 1w oy ot ot iy
Y fawd o2 F gt i A w1 o
O Qufyaft ot 7 I ar
wTopw A} i G w9 ¥
o1 + 912 ¥ o frd AV & ¥ WA
w ferw oefawm & 9 o3
ot §, w9 % faw @Y g7 @ wT Y
A e g 5 v g fam & o
@ 3% ¥ ax ag gz ey # fw
AT ATATGY T=47 ALY U AT Az
o= §1 JEW 0 & A1 wpm R a@
ot ft ufgw v am el w3-
RN A are w9 cqrr @Y W E ?
# awan g s qQ o @ wowTr A,
7@ H gt #famc 5 = fm H =
Feqreil FY THAA FT IEE ) oAy
¥qU AR ¢, wrawT w41 axAz ¥ e
g W fax &1 agr A & ¢ aan
7 WTHIT ®1 TZA I AV & FIOE
¥ fot Y g ¢ ¥ w1 ag AIEY
wwfgarm agamgam A aA ¥
facary ff w<ft 3 ° 7 fem wyw
a7 W werd & fog A ¥ A fow
A% ¥ AT gAY qF W K9 draA
wfrr &7 @ § W S o ™

MR & ford, ?mmi&ﬂw.ﬂﬁ
%1 farw & wr § 3% o fr xw woeTO R
few & wvg ooy aff & 7 3% fd oy
FrerT o1 swweay s & fd darenly
163 L8D.7

3 GEPTEMBER 1058 (Eviction of Unautho- 5042
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t 1 feely & fawre w1 o ¥ww xo
mmmt&mnvﬁmu
xE woh e A At af—
A wgw 7 1@ A § o Foe o
F7FR g W §, INW AR 9g-
T W ) gy el & Iger &
faars 3 1 W T ¥ o &
aE & @ ¢, o ufuw a8 g
am @ & ITHT QA vy fear o
gt &, Bfew ot 9 a9 7 7% ITW
dg W Aofw [ ¥ fag prd
grErR feesft w1 fawrg so Wt
¥ ) feelt & fawrw & a9 @@, AR
R Arefrm aft S S qar 4@
feamy # 2,000 U¥Z T
ty,000 draT A%, afew 12,000 THT

. WA @ o o I

ITF 9T X A0 | Igga fewm
W AF @ AR Tg W T war @
] AT FARX ows w7 FHT fredlt
% fawrr & am @7 el & Y o=
Y ¢ Y7 fRur £ 37 IfT ¥ g4
fear Imawy + 7z ATATAT FoF w1 A
T AFT AN qg &Y TAET gIQ
G HET F A ST IR0
Ty 1 3 Ay A foeit &7 fawm &Y
TFT } 1 §W ATE F HTH KA TN 467
¥ gare fafaer arfgas &y
A F & fr I S0 w1 @ e
foasy dm@= fegr a@m 7 wifax
fea® oz & fag o wFE @@
¢’ @ ¥ ¥ afcarm ¥ 9 AR
w1 5 I W oA faane fear § 7
My I afY v qRdfr av fw gy
THA I W IA% aTH TN & A
 amadt | arax g e h g R
smam aw fe ot sgaegrd fra fm
wT aa% fwars wor & ard i o
oW W AR el & e w oy &
AT SA NI 1 WX W
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x¢ feafy & § fs xo ag & wpi W
" w0t a6y § e worw |
w1 oy § 1 3few s wd wret
fifyat ot g ot am owr faega
Qs 1 oax Oy 6 gy @
IR ? Emgm WA W
MR R gor R
o T Wi wfy & @ s o w6
o= gt § 1 2w & oyl d=
R AR . L.

JAW WEAY ;TG FA WA
qawan ar gear ¢ fe arelte g
mfw & g% 7 ma wR & o
W wAA aTE wew &

it g ar fgae W Qfew

Jqra| wga 9 foAe W
&, TR I 1 F WY wzg oY
ST ATEET WY W WITRY ST
aw faar man A w9 @gF 9% I |

ot ¥mx . ag agelt WY

SqTe wER F 9g8 o 1 a
T ET E

sl gqT OF @t § wow RS
i g7 € ad amr

JqTew wgRE 9% yA Afag
gg dafh g v ¥

aft wore . aw AT Aol oY
9 fau T urit |iw 2 @ N, 9 ™=
TER ¥g o w1 N faw fagr
q W s @ f§  amefe
W 4 texe ¥ ¥® woAw fad 4
& qurrT g § 6 o wTe 9w g wTan
g7 & sawe g 5 w0 99 ymelt

5 SEPTEMBER 1968 (Eviction of Unowtho-  sogd

rised Occupants) Bill

mﬁwﬁ%ﬂﬁnhﬁ&
%ﬁﬁmmﬁemﬂmmx

Y& ITH AT FE w7 www o §,
@t Iawr A A ot §, o W
TRl § F¥ I Fuw Nf T
frad

Mr Deputy-Speaker: Lala Achint
Ram. The hon Member has to go
away, therefore, 1 am giving him the
preference I shall try to accom-
‘modate other hon Members also

Shri Hajarnavis: There s one cor-
rection which I wish to make 1
wonder whether when I was speaking
I said the Allahabad judgement arose
out of a swt It was the Punjab
judgment that arose out of a  suit
That 1s the corection I have to make

Pandit Thakur Das Bhargava: The
Allahabad judgment has given 1t u
complete words

Shri Hajarnavis. Punjab has given

Pandit Thakur Das Bhargava
Punjab jugdment has given the nght
reply to your argument

-ﬁwftnm(quvm) EL
wgRT, ¥ WA AGA AGET §
wI9A g8 A w1 ae fow g
T HH YW TR T KT AT W
Tt W 8, a9k f/q o & e
AR @ E |

3”5

:
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ug few auefwendy & 4 sgm fe
way qrgw & fysy 9y mar ¢ FY
few & ot emgw & Fordt oy gwa 4
qE T AT 8 Ay ATy & W AR Aw
Frd g Ao § o) waw aman fe
g fex o ard #3 oy foaoy v
gt 9 &t avrl aTE § wgr
gg fam i 8, wAwRZguAw
¥ o oo wre ug wedY @ fw
g e Ag ¢ 1w iy Y T a3
wfer s & «wifgw o w1 a8 3
ol g T § AT N TERA WA
v a1 | F wmer g fs w€ N oF
# wik § dx fo Wk g am
w0t qx wr awfr ¥, wAEERgEAE
XA w7AY 9 JT W& 3L A
ax f& dft savar § Iy 2
fomer o agy o s & av fomrey
oA # g g qE@en g e
AT AFAT & 1 wq AT gy & v oam
gr @y g af 2 O/ g da Fr
ot & f& 9w ga avg N A 13-
WA, wARErgman, safaafza,
7 ®7F 97 ga@qT Y a7 § © mfa-
7 ZWMY AWMy NIATA w@
21 g9 fa= &1 Am AV g7 faelt o7
am #3  & wry § Auw fear wm
g W fafamr wrE o 43
§1 & w77 3EM 1z fag w71 A ey
¥ ¢ s ag age 30 fam R WiT v
WiET O T ¥

wifa7 woeT aur § F oW 39
% ttoco aftar o &3 gu &
Mo oxs w A Y 1 wx ¢ fs
Iqq W) ¥ ofawe s 0 qEeh
Imarag } s wiy 12 W & ar,
fegeam o windY &, g7 fawr 3wy 9%
a1 g W gy xed gy gy ?
X arwt arfawi &' @R w1 FOw
N o @1 W W e gy

5 BEPTEMBER 1958 (Eviction of Unautho- 5046
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qE e AT ? WX W e T
w1y Y 12,000 wrafed F wi¥, At
oF owx & 3¢ gfcarc wwd &, W
oY ag ot wra g3 Ay W & fed
Agrr aft ¢ ? zp e A gt ax }
forw & ford wy &1 oz faw A A
yermarmf 7 o & fafreet aew
wY wfry oft ¥ A ¥ & wEw P
f& 3 wgr fr feeell- ¥ @@ o)
feriz wrE & 1 2T 9% 9TRY W &,
Tt 9T @ AT g, agt 97 faw Qv
wETE L e e & I A
fea fs w1 vy & o faet anfiw *r
wea § few a8 g 5 faw 0%
@A, @ Am 3 o wWE
wmrar frgds &y dre w7 feaw
urcft ofawe gh, e @ frd @t
g & marg & g wmred
sAvATERAE I @ fom & fam o
*1 &7 A 7 TAHAT A1 7

fassiY ® 33 WrE@ *Y wrEEy F,
30 AT F B ¢ ¢ g qfcary € ufawe
FTA K @ WG A AYET | ;T A
* e oY ®¢ v Ag ar 7
o1 mr § fs feedlt & 10 gore Ay,
I3 gWT vy zT wiew oF § ford
qF S-v, 3-2, ¥-¢ RETE &N |
*t tx o Gfdhar & q v, o5,
o-to ¥NTEW | A« 67 w7y U AQY
& wway a1 fs v 39 ¥ Frfatar
LA M C RO R o
7y wwwd ¥ wifar g fe w1 af oF
TREIITHFIE ¥AT AT 1 WA
fraie ®Y, dy gat gfor &
IARF ¥ Ay wfE aw w fae
Qe afgd + d & s s@r ar fw
w37 faw &1 avy Cofes dhEw )
(efRm  ®1%  FANMQEER W
¢=a) faw” & s Necessary
Regularisation of the Occu-
pants of Public Premises Bill
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[+ wfer 7w)
T | WY T e arw ae af ger o
W A 00wk Y Ad, ww Aw W
it &y o aw

Jaan wgnw : fad famr w1 A
wEf, vt Q”’

ot wfen T : wr faewe
g 1wy axT 3w A T ORY
AT AW WE AT EW A g
o g f A age v f oy R Afwa
TR A FY wwT wew fagr o

ot weftet @ faw & v @
7z wx ¥y feqr @ ko

oft wfen m @ A qanfor oz
¢ & wy ag AW e 33 v qe@ az
o f& u @ I § W/ T
& w1 faw \d, 7 g ww A g
FA | WV AT &Y fAE T FqH R
A AT g HT IW KT qra B, Sfeq
WEET IF AT WY fawra € qrv
AW | AT &1 g ¥ e e AR
4 g7 %1 qearew fagr o fs A o)
Farer afy amm, e g faw
9r gET SR FW g T A g R
mx7 fady fx qgr g frey fo g
aiefra arga A ax A wrf quEn &
aftar 1 ogy A ATy ATy g & Y
of, ot qT Ge fod ath ¢ wo A
Fga § fe v qodw €7 1 wT AW
®) ey F4r § & wry fAw wv Qfay
fe agr 9T gad s & ST gw T
My @A ¢+ oge ww fx fafs-
w7 qRT AT AT KA ATE Y AT WA
drw gt frgs
2w oA e 8 1 W g w A
w1 aefy wowi k1 awt o qm wRE
wit, JueT & Ac e W g Y
ot folt 3k qurfraft: 3w s

5 SEPTEMBER 1052 (Buiction of Unautho-  soigl
rised Occupants

) Bt

R aw g wre F el 2 ¥ Il
 frwy o aw & qun fis wre, war e
8 AR gy e & ww w2 W AT,
™ NI wAsplreagy
¥re &, v fow 7 ifad )

yoww wgnw ;. ww & fewr
gat Xaady o ot ot g @7 o Fad
aa e ?

oft wfww T ;@ At ot A
b gt o wae gl W e

ft g fay  (Re<romene) :
I qur At

st wfwy o W w1 TR QA
#t w47 A ff | qwE A0l oy T
fs e favge fox a1 Hfd, o
S a1 I AT gy WA
&, wma Ay 4R war e
fs o= & § ag ard 9% awif W
¥ wr o, wIN W AL FL D A
F | IAE T I wY AL AW
3a & arx & ffafades fafezs &
qe mar 1 IR s fE g oW
& o maw aft § 1 T® T oW,
g3t ot moark fafl ®1 w0
21 I v 3w & fafawer o
it fag d, IR qm A ST s = &
we e s At § 0 ag A
A freefy 2z g1 8 1 R} fomly w2
® qm T AT IR sy e g
wast o i, g N IR
g R 1w ¥ Fw WA A
07 AR gar qxaw §r e, arfer
oy a3 7 qF W ¥ o et
&1 v v e X opd & fad
o o s AR Y w9 o
aft § fr Fa¥ giwer & fowgfie 3
o vt fawes & | R w6
et *1 Svwr o . W
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TP 9T gy ¥Mt § cw qEd A
aw ghfefeRr drwx @ 4 1w Wy
€ uewift § F winher @ o
& fogwrs

ot ww ow foy : a7 ag W ¢
fs am I & wve wy wER

ot wiwn ow : wif H =fiw w1
w7k Yo, qH wrw ¥ wE A weww wfH
Aegmg o agio i A Awpfe
ag T T swer A § ag v w7 gwen
MY drrw IR F a0 W
o & & g A Aed v g2 cor wrerEn
avz q ¥t wvaw 1wy ofewes W
ot w1 et end § 1 v fed
frorope @ e faas 31 ™
fodt s &7 & um dw1 } wgO
et famw g 1 R R IRT ¥ I
werad 1 wagm Ao A A
w1 fe ¥ w1 wwEy O w1 g W
., sx T aw g auw femn
WX 99 7F W= vz @ & 5 qw fw
Iy W™y sufad
WY FHAEY gITEd WY wufAuw &1
oA ded

1 would request you to take up
courage in your hands as an experien-

ced man.

vy frr R urd y qATed | qg dARGY
€z o fam afi §, o Whwe e |
fem ) P e ¥ ag faw )
TR | 3% 6T %I g A dew
frws sfpadfz ¥ fs v oy
vy ¥ Iora § W 9z few g
g qmies i 31 W
! e dfud fx v feelt & s
it & aam fpgem v ww
wue qdm 1 7 qnfex aw oy
&

& SEPTEMBER 1988 (Bvietion of Unautho-  soso
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¥ ag wavr awe At Jav g
o fad fod ot s § s oy faw O
A1 qm AN T u E N e
s &7® ?  ug o fergm Tew
W fod ¥ =i § fF wm o
arEy ® Yww ol 6 oW oW
T ONY wETN WEEwW %@ § 4 AW
oz &Y T frar § faw & for w9
e At ww Awar . davwe g
fs ofex s 7@ A § I A
s v ARy 2fad s efrer
g% 4 ¥a TXeq 73 §, 9w I 9T
e § 1 gg O w9 & odwewy
ar &n g fr iy # < e @ ag
dw Mg g o= A
sfea oAt mard fe
“The Present Government is not in

a mood to feel our grievances and
remedy our grievances

X IH JaNe wAD fmwn A 3,
Zr3w qafes §, I=4 0F g § wgA
gy ™
fomtd T oA & ° § wuww
z fe &% & ®9 oo ¥ 7Y A G aE@
Wﬁg‘ﬁ’ﬂﬂfﬂ oY & ga F g A

21
(

Shri S. M. Banerjee: Sir, I have
histened with deep patience to the
various speeches delivered by the
Members of the ruling party as well
as the Opposition. My hon. friend
Shr Kodiysn has pointed out to this
hon. House a memorandum submitted
by the Displaced Persons’ Association.
1 need not mention much about this
memorandum beckuse much has been
said sbout the assurances given by
Shri Gadgil I was pained to hear
yesterday a few sentences of the hon.
Minister about the squatters in Purana
Qila. As far as I know, and it is best
known to the hon. Minister o Reha-
bilitation, that the residents of Purana

Qila are not squstters. Many times,
their problems have been mentioned
in this House, and if today, after &

Japse of ten years, the Pursna ¢

£
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residents become squatters, I do not
know what is their fate in the hands
of the Rehabilitation Minister,

Shri Anil K. Chanda: May I ex-
plain it? As a temparary measure
these people were given shelter in the
Purana Qifla. We constructed tene-
ments and developed sites so that they
could go over to those tenements and
we could clear up the Purana Qila,
but as soon as those tenements were
ready and the sites were developed,
other squatters came in and occupied
those quarters, with the result that
the poor people who were given tem-
porary shelter in Purana Qila have
had to remain where they are. I am
not saying anything against the people
who are in Purana Qila, but I say
that the squatters are behaving m a
manner which makes it difficult for
other displaced persons.

Pandit Thakur Das Bhargava: May
1 point out that the statement is not
right? As a matter of fact, those
persons themselves contributed to the
construction of those premises; they
themselves subscribed; they them-
selves helped to build it up. Sub-
sequently, the Rehapﬂitation Minister
gave them perfect assurance not once
but twice—and he was garlanded—
that they will be given some alterna-
tive accommodation, alternative ac-
commodation for those who will be
evicted from their premises, near the
Purana Qila. That promise
was given Now, my hon

§ SEPTEMBER 1958 (Eviction of Unawtho-

3

rised Ocoupants) Bill

¥

Quite correct. I do not contest the
that the people who wape In .
Purana Qila had been Jodged
with the permission of the
ment, But I stick to what I
that tenements had.been bullt
housing these people who are
Purana Qila, but squatters have tak
possession of those buildings.

Pandit Thakur Das Bhargava: That
is a different matter entirely.

Shri 8. M. Banerjeo: Here is very
good news. In today’s Urdu Daily
called Daily Milap, dated 5th Septern-
ber, 1938 under the heading,

“qud fed % qenfedt B wreft W
wqar’

they have said that at the time of the
inauguration of the Bhagat Singh
marking, Shri Mehr Chand Khanna,
the Rehabilitation Minister said this:

T JY 97w gaedf i faw &
Tt mE Tt § qIATenT 8 wWY W
Torr e s  qoamesy o prfarcnfare
WA £ Far s g e & fewr & g
g5 gma A & ol o oo ek
¥ a® aem ot gEW A T g
gt g ATem & 1 Y wlt ol W
This was the assurance given by the

Minister when that market was
opened.

Shri Anil K. Chanda: Please give 1t
in English. 1 cannot understand what
you read.

Shri 8. M. Banerjee: It says that

5??

:?E

g
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Shri 8. M. Banerjee: Yes.

Mr. Deputy-Speaker: How will that
improve matters?

Sbri 8. M. Banerjee: I might trans-
late this for the benefit of the hon.
Minister.

@ AR & T A gwr W
¥ stozait & oY e oft, aoh wgferge
A 1 W ;1 1exe ® wnfer
Az & fRqr | e qewE A
g feR & oY & g Qe & wrig
gefraT & fag wodt fagm 7 g
wat g § wd oA fear 1 g
v o wgge feay wur fw of w0
TOR R T 2w § v o0
@ o fasi 384 A & s %
qfamw gTR fAd & wAd o é &
fagrdt &1 A AEr ¢ oY W Q@R A
Fara g aaefy wr @ 2

It says that they worked for some
Congress leaders who were elected
and the resuit was, the whole matter
was hushed up, and nobody took any-
thing. It was not done because of
political considerations, Today, when
much is being said that the Rehabili-
tation Minister—

8hri Naushir Bharucha: Is it Gadgil's
assurance?

Shri 8. M. Banerjee: Somebody’s as-
surance. They have also commented
very sarcastically and genuinely too,
that our Rehabilitation Minister said
that there is no problem now. The
rehabilitation work of the western re-
fugees is finished, and the problem of
eastern refugees cannot be tackled be-
cause the Bengaslese are not mobile.
Therefore, the paper says:

awrdm Fagir T e ww ) g

{31 wift s o e qonn e 3
8o, what I was is that the
Purang Qila people who. contri-

buted Rs. 500 drafted & memorandum

5 SEPTEMBER 1568 (Evictien of Unautho- 054
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and at the time of Shri Mohanlal
Saksena, they were actually asked to
build their own houses. They were
charged Rs. 12} as rent, but after this
matter was raised by Pandit
Thakur Das Bhargave and 8hni
Achint Ram. their rent was reduced
from 124 to°Rs. 4. If they become
also squatters I do not know what
will be their fate, the fate of those
who are really considered to be
squatters by our Central Government,
who may be evicted any time just to
rehabilitate these people. There are
11,000 people in that category. Neow,
in Delhi, we know that about 60,008
people are building workers engaged
in various construction works. What
will be their fate? 1 do not know
what will happen, if this Bill is
passed, apart from the legal aspects of
1t which 1 am not capable of argu-
ing here. They were argued very
nicely by my learned friends Pandit
Thakur Das Bhargava and Shri Aching
Ram and others. I do not want to
say the same thing about the legal
defects. But how thig Bill will react
on the people concerned? 1 know
what will be the fate of those people
who will be hit in the hands of the
Estate Officers. The Estate Officer
will have all the powers and I know
how it willi become impossible for
those people who will face these
troubles. If this is the policy of the
Government to evict the people, this
is not correct.

I submit to the hon. Minister to
consider the voice of the people, the
voice not only of the Delhi people but
the genuine voice of the people every-
where in the country, heard through
the mouths of the various people not
belonging to the Congress Party oaly
but to the Opposition. There iz un-
animous opinion in this House that
this Bill should not be passed. But I
know it will be passed. And then, all
sorts of things, some assurances, will
be given. What 1 say is, is
something wrong with this g4
there is general objection ¢to it, it
people raise their voice against this
Bill, I know word will be sent to our
hon. Prime Minister ang he will come
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to the rescue of the hon. Minister and
he would reply so that there will be
quiet. That is my feeling.

What I feel is, when Vinobhaji and
groups of honest persong in this coun-
try are reelly engaged in Bhoodan
and Gramdan movements,—they are
asking land from the rich people, from
the zamindar$, for distribution to the
landless people,—here is a contrast.
People who are having these jhompris,
small cottages, will be evicted and you
know how badly those refugees have
suffered after partition after 1947
Lakhs of refugees have lost every-
thing in Western Punjab. What is
happening is, again, 11,000 people will
be asked, “You become refugees”. My
hon. friend Shri Achint Ram has
correctly pointed out one fact. In the
recent elections in the Corporation,
why is it that the Congress has miser-
ably lost in those areag which is
dominated by the refugees? Because,
the western refugees feel today—and
the eastern refugees also—that
their interest is not safe in the hands
of the Rehabilitation Minister. And
now another Minister, unfortunately,
he also becomes an eye-sore to the
refugees.

So, with all the humility at my
command, I appeal to the hon. Mims-
ter to consider the question of
refugees, the question of retired gov-
ernment servants, the gquestion of
those toiling people who are construct.
ing buildings like the Ashoka Hotel,
and not evict them. With regard to
this Purana Qila business there should
be a genuine enquiry. Members of
this House should be asked to enquire
into this. 1 know that Purana Qila
has become a scandal with the Rehabi-
litation Ministry—-the way in which
they are being treated, the way in
which they have been assured but all
those assurances have been kept in
cold storage. And now it is said that
the Purana Qila people, who gave
everything, sold their ornaments and
constyucted their huts, are squatters.
This is not the way in which Govern-
ment should move, and 1 do not think
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by such move the peopie will think
that our Government is really after
a welfare State. This will be bed for
the Government itself, because thsse
refugees whom we supported always
have sacrificed for the country and
they deserve better ‘treatment.

Mr. Deputy-Speaker: Is the hon.
Member concluding?

Shri 8. M. Banerjee: 1 will Snish
within two minutes.

Mr, Deputy-Speaker: Lot me take
the sense of the House. Even the
hour that was at the discretion of the
hon. Speaker, that too has been ex-
hausted now, by 2-30, and now there is
no other time left. But I find that
there are some hon. Members who are
very anxioug to speak on this—Mr,
Naval Prabhakar ig there, Mr. Bal-
miki, Mr. Mshanty, Mr. Daulta, Mr.
Barman Would the House be pre-
pared to sit an hour longer in the day,
that 1s till six o' clock today, in which
case we might begin the non-oficial
business at half past three”

Some Hon, Members: No, Sir,

Mr Deputy-Speaker: Then it will
be difficult to find another hour.

Shrimati Renu Chakravartty: To-
morrow is a holiday,

Shri Radha Raman {Chandm
Chowk): On the next day we could
have it

Skri Anil K. Chanda: On Monday
perhaps it could be had

Mr. Deputy-Speaker: If the House
is not prepared to sit iate, than thu
discussion will be resumed on the nex:
day.

Shri 8. M. Baserjes: In the uond I

and specially
would drgw- his kind sttention to
‘amendment Ng 9 by Shri Kodiysn



057  Representation of - & SEPTEMBER 1958 soss

the People (Awend-
ment) Bill

ments are accepted, 1 feel that at least
they can face the refugbes and go to
the colonies with this Bill,

Mr. Deputy-Speaker: We will now
take up Private Members’ business.
Introduction of Bills.

1433 frs.

MAHENDRA PRATAP SINGH
ESTATES (REPEALING) BILL*

Shri P. R. Patel (Mehsana): I beg
to move for leave to introduce a Bill
to provide for the repeal of the
Mahendra Pratap Singh Estates Act,
1923,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the
repeal of the Mahendra Pratap
Singh Estates Act, 1823 N

The motion was adopted.

Shri P. R. Patel:
Bill.

I introduce ‘*he

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Amendment of sections 58 and 128)

Shri Radha Raman (Chandn:
Chowk): I beg to move for leave to
introduce a Bill further to amend the
Representation of the People Act,
1951,

Mr. Depaty-Speaker: The question
is:

‘“That leave be granted to intro-
duce a Bill turther to amend the
Representation of the People Act,
19351~

The motion was adopted.

Shri Radha Raman: I introduce
the Bill. -

CONSTITUTION (AMENDMENT)
BILL®

Amendment of Articies 134, 138 and
145).

Sbri Subimsan Ghose (Burdwan):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India. ‘

Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce g Bill turther to amend the
Constitution of India”.

The motion was adopted.

Shri Subiman Ghose: | introduce
the Bill

COLOURING OF VANASPATI BILL*

Sbri Abdul Salam (Tiruchirap-
palli): 1 beg to move for leave tr
wntroduce a Bl to provide for and
to regulate the colouring of vanas-
pat: 3o as to prevent it from being
used as an adulterant of ghee.

Mr. Deputy-Speaker: The question

is:

“That leave be granted to intru-
duce a Bill to provide for and to
regulate the colouring of vanaspati
so as to prevent it from being
used as an adulterant of ghee.”

The motion was adopted.

Shri Abdul Salam: 1 introduce the
Bill.

“Pinted in the Gasgte of India Extracrdinary Part Il  Section 3,

dated 3-9-90.
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MUSLIM WAKFS (AMENDMENT)
BILYL*

(Amendment of section 3)

Shri Abdnl Salam (Tiruchirap-
pally): I beg to move for leave to
introduce a Bill to amend the Muslim
Wakis Act, 1884, -

Mr. Doputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Muslim
Wakfs Act, 1954”

The motion was adopted.

Shri Abdul Salam: I introduce the
Bill.

B

INDIAN EVIDENCE (AMENDMENT)
BILL*

(Amendment of section 1038)

Shri Naushir Bharucha (East
Khandesh): I beg to move for leave
10 introduce a Bill further to amend
the Indian Evidence Act, 1872

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Evidence Act, 1872".

The motion was adopted.

Shri Naushir Bharucha: I introduce
the Bill.

“PARLIAMENTARY PRIVILEGES
BILL*

Shri Naushir Bharucha (East
Khandesh): I beg to move for leave
40 introduce a Bill to define powers,
privileges and immunities of Parlia-
ment and its Members in certain
respects.

Mr. Deputy-Speaker: The question

‘“That leave be granted to intro-
duce = Bill! to define powers,

- Code of 4069
Criminal Procedure
(Amendment) Bill
privileges and immunities of Pur-.
liament and its Members in certain
respecis”,

The motion wqs adopted.

Shri Naushir Bharuchs: I introduce
the Bill. :

S——

TERRITORIAL COUNCILS (AMEND-
MENT) BILL®

(Amendment of sections 3, 22, 30 and
30).

Shri L. Achaw Simgh (Inner Many-
pur): I beg to move for leave o
introduce a Bill to amend the Tern-
torial Councils Act, 1958,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to amend the
Territorial Councils Act, 1958".

The motion was adopted.

Shri L. Achaw Bingh: I introduce
the Bill.

14.38 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of sections 342 and 582)

Mr. Deputy-Speaker: The House
will now resume further discussion of
the motion moved by Shri Raghubir
Sahai on the 22nd August, 1958 that
the Bill further to amend the Code
of Criminal Procedure, 1898, be taken
into consideration.

Out of 1} hours allotted for discus-
sion of the Bill, I hour and 1 minute
were taken up on the 22nd August,
1958 and 29 minutes are now avail-
able,

Shri Easwara lyer has to continue
his speech. The hon. Member is not
present. Shri Barman.

“Published in the Gazette of Indis Extracrdinary Bart I, Secticn 3,

Aated §-9-88.
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Shri Barman (Cooch-Bihar-
Resesrved-Sch. Castes): Mr. Deputy-
Speaker 1 do not propose to enter
into any argument as to how far the
sccused will be benefted by the
amendment as suggested by this Bill.
But on one point I consider that this
House and the hon. Minister should
give serious consideration, and that
is whether the clause that at present
obtains in section 342 should be re-
woved from that section or not,

By clause 2 of the Bill, hon. Mover
of this Bill wants that the words‘or
by giving false answers to them' shall
be omitted. My humble submission is
that this, rather, privilege granted to
the accused does not bepefit him a!
all. On the other hand, it casts an
aspersion on our legal system itseif.
It connotes that the Indian legistation
containg provision by which a person
in the dock—whether he takes oath
or not is immaterial—but being pre-
sent in the dock, when he is being
examined by the court, is at liberty
to tell lies. I do not know whether
any other legislation in any other
part of the world contains any such
provision.

Shri Raghubir Sahai (Budaun): It
does not.

Shri Barman: Even it such a pro-
vision is contained in the legislation
of any other part of the world, I
do not like to be a blind imitator of
others, It hurts our self-respect that
the judiciary which we respect so
much, which is the sole custodian of
the rights of the people against any
deviation from the right by the exe-
cutive or the administration and on
whose fair decision the justice of the

blot and a calumny.
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private Bill it should not be given thay
much consideration, and he should not
just try to evade the issue by saying
that the Government will bring in a
more comprehensive Bill after we get
the overall report of the Law Commis-
sion or something like that 1 do not
say that the hon. Minister will try
to take shelter under any such thing;
1 simply want to convey my feeling
that this kind of blot'on our legisla-
tion should not be allowed to remain
a single day more,

What is the advantage that the ac-
cused gets by such a provision in the
law? Whatever statement he may
make, the court takes it that that man
15 given the liberty under law to teli
lies and, therefore, it does not make
any mmpression on the court. So it
neither confers any benefit upon the
accused nor does it satisfy the court
about the veracity of the statement of
the accused; it only remains ag a blot
on our legal system  Therefore, I
sincerely believe, and I strongly hold
the opinion that at least clause 2 of
this Bill should be accepted by this
House.

As regards clause 3 of this Bill 1
have some doubt whether it will help
anybody. By amending the clause as
suggested 1n clause 3, it does not help
anybody. The wording that is sug-
gested by way of amendment is: “and
the offender making a completelx true
staternent without concealing any-
thing”. If the court has any doubt in
its mind after hearing the evidence
from the side of the complainant,
simply by putting down in the law that
he will make a true statement without
concealing anything it will not carry
much further than what the court has
already formed in its mind. I think
that the section as it is quite sufficient.

There are cases where before the
complainant callg his withesses on the
dock and furnishes evidence he may
simply make a statement, and his case
may be treated under section 582
Simply by inserting in the section that
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the offender shall make a completely
true statement, it does not benefit him
either way. It depends upon the
belie? or dishelief of the court. I do
not think that we should make any
amendment in the existing law, unless
it is supported by very strong and
good grounds. But so far as clause 2
is concerned, my submission to the
hon. Home Minister and to this House,
through you, Sir, is that thig amend-
ment should be accepted without any
delay.

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Deputy-Speaker,
8ir, the object of this Bill, is very
laudable, no doubt; and I find that the
hon. Mover as well as the hon. Minis-
ter are one on that point. But the
difficulties that have been expressed by
the hon. Minister in accepting these
amendments. . . .

The Minister of State in the Ministry
of Home Affairs (Shri Datar): 1 have
not accepted the amendments; I am

only accepting the motion for circu-
lation.

Pandit Munishwar Dutt Upedhyay:
1 did not say that the hon. Minister
has accepted the amendment; I was
saying with regard to the difficulty
that the hon. Minister is feeling in
aceepting the amendments If he goes
deeper into this matter, I think he
might agree on that point also.

There are two very simple questions
that have been raised by the hon.
Mover. The first is that the few words
mentioned in section 342 of the
Criminal Procedure Code should be
dropped. The words sought to be
omitted are: “or by giving false
answers to them”, As the previous
speaker has just now said, really it is
a blot on our national character that
these words should remsin on the
statate, In fact, I do not exactly know
i these words exist in any other
statute of any other country, but so
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far as 1 have been able 1o
sort of a provision does not
any other country. Such a
may or may not exist, but I do
see any utility, any use of these
here at all; and, in substance, the
hon. Mover ag well as the hon. Min-
ister agree that these words are

égégz

there in sub-section (4):
shall be administered to the accused
when he is examined under sub~
section (1)", that by itself is enough
to establish that he cannot be prose-
cuted for perjury, that even if he
tells lies while making & statement as
an accused he shall not be run down
under section 183 LP.C. for that
statement. Why, then, should there
be any difference so far as the subst-
ance goes?

The hon. Minister has said that
abundant precaution has been taken
so that the accused might feel secure
that for the statement that he was
making he would not be run down for
perjury. 1 do not think that this pre-
caution 1s at all necessary. Everybody
knows that when no oath 13 given the
maker of the statement cannot be run
down for perjury; it is so obvious.
But the hon. Minister says it is by
way of abundant precaution. 1 think
precaution is not ‘abundant’; but as a
matter of fact, these words are redun-
dant. If he had said that these words
were absolutely redundant in this
section, I could very well understand
that. If the redundant words are
removed, there will be no harm; the
position remains the same. It is not
only that these words are redundant
and that they are not doing any
harm,—in fact, they are doing harm—
this sort of a provision on our statute.
as some of the previous speskers have
said, is really a shame for us. Of
course, if by removing these words
we were actually losing something in
substance, we should have considered
whether they should or should not
be droppede Whem we sre not at all
losing anything it we drop these un-



sols Code of

wanted words from our Criminal
Procedure Code—I think there would
be absolutely no harm; on the other
hang, it is likely to do good——there
should be no hesitation so far ag the
dropping of thes¢ words. from the
statute is concerned.

In the other provision the Mover
wants that there should be another
circumstance also which should be
considered by the court when utilising
the provision under section %62 in
respect of any accused. As a matter
of tact, I think there are a number of
circumstances which are to bé con-
gidered. The question of age, charac-
ter, antecedents, etc. have to be con-
sidered Then, the mover wants to
add, “and the offender making a com-
pletely true statement without con-
cealing anything”. I do not think
this position in any way injures the
interest of the accused or creates any
sort of difficulty. It really helps the
accused in a manner. It creates ano-
ther ground for the consideration of
the court for taking lenient view of
this case

It mav be that on grounds of age.
character or antecedents, the court
may not be impressed to take a leni-
ent view of the matter: but because
he has made a true statement, the
court may consider that point and take
a lenient view of his case. So, I think
in & way it shall be helpful to the
accused. The argument given by the
hon. Minister is that there might ke a
case where the accused has not made
any statement and on that account, if
this provision is made here, the court
may think that because he has not
made any statement at all, there
might have been something wrong and
that was why he did not make any
statement. That seems to be the im-
pression of the hon. Minister and he
thinks that his case may be prejudic-
ed on that account. My submission is
that there is not the slightest impli-
cation of that sort, 20 far as this pro-
vigion goes, because this is one addi-
tional clrcumstance which can be con-
sidered by the court. It is wholly a
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matter of discretion for tMe court. The
court is not bound to consider any o
these circumstances. There are two
or three circumstances which the court
msy consider. This is another cir-
cumstance added to it, and if the court

considers it proper, it may consider
this circumstance also.

So, !f it does anything, it helps the
accused; it doeg not at all injure or
prejudice his case. In my view, the
adoption of this measure will do two
things. Firstly, it wil] encourage
truth-speaking in courts of law. This
provision is bound to help in that
direction; secondly it may help the
accused. This object, as 1 said in the
very beginning, was in the mind of
the hon Mover as well as the hon.
Minister when they were considering
this provision. So. if accepted, this
amendment also is likely to encourage
truth-speaking in the courts of law
and is likely to benefit the accused in
certain circamstances.

Therefore 1 support the Bill
Pandit Thakur Das  Bhargava:

r0s€—

Mr. Deputy-Speaker: My adifficulty
is the time allotted to this Bill is
almost over. I can only call the hon.
Mover How much time does the
hon. Member want?

Pandit Thakur Das Bhargava: 5 to
8 minutes

Mr. Deputy-Speaker: We can extend
the time by 15 minutes

dfun srge vw wwe Ty W9
) fs ow famr § o } gz aget wda
# graa & e i w8 1 Prw v
fefora T AN N =
aain £ @ O 35 T Y q% wnrET
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st ¢ fr gt wrp F g ol
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sgainst him, the court may Mt
such questions, etc.,
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The accused' shall not render
himself liable to punishment by
refusing to answer such questions
or by giving faise answers to them.
I & que) ay whewr § s oo
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Shri Barman: What about those

countries where this provision does
not exist?

an gt e wwiw ;@A
e et & wwrlor gl dW ¢ Sfew

5 SEPTEMBER 1858 Criminal Procedure

(Amendment) Bill
vt fady e & Wi g feafee
§ At & wgm fr gt o qafew
I ATT g% it faar §
15 hrs,

# aAra o auvAE TH 15 Y
* ats  fewmar wrgar § faaw smea
gfow wgrr qf § 1 79 <2 & agd
1w # ag fomn o fis ot amre gfe
*1 fear ng ag 7w grv wfge + wfe=
AR g (wuly ) g fea
™ R g &1 giware § s
7z g A % fr gfew & A
8T ATRAT W1 ATA, Ag 4T fefy T
F OAT I X A% | AT WX Ak
gfew & A aww ¥y g A W
Juwr 7w F I § 1 0 N wew
w7 qfes & qrR g3 W@ A g ar
FaE "o Ay & awdr | wh aw
d FAAT FF F AWA WH K J9H
% foau s @R 7eAT 20 WA
Hifog aox ‘s’ 7 & Ao oW
gt ¢ 1 gAfww 1 9 g ewifw
R &1 @ { awarg Afer g ms
oy fopeft w1 efaR At &)o@
1 ¥ % A fF ag a9 e & vy
F F FEIT AXTAT AATAT W | OF
q¥TH & FAAT T F AT T T
Amar g, Wk ag RO Agew e
¥ & g A fea a%a M 5T
e et A frd Tawy a9 fear
A afeh A gl wrgfe
e gafan gz qaw AT A TR
A FTA T e o # e

He shall not be hable to punish-
ment if he gives false evidence.
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g §. wafo g awAow & faw
ATEAT | W AGA A ¥y Aw AW E
fe g qg wrar fs gt FA @
ok ot dro T g1, A fr fedr W
wAT dffq W ag gy At o/
i 2T At gy e g omdm
fefaa drftear s & aofadt
v § fr fom a7g 0% amoft ®
faars e & a f few ATy
I war w1 gw feqr g, aw A%
FHA ®F X oW Ico & AR
Tw Ty &1 qarr ofads w1 am
It becomes an evidence. It is
read as part of the evidence.
& wd s wignr 7 fe o8 Mg aT
A & fafegex fogr &1 A A
*ga & fr oty ewi § s & yanfas
THve 1w g & e W §
TR oA e vm ol g AT
o iy wxrewg fewd fis fom qoe



ot rora ﬁ‘! (fetrarmrz)
Jqreqy agiar, qR #Aq § oy deq
fax wrwag wadqr af wsrasv AT
# wrg g fe v farwr #Y wark amfort
® T wA? ® fAd T Far wm
IqF FE FT 1 N A WA
agt xr o€ §, TR wlafray afz
o 2E, A1 9T 390 (3) ] sy
aqi §—

“The answers given by the ac-
cused may be taken into conside-
ration in such inquiry or tnal, and
put in evidence for or against him
in any other inquiry into, or trial
for, any other offence which such
answers may tend to show he has
committed ”

TEL/A¥ qZILT ITATIT
ZO AT ATAAE —
“or by giving false answers
them”

(*)wdq g

A IAE® AT YT (3) F; A
ag wgragr -
“The answers given by the ac-

cused mly be taken mto conside-
ration...

m::iaaggma'mg.fr
g fraer son A g ofe oaw
I (}) ® A

“or by giving false answers to them”

kY %Y g2 fear wray, ot fex Iawra
(3) ¥ arveaT *7 Tww W A
&, q fog ud # dfody & wrog-
sl ! Tae @y f wwww
wgwg & ot g A W d

1831 8D -8
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wWe wfsfom garisma & oy
sqaeqr @ ot § s wfagea s ew a0
w g favare g wifgg s ag @
TE *g W IEE "YW O A&
frams 1 wida@t A gy et 2
qZ WET W1 AT AT FAwsT e WY
I[T e wrRae famn, a1 39
fwere wrdarfl & wwG & 0 e
AT 392 (¢) 7 frey gar ¥

“—the Court may, at any stage
of any enquiry or trial without
previously warning the accused,...”

9t 3¢y ¥ whige 8 W1 "sa
foar w0 g, 9w wg wwT AfE E
Ted ufwgsr ®1 Wmaw g fx &
AT TATT Q@A AT YT E 4 g
I & 3 7 g, fael ot 3w,
FIF IWA AAA KT AFA § AT
wa wfagw #1 fedr arefr #
werg aE § (« wiwgE aw S ow
wrAr & fo s 394 farmre whagw g,
afew weTa T WA FA7 g famny
I TEN A ETE AT A E W
T ®YE T oIuE g A faew
wE, & Ffrm @ g & Tw
fares  FTaaTdr A w1 awdr
gt # oz wgn W g v fav
7 ¥ ¥ f& wm  #
HHG-W T . A & afvaga
T & I 3w @ g Tg A
i qga § 6 v | gaw-wey
w9 g1, wfew e gg AdwT sl
g g qu aoxa s wg e
TR F A fE R A S W
g ¥ sraea At ¥ fawre war
g 5 fom 28 & @ § A W
T T SF(F o T g, gl W
ww weg ¥t syweqy goh gwife § qed
vt ¥ wrererr At 1 oo e fi faw



so75 Cede of

[ g arx )
Tw AR A ug AN, AT
weafag wIY g3 wT A1 67 fean
4 fie o1 @ ag ¥ sqweqy TE0
& e g e foe e & gura ow
s s e §, @ ag
o saaear T Trfge afae gaer
g« Wi ? - Igw g & e qafo
g7t famary <E fr g9 A ® W FA
& sawr O g O I @ g, ar
FAE N 0F «W I § fE
% o% qEfam & g1 AH 9@, 9
% ag freoe gl wEm—

the accused shall be deemed to be

imnocent,
Ty facgw ww @ Imar 1 a8 AF
g fs qa7 AgRT w1 @ WA ¥ @A
IO & & wEm ® e
T g1, Afew Ia® aw § IAEr
] ¥ &1 ft wrA @ ofgn fE
FTA FT A IT E, AT ¥ T2 A &1
Cicd
HETAT AT Y9 W ATHIE ¥
Wy &, FE AT F QU fagz &
fe a1 famgr s ot A &,
fag®r Fzrwvé =q= @ g 1 wifae
A WY § WAy teey g !
I A g% AT E—
regard being had to the age,
character or antecedents of the
offender, and to the circumstances
mn which the offence was com-
mitted, ...”
M qg Tz a7 ¥4 WAV E 0 AR
T rH fawmm 9y gy af f& aw—
fam w1 FW FEE 9w qIAT WA
Nt WA w1 7, O wErAy g% FWAY
g TR g A& A Qv qAT A
Frwm wd & vrwwfom & o7 qur
arm fe A 7 90 7 2w farg
o A STy sofm vl fear
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§? a¥ wzrey o fofe qv agw w
fo qafes & qor sHE, o 7
g Hrear q¥nr fe queY qia weR
7 g W awAr g ar Al L I wETeR
$ amd g oaw A & oA Tww
® g N FT W WY ® —

“and the offender making a completely
true statement without concealing
anything”—

Fg & §ad 7 % fe for A
7IgA ) ATE, TRIGG 6 WA,
far® a® oA Amar oy e geafew
35 fgn A1 ) @ E @ uEer-
A A A S @ ) oqE A
faggq wgad ® @ T Nawd
W A wrt swiw a@ ko

o 7§ g fAdm AT wrear
7 8 4l aumar s qaamEn W
ATER g7 oA 79 ¥y N q¥fx zq
FAT F1EW GFH T AW & fAn
VAT AR Z 1 ¥ ®AT T AT
yfwzn & aafaard o am 3w I
f& gury GEgmE-NrA AzA ¥ 3w
v w91 g Afew WA a0 R
qWET FIT & AW F NIT 3 Y
A Y Y sy af A AR
FéY auwar f& A% a7 ] TTg ATAT
5 Y w@mr g A% ¥ wor ooz
Y g7 AvEAl & fF oA
sgqval gWY wrfEn, Ardm o
iz fadt & T wwWT @ W
g1 aren & v g € 9@ fawre w1,
o FHwT fawrr 7O, ¢ AT
feare®Tm, &6 § wx WY 77 WYY
T I A AT e £ qravgen
&1, Mo T 1 Afer IgEr
T TR fodft gere ® oftadn
¥ srsaeaf xft & 1 wre gw faw
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S e @ an wAd & fan G¥T
ANews ahy 7 fe 7 Red A
og andn 5 maddz A v A@
7 2@d & wifow @ o fr oz faw
w1 &, afep § ag rwmw w3 O

W Ao e WNwAr (WAT)
wara fefy et grga, a1 =9
g & a1 4§, TWE WA #
wE 7 = Tl ™ wEAr g
AEA & warar wrgarg fed g faw
¥ fagm  qafes 7 fagw g3
TN gy v vz & ff ogmie
srAr wYar & qAfaw #1 A7 eEw
far ar v, Fwr fir by wvfem
T Figw g 8w AR W
R * wAT T Afar § W
w1 farerag & f§ fags 9 Avfino gé
i 379 wafen & ggw 9v @@ ardy
= vAg 98 faw §1 = ge
fagrmard | q@ A7 [ Hw & o
gzw ara o fe a9 ad) Aavhiw
| gg wRT AAT § fE wT g ®
v {s7q 1 w17 AR & 1§ wRAAT
ZF gz awd A & & way g
g% & 78 gl ary g1 9k gAL Aew
#Ag A xafAv zwer of ooy wsdy
Ty wey §T LA AR AT qERY w1
TN AT RGN FAT AT Ay
Wl wid qafan & @ = T wfgm.
Nfs gyardcar §1 a® I=A Ay
¢ frem I 4RI TEW  wU
™ ooy § T W foae
T ® gt §, vhow fgaw arw

F oy e &, wrg 9X wSgAe T AwATd,
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few & swar dR fow &7 €
e gueaft 2 & gt
A § 7 TN e gET gemy
% oy avw Y & grax arw v qefaw
¥ qmiA ®1 w7 ¥% wzfwga
Tf & AT 01 ABT AF FWIT HE
F arwar B K ATAT § IR
ag ¥ Ard ards w1 apr E e gnrd
ger gafaw F AR ma gew fow o™
gmfs guines) £ TN §F A
fed 7 1 & 7uwAT g 7R ATAE AY
g, w AT AT A wE A 7
fagify Aeg= & I wFTF MAT SAX
wire ag 1A faa ar fe wEaer 957 @
A A qFRAr Y a7 qAFAT ¥ WH
A7 o7 fafefezy wfgm § F07 F1 0§
nE FE AR AT TnE 9@ )

@ WAEA F AGH §H {4 &
ARATT T A gAA § IR0 qenfas
Fvar 7 wWifs a7 7w gz grn %
g=fan &1 91 g5% f28 W &, 398 T
&1 I grg g qrg J1 faw 1o famr
war # 9 TAF W gE A o

Mr Deputy-Speaker. Shri Subiman
Ghose will be the last speaker now.
Other hon Members are making up
their minds just now

15.17 hrs.

{PANDIT THAKUR Das BHARGAVA in the
Chazr]

Shri Subiman Ghose (Burdwan):
Mr Chairman, Sir, to my mind this
Bill 1s ill-conceived It takes away a
very valuable right of the accused.
Let us take a concrete example. Sup-
pose a man 1s standing tria] for murder
and when he 1s examimned under
section 342 by the Court, if thus Ball
becomes an Act will he be entitled to
say "I am innocent”, if he 1s ultimate-
ly convicted? He is examined under
section 342, he says, “I am innocent”
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and ultimately he is convicted, in that
case what will be the result, if his
version that he iz innocent turns out
to be false? Strictly speaking he is
not a litigant of his own choice and
naturally the safeguard is only for
avoiding further pfinishment. If
statement under section 342 Cr, P.C.
turns out to be false, where 1s the
guarantee that he will not be hauled
up under section 182 or section 188 of
the Indian Penal Code It is only for
protection from further embarrassment
for further punishment that this has
been written. It 1s not that there has
been an encouragement for giving
false answers, but 1t 1s that even if he
gives a false answer he will not be
hauled up for another punishment.

The Bill, so far as this 1s concerned
in the statement of objects and reasons
the sponsor wants to say, 1s to elimi-
nate perjury from law courts and to
encourage amongst the htigant pubhic
the habit of speaking the truth That
1s a very laudable object, no doubt
But I have got my own apprehension.
To eliminate perjury from the law
courts, why the experiment com-
mences with the accused” A vast
field 1s there If you want to eradi-
cate or eliminate perjury just try in
another way Why make an experi-
ment with the accused” It is a statu-
tory right that has been given to the
accused, but 1t 1s only that he will
not be harassed further and that he
will not be doubly convicted, i.e., that
he is convicted for the offence itself
and for the statement that he makes.
Naturally, this Bil] takes away a very
valuable right of the accused. It never
encourages him to make any false
statement, but he will not be con-
victed for false statement even if he
makes it to save his own skin.

Secondly, as for seetion 562 I sub-
mit that—it is said “making a com-
pletely true statement without con-
cealing anything”--if he makes a
statement, who is to decide that he has
made a true statement?

§ SEPTEMBER 1958 Criminal Procedure
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Shri Raghubir Sakai: The Court.

Shri Sabiman Ghose: How can the
Court do that? He makes a statement,
how can it be tested? Again will the
court sit in judgment over the state-
ment? He makes. a statement in his
own way and he says that it is a true
statement. How can the court then
and there say, you are not rmaking a
clean breast of everything and you are
suppressing? How is the court in a
position to say like this. That is
absolutely a superfluous amendment,
The objects are no doubt laudable.
There is a sentimental touch rather
than a legalistic touch. If the Bill
becomes an Act, that would go very
much against the accused and it would
take away a very valuable right of
the accused. I submit that this Bill
should be opposed.

Shri Raghubir Sahai: Sir, besides
myself, some ten hon. Members of this
House have taken part in the discus-
s1on over this Bill. I am very glad to
note that out of these 11 hon. Members,
seven have given their wholehearted
support to the objects of this Bill 1
am really sorrv that four hon. Mem-
bers could not see their way to give
their support to this motion for circu-
lation of this Bill

As was nightly pomted out, I was
anxious for this change from the year
1954 when Dr Katju brought forward
his comprehensive amendment of the
Criminal Procedure Code I am
really glad that as many as seven hon
Members have given their whole-
hearted support to the Bill. The hon
Minister has also in a way supported
not only the object, but the motion for
circulation to elicit public opinion. I
myself realise that it is not an ordinary
change that I am advocating here. It
is a change of fundamental impor-
tance. It would be in the fitness of
things if on such a matter, opinton of
competent persons are ascertained, for
instance, High Court Judges, State
Governments, Bar Associstions, law-
yerssand cthers who are interested n
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the system of administration of justice
as is prevalling in this country. I do
hope that after thege opinions have
been obtained by the Government by
the 3ist December, 1058, they will be
supplied to all the Members of this
House and I would be in a position to
make a motion for reference of the
Bill to a Select Committee.

I do not want to take the time of
the House by giving my own views
regarding the arguments advanced by
those hon. Members who have opposed
this Bill tooth and nail and even the
motion for circulation in order to
elicit public opinion. The least that
I can say about those hon. Members
is that they are labouring under cer-
tain misapprehensions which would
not be borne out by the public opinion
when it is available to us. I am quite
agreeable to the motion that has been
placed before the House by my hon.
friend Shri Shree Narayan Das for
agirculation of this Bill to elicit public
opinion.

Mr. Chairman : To the Consideration
motion, an amendment has been moved
which rung thus: ‘That the Bill be
circulated for the purpose of eliciting
opinion thereon by the 31st Decem-
ber, 1958.” 1 proceed to take the
opinion of the House on this motion.
The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December,
1988.”

The motion was adopted.

Mr. Chairman: This amendment is
carried 1 will proceed fusther.

1526 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

(Amendment of Sections 55A, 82 and
116A)

M. Chatrman: Shri Tangamani.

Sems Hon. Members: What 45 the
time for this Bill?

5 SEPTEMBER 1088 the People (Amend
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Mr. Chairman: Two and a half

hours,

Shri Tangamani (Madurai): Mr.
Chairman,....

Shri Shree Narayan Das (Dar-

bhanga): Sir, I would like to rise on
a point of order. The Bill that the
hon. Member 15 going to move for
consideration, I think....*

Mr_ Chairman: I think it 15 desirable
that the hon. Member should be
allowed to say something before the
point of order 1s raised. Before be
opens his mouth, the point of order
1s raised. We do not know what he
will say. It is just possible that he
may himself make a statement which
may not necessitate the raising of the
point of order. He may himself say
something. He does not to move for
the change of the Constitution He
may not try to see that those portions
of the Bill which offend against the
Constitution are proceeded with. 1
do not know what he will say. Let
hum begin Then, the point may be
raised

Shri Tangamani: Mr. Chairman, Str,
I move:

“That the Bill further to amend
the Representation of the People
Act, 19581, be taken into considera-
tion.”

In so moving, I have two or three
purposes in mind and I shall briefly
explain what I really meant by bring-
ing this amendment to the Represen-
tation of the People Act. In the State-
ment of Objects and Reasons, 1 have
tried, as far as possible, to explain the
limited purpose which prompted me
to bring this Bill. The election peti~
tions filed in the various States after
the General elections in 1957 have
proved that even after the amendment
effected by the Representation of the
People Act of 1958, election disputes
are being dragged on and section 90(8)
of the Act which requires that the

tnal of an election petition should
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conclude within six months from the
date of the publication of the copy of
the petition in the Official Gazette is
now a dead letter. In several cases,
every interlocutory or other order
passed during the trial of an election
petition and before the passing of the
final order is questioned by a writ in
the High Court and by a further appeal
to the Supreme Court and the trial ot
the election petition is stayed till the
writ from the interlocutory or other
order is disposed of. Although the Re-
presentation of the People Act was
passed 1n 1951 which covers a much
wider subject, namely, qualification for
membership, disqualifications, conduct
of general elections, procedure for
election, counting of votes, publication
of election results, etc., Part VI of the
Act deals with election disputes. 1
want to confine myself only to the
election disputes.

So far as election disputes are con-
cerned, it has been laid down that
these election disputes will be refer-
red to the Election tribunals In this.
to some extent, we have also followed
the Representation of the People Act
of 1949 which is a UK. Act. For the
sake of really enlarging my point as
to how it is necessary that these elec-
tion petitions should be expedited, 1
will give only the figures which were
supplied by the Ministry of Law to
some of my guestions on the floor of
this House. In reply to Starred Ques-
tion 240 dated 18th February, 1958 the
hon, Minister of Law stated: Number
of election petitions referred to the
tribunal (i.e., after the 1957 elections):
Lok Sabha—57; Legislatures—398; No.
of election petitions still pending:
Lok Sabha--28; State Legislatures—
177. Three from the Lok Sabhs and 33
from the State Legislatures were dec-
lared as null and void. At that time,
38 petitions were pending before the
Figh Courts and none was pending
before the Supreme Court.

5 SEPTEMAER 1958 the People (Amend- soR4

ment) Bi'l

1 will come %0 a much later date,
namely 18th August, 1858, about .two
weeks ago.' In reply to Starred Ques-
tion 216 dated 18th August, 1838, the
following statement was made by the
hon, Minister. Hé stated that as on
1st August, 1938 in all the 13 States and
also the regions, in all numbering 17,
the following was the position: No. of
election petitions disposed of by the
election tribunals relating to Lok
Sabha: 37. Those relating to the
Legislative Assemblies were 317. Num-
ber of election petitions stili pending
with the election tribunals: 100. Num-
ber of election petitiong still pending
before the High Court: 48; pending
before the Supreme Court: 8, Num-
ber of election petitions disposed of
in six months by the election tribunal:
158. The House knows that our law
provides that the election tribunal
should dispose of these election peti-
tions ag expeditiously as possible and
should not take more than six months.
Those disposed of by the High Court
within the period mentioned (our law
provides that the High Court should
dispose of appeals within three
months): 103. Number of elections
declared null and void: Lok Sabha—
2; Legislative Assemblies: 50-—making
a total of 82

To summarise it, after 18 months
we find that 156 election petitionsg are
still pending either before the election
tribunal or before the High Court or
before the Supreme Court. That would
mean one-third of the total petitions
which were filed after the eng of the
general elections are still pending.

The intention of the Legislature
was clearly that whenever thére was
a prima facie case, there must be a
machinery for bringing these election
petitions and it is given exhaustively
under Chapter VI as to how an elec-
tion petition is to be flled before @
tribunal. But now dificulties have
arisen, and I will mention only two
or three cales.
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Originally there was no appeal to
the High Court and 30 after the tribu-
nal hed gwen 1ts findings, they had
really to go to the Supreme Court &nd
invoke article 136 of the Constitution
The Supreme Court has held that
under 136 they . have much wider
powers—if I have the tume I will refer
to one or two decided cases in the
matter—and that this 1s more in the
nature of residuary powers After
1956 when the amendment has come

Shri Ajit S8ingh Sarhadi (Ludhiana)
May I submit that the point of order
raised by Shr1 Shree Narayan Das may
be allowed” You have not taken
notice of 1t yet

Mr. Chairman. The hon Member 1s
stil] giving the background and he has
not yet stated that he wants a certain
amendment or that he wants to move
clause 4 or that he wants to move the
entire Bill or that he suggests that
right to make application to the
High Court or Supreme Court be
taken away He 1s only stating the
background Unless he makes out a
case that he really wants to take
away these powers of the High Court
or Supreme Court, I do not think 1t
1s fair to allow the objection to be
raised

I know objection 1 gomng to be
raised, and very seriously I am not
burking, but that will be the proper
time when he makes a statement that
he wants to see the powers of the
Supreme Court and the High Court
to be taken away He 1s only giving
the background He may ultimately
say, as a matter of fact, that he only
wants to press clauses 2 and 8 So, let
lum make a statement Let it come
from him that as a matter of fact
he wants to take away the powers
He 1s only stating that there are so
many applications, so many have not
been decided. Let him at least sav
once that he wants to take away those
powers before I allow the hon. Mem-
ber to proceed with the point of
order

8 SEPTEMBER 1958 the People (Amend- 5086
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Shri Tangamani: By the amend-
ment of 1956 a new section, section
118A, has been added This 1s ‘vhat
the section says-

“(1) An appeal shall he from
every order made by a Tribunal
under Section 88 or Section 99
to the High Court of the State in
which the Tribunal 1s situated

(2) The High Court shall, sub-
ject to the provisions of this Act,
have the same powers, jurisdic-
tion and authority, and follow
the same procedure, with respect
to an appedl under this Chapter
as if the appeal were an appeal
from an original decree passed
by a civil court situated within
the local himits of 1ts civil appel-
late jurisdiction

Provided that where the High
Court consists of more than two
judges every appeal under this
Chapter shall be heard by a
bench of not less than two judges

(3) Every appeal under this
Chapter shall be preferred with-
in & period of thirty days from
the date of the Tribunal under
Section 98 or Section 99

Provided that the High Court
mav entertain an appeal after
tue expuy of the said period of
thirty days if 1t 1s satisfied that
the appellant had sufficient cguse
for not preferring the appeal
within such period

(4) Where an appeal has been
preferred against an order made
the High Court may, on sufficient
of the order appealed from and in
such a case the order shall be
deemed never to have taken
cause being shown, stay operation
effect under sub-section (1) of
under clause (b) of Section 98,
Section 107

(5) Every appeal shall be de-
cided as expeditiously as possible
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and endeavour zhall be made to
determine it finally within three
months from the date on which
the memorandum of appeal s
presented to the Righ Court.”

I have read it in full jyst to remind
this House that after 1956 a specific
provision has been included giving
the right of appeal. It is not as if that
leave to appedi has got to be obtain-
ed from the High Court. After the
tribunal has given its findings, the
aggrieved party has gat the right to
go before the High Court and the
right of appeal is here. But, of course,
such a right of appeal does not exist
in the UX. today.

In the UK, if I may say so, what
happens is that the trial of the elec-
tion petition takes place in an open
court without jury. The petition is
tried by two Judges on a Rota for the
trial of parliamentary election peti-
tions. The Judges for the time being
on that Rota must unless they other-
wise agree, try the petitions standing
for trial according to their seniority.
The Judges are referred to as the
Election Court. The Election Court
has the same powers, jurisdiction,
authority etc., as the High Court.
The Judges, after giving a finding,
will have to write to the Speaker at
the completion of the trial No
appeal under section 137 of the Re-
presentation of the People Act of 1949
shall .lie without the special leave of
the High Court from the decision of
the Election Court on any question of
law, whether an appeal or otherwise,
under the provisions of that part of
the Act, and if leave to appea! is
granted, the decision of the Court of
Appeal in the case shall be flnal and
conclusive.

1 wish to draw attention to this
distinction. In our case, after the
ward or the finding has been given
by the election tribunal, there is the
right o! appeal to the High Court.
Under the UK. practice, after the
#nal award or judgment is given by
the election court, an appeal les only

5 SEPTEMBER 1058 the Peopls (Amand- w
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tribunals must have full powers 4o
go into this, and when there is a right
of appeal and when the right of ap-
peal is to be used, the appellats tri-
bunal or the appellate court—in this
case the High Court—has got {full
jurisdiction to go into all the pre-
liminary objections or otherwise, but
that is a thin line which has got to
be drawn so far az the practices in
the United Kingdom and India are
concerned.

The next point which 1 would like
to mention is that inordinate delays
do occur because of many reasons.
The election tribunal, for reasons
only known to itself, drags cases on
for more than one year. It is for the
Ministry to give a direction to the
Election Commission or to the elec-
tion tribunals to see that this matter
is expeditiously disposed of, because
an election petition hanging in the
air is doing good neither to the peti-
tioner nor to the respondent. It may
be a good casé or a bad case, but it
1s going to create more and more
bitterness. So, it has got to be dis-
posed of as expeditiously as possible.

I am not, however, for any kind of
summary trial. It has got to be gone
throwgh very carefully also. In the
1951 Act, there was only provision
for a candidate to withdraw. A candi-
date has got the right to withdraw
within a particular period. It is well
known, and, therefore, I need not re-
peat it here. But, after 1858, a pro-
vision has been included, namely sec-
tion 55—A which authorises a candi-
date to retire. First, a candidate could
withdraw  after three days of the
scrutiny or whatever period has been
fixed; as soon as he withdraws, he is
no longer in the feld Betore the
election takes place, one of the candi-



ly no interest in tbe further elections
or election proceedings. That s
more or less commonsense. But there
is still a lacung in the law in  this
reepect. .

The misjoinder or the non-jomnder
of parties can be raised as a prelimi-
nary objection. Such cases do arise.
As a matter of fact, I know of a case
where the respondent was the Chief
Minister of the Madras State, where
the point was raised about the non-
joinder of a party, that party being
a person who had practically with-
drawn from the contest by retire-
ment, and who had the right to re-
tire under section 55—A Now, our
practice is not the same as that in
UK. In UK, if there are three candi-
dates who are competing, and one of
them is a victorious candidate, and
if a candidate wants to challenge the
candidate who has won, he can 1n his
election petition bring in as a tes-
pondent only that person who has
declared as elected. He cannot impli-
cate or bring in the third man who
had withdrawn; if that third man is
also brought in as a party he can
claim damages for being unnecessari-
ly dragged into the court. The only
person who can be dragged is the
person who has declared in election,
namely the returning officer, if there
1s a specific allegation against the re-
turning officer.

“The Deputy Minister of Law (Shri
Hajarnavis): Suppose a seat is claim-
od. In addition to the request for set-
ting aside the election of the candi-
date who has won, suppose a seat is
claimed by the petitioner. Is not the
other person a necessary party in
whose absence there can be no adju-
dication?

Shri Tangamani: It is only here
that where’ you are not claiming to
be declared as the elected candidate,
you need not include others as
parties. Generslly, in the dlection
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petitions, what is wanted is to set
aside the election of the other person
and also a declaration that the peti-
tioner be declared as the elected per-
son. In such a case, if I am not
wrong—I am subject to correction—
our law here specifically provides
that you have to include ail the per-
sons who are in the fleld. But I am
not sure whether there is such a pro-
vision in the UK law but my recollec-
tion is that in one of the leading
cases, there is a clear decision that
you cannot drag in all the people
who are not Interested in the election
petition. But, here, the man was pro-
bably interested in the election....

Shri Satyendra Narayan Sinba
(Aurangabad—Bihar): Here also, the
same provision is there in section 82,

Shri Tangamani: 1 am just g@aving
my understanding of the position.

Anyway, coming to my amendment,
I would like to submut that my
amendment seeks to exclude this ano-
maly Where a person has retired
under section 55—A, he must also be
treated as the person who has with-
drawn. So, a non-joinder of the per-
son who has retired from the contest
should not vitiate the entire trial.
That was the maw pownt that I want-
ed to bring to the notice of the Min-
1stry and the House

My next poimnt, namely whether the
Supreme Court should intervene or
not is really a secondary point, so far
as I amn concerned. I am sure cases
of the following type must have come
to the notice of the Ministry, that is
cases, where serious allegations are
made of corrupt practices and so
many other things. Suppose in this
case, on this preliminary point that
there has been a non-joinder of parti-
es, that 15, that the person who has
retired from the contest has not been
included, he gets a decigion in his
favour, then ultimately no court can
go into the merits of this case. The
whole constituency would be axpect-
ing that the merits of the case would®
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be gone into, but becsuse of this
lacuna, the merits cannot be gone
into. I want the Ministry to think
seriously whether an amendment in
this behalf is not called for. 1 am sure
the Ministry may be having more de-
tails and more facts, and they will be
in a position to make other similar
amendments to the provision in this

regard.

Therefore, clauses 1, 2 and 3 are the
clauses really which I would like to
press for acceptance by the Ministry.
As for clause 4, when it was being
drafted, I was really conscious of the
lacuna, that it will go against the
Constitution But I  included it
because I wanted a certain assurance
to be given. I know that we cannot
now dictate to the Supreme Court.
In fact, I distinctly remember that
the Supreme Court has said so in one
of the cases reported, namely AIR-
54-Supreme Court-pege 520, In that
case, there was an appeal against the
election tribunal's verdict setting
aside the election, because, at that
time there was no section 116-A. So,
an appeal was preferred to the Sup-
reme Court, and it was argued also
that under article 329 (b):

“No election to either House
of Parliament or to the House
or either House of the Legisla-
turé of a State shall be called in
question except by an election
petition presented to such autho-
rity and in such manner as may
be provided for by or under any
law made by the appropriate
Legislature.”,

It was argued, very ably also, that
this gave a finality to the election
tribunal’s verdict. Now, the finality
will be an appeal to the High Court.
for, the Supreme Court is very
touchy about this matter, and the
Supreme Court says that anybody
<an invoke article 136, because their
Jurisdiction is so unlimited; and
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under the residuary powers, in their
wisdom, they are saying it. I would
really commend this case to the Min-
istry so far as this aspect iz concern-
ed. When there is a serious injustice
done, naturally, the Supreme Court
will be able to intervene. But whete
the hardship comes is where because
of certain technical errors, prelimi-
nary objections are raised, and they
can be taken right up to the Supreme
Court; let them be decided there but
my grievance is the delay which is
inevitable in the nature of things as
they stand today. That is why I have
brought forward clause 4 also.

Mr. Chairman: So, I take it that
the hon. Member 1s not interested in
clause 4.

Shri Tangamani: I am not intereat.
ed 1n it except to this extent.

Mr. Chairman: On this undertaking
given by the hon. Member that he
does not want to press clause 4, I am
allowing him to move for considera-
tion the rest of the Bill

Shri Tangamani: There are instan-
ces which will substantiate the case
of hardship which I have cited.
There may be a case where the chal-
lenge to the election may be very
justified, but the delay may be caus-
ing unnecessary harassment to the
person who has filed the petition.

There was one such case in Karai-
kudi in Madras State. The election
petition was based on certain serious
allegations. When the Election Tri-
bunal was taking up this matter,
several preliminary objections were
raised. I believe the matter was twice
brought to the Supreme Court. Of
course, the Supreme Court gave a
decision against them. But only last
week the trial has started.

In another case, where the person
concerned is the Planning Minister
in Andhra Pradesh, the trial has not
yet commnenced even to this day.
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Such instances can be multiplied. It
does not do good either to the respon-
dent or to the petitioner. So for ex-
peditiously dealing with these caaes,
we have provided in our law that the
Tribunal must.give its verdict within
six months. But we find that even
after 18 months, we have one third
of the cases still pending. We have
also provided under 116A that the
High Courts must give their verdict
within three months. Still we are
told that 58 cases are pending before
the High Courts. I take it that the
reply of the hon. Deputy Minister of
Law % my questioh is really in res-
pect of those cases which are pending
before the High Courts on appeal, not
cases which are pending before the
High Courts by way of writ petitions
under article 226 of the Constitution
or before the Supreme Court under
article 32 by any one of those writs
against any of the interlocutory orders
passed by the Tribunal We now (in
Sept. 1958) find that one third of the
petitions which were filed in March
1957 are still pending

Are we to allow this sort of thing
to go on? I do not know the practice
wn UK. But 1 know that if there is an
election of a particular candidate
which is challenged and if ultimately
the election is set aside and if the
member concerned had continued as
member for three years, he will be
asked to pay back all the salary and
emoluments that he has received. No
such calamity is now going to befall
on similar persons here. But what is
happening is that the election is set
aside after the end of the fifth year
which makes a mockery of the whole
thing.

So I would earnestly request the
Minister to consider this aspect and
speedily bring such amendments to
the Representation of the People Act
~my cisuses 1, 2 and 3 are there—as
will really fill up this lacuna, so that
election petitions are disposed of as
expeditiomly as possidle.
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1 would even venture to make a
suggestion, though it is slightly out-
side the scope of the Bill. Election
petitions must also be screened. Now,
any man able to deposit Rs. 1,000 and
able to set apart about Rs. 10,000 for
appeals and writs to the High Court
and the Supreme Court will be in a
position fo file an election petition.
Any poor man will not be able to
do that. There has got to be some
arrangement for -screening. The
Election Commission itself must
be in a position to do this. Let it be
an impartial thing. The Election
Commission must have some machi-
nery, as we are now having for the
purpose of scrutiny, to see whether
the election petitions could be allow-
ed. It wil! not be going into the en-
tire merits, but it will be able to see
prima fecie whether a petition should
be allowed. Otherwise, there will be
unnecessary election petitions which
will unnecessarily prolong the whole
proceeding and really make a mock-
ery of the petitions.

After nearly 8 years of our experi-
ence, I submit that a certain revision
15 necessary. It is in this spirit that I °
have brought forward my Bill, and I
request the hon Minister to consider
1t favourably.

Mr. Chairman: Motion moved:

‘“That the Bill further to amend
the Representation of the People

Act, 1951, be taken into consider-
ation”.

Shri Satyendra Narayan Sinha: |
wanted to have a clarification. Do 1
understand the hon. Mover to say
that he is not interested in clause 4
of his Bill, that he is not pressing
that clause?

Mr. Chairman: He has given an
undertaking that he is not going to
press clause 4. On the basis of that,
I have allowed him to proceed with
the Bill.
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Bhri Shree Narayan Deas: I beg to
mave:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3ist December
1938".

I am thankful to the hon. Mover
for introducing this measure in this
House. By this he has given the House
an opportunity to discuss a very im-
portant thing, that is, with regard to

same of the provisions of the Repre-

sentation of the People Act concern-
ing election petitions

There 1s no doubt that even after
the first general election we have
noticed that a very large number of
election petitions were filed before
election tribunals under the provi-
sions of the Act, and after that under
the various provisions of the Consti-
tution.

Shri Sinhasan Singh (Gorakhpur):
Before the hon. Member proceeds
further, may I have a clarification?
The hon. Mover has said that he is
not going to move clause 4 of his Bill
which is the relevant portion of the
Bill Whatever remains of the Bill 1s
only about deflnition of a ‘contesting
candidate’ ang addition of “and clause
(a) of Section 82”. I submit that it
clause 4°is removed, nothing remains
of the Bill. Clause 4 refers to appeals
to High Court and so on. Without this
clause, what is the use of taking the
time of the House?

Mr. Chatrman: Order, order. I have
not been able to understand the ob-
jection of the hon. Member. There
are four clauses to the Bill. He is not
pressing one clause and the rest of
the Bill is under consideration. What
is the point of objection?

Shri Siahasan Stugh: Clause 4 is
the only relevant clause in the BillL
Clause 1 is only the name. Clause 2
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is about adding “and clawse (a) ;?
Section 82". Clause 3 gives the defi~
nition of a ‘contesting candidate”.
Clause 4 is the only relevant ciause
in the Bill which relates (o sppesls
and so on, so that there may not be
delay in the disposal of petitions in
the High Courts......

Mr. Chairman: Order, order. The
hon. Member is not allowed to make
a speech. What is the point of order?

Shri Sinliasan 8ingh: I am saying
that if clause ¢ is withdrawn, what
remains of the Bill?

Mr, Chairman: There is no point
of order.

Pandit Manishwar Dutt Upadhysy:
(Pratapgarh): On a point of order.
My hon friend, Shri Sinbasan Singh,
should really have raised this point
after the speech of the hon. Member.

Shri Satyendra Narayan Simha: 1Is
that a point of order®

Pandit Munishwar Dutt Upadhyay:
Now he wants to speak on a point of
order. 1 do not think it’xs justified.

Shri Braj Raj Singh (Firozabad::
What is the point of order of the hon.
Member?

Mr. Chairman: Order, order Un-
fortunately, the proceedings of this
House are taking a turn which is not
desirable. First of all, an hon. Mem-
ber stands up on a point of order
knowing full wel] that there is no
point of order. Then another hon.
Member stands up to say that it is not
a point of order. It is for the Chair
to decide whether there is a point of
order or not and not fer the hon.
Member.

Shri Skree Narayas Das: I was just
telling the House that there i3 no
doudbt that under the present proce-
dure and under $he provisions of the
Constitution and the Representation
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of the People Act there i much
deluy in the disposal of election peti-
tions. As the hon. Mover has pointed
out, a large number of cases are stili
pendmx before either the H gh Courts
or the Supreme Cowrt or election
tribunails, because the Supreme Court
and the High Court have, according
to the powers given under the Consti-
tution, thought it proper to intervene
in the rights of the Election Tribfinal
or in the rights of the High Court
when the appeals come to the High
Courts or the Supreme Court

1€ hrs,

After the experience gained in the
first General Elections, the Represen-
tation of the People Act, 1851 was
amended. We made some provisions
for the disposal of the election cases
to be expedited. Though these pro-
visians ware not mandatory. it was
expressly stated that the Election
Tribunal should dispose of the cases
withuin 8 months of the publication of
the Election Petition in the Gazette of
India. (Interruptions). We expected
that the election petitions would be
disposed of both by the Election Tri-
bunals and the High Courts exped:-
tiously Bu! ag experience has shown,
it has not been possible. It has not
been found possible to dispose of
these cases within 6 months because
appeals or certain other things were
dbrought before the Huigh Courts or
the Supreme Court Therefore, 1
think it necessary now that the House
should consider the whole of the
Representation of the People Act and
aiso the constitutional provisions. If
the constitutional provisions stand in
the way of the speedy disposal of
election petitions, Parliament is en-
fitled to amend the Constitution.

Here I will submit that it is the
sole responsibility of Parliament to
regulate the elections, either to both
Houses of Parliament or to the Houses
of the 'State Legislatures. Under
article 320 of the Constitution, it s
provided that Parligment will make
such laws. As we understéod it then,
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when the Representation of the Peo-
ple Act, 1951 was being enacted, we
made a provision that the decisions of
the Tribunal will be final and conclu-
sive. By that we meant that no elec-
tion cases will be taken up by the
High Court or the Supreme Court. I
do not mean to say that the Supreme
Court or the High Courts have gone
out of their way to take up these
cases. They haye decided—and
rightly too—that under the provi-
sions of the Constitution they have
the right to interfere in some of the
election matters, especially those that
have been provided for in the Congti-
tution. Yet I would say that it is the
sole right of this body to lay down
rules and regulations to govern the
elections of Members. Therefore, I
feel that with regard to the regulation
of matters concerning the election of
Members, the powers of the High
Courts and the Supreme Court should
be restricted and the Act that is
passed by this House regulating the
electiong to either House of Parlia-
ment or to either House of the State
Legislatures should give certain res-
tricted powers to the High Courts or
the Supreme Court. .

I will make myself clear.
328 reads:

Article

“Notwithstanding anything in this
Constitution—

(a) the validity of any law relat-
ing to the delimitation of "constitu-
encies or the allotment of seats to
such constituencies, made or pur-
porting to be made under article 327
or article 328, shall not be called in
question in any court;”

So far as I know, neither the High
Courts nor the Supreme Court have
in any decision or judgment interfer-
ed with the operation of this provi-
sfon.

Clause (b) reads:

“(b) no election to either House
of Parliament or to the House or
either House of the Legislature of
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& State shall be called in question
except by an election petition
presented to such authority and
in such manner as may be provi-
ded for by or under any law made
by the appropriate Legisleture.”

According to the provisions of this
sub-clause, we mude certain  provi-
sions in the Representation of the
People Act. We had provided in the
original Act that the decigions of the
Election Tribunals as constituted by
that Act will be final and conclusive.
But, at that time also the High Court
or the Supreme Court said that the
Representation of the People Act can-
not take away the powers of the High
Court or the Supreme Court. There-
fore, they entertained certain of the
proceedings that were brought before
them.

What I would like to say is this I
am aware that in certain cases, espe-
cially in cases of appeals against the
orders of the Election Tribunal, they
shall lie betore the High Court. But
1 would like to suggest that even
against the decisions of the High
Court an appeal should lie to the
Supreme Court, so that we may have
the findings of the learned Supreme
Court in order to make the decisions
or judgments in election cases uni-
form. If the Supreme Court s not
given the right to hear appeals from
the decisions of the High Courts 1n
election cases, the different High
Courts will give different rulings and
there will be no opportunity for the
Supreme Court to say which of the
decisions of the High Courts are good
and proper I, therefore, suggest that
the Representation of the People Act
should be scrutinised and revised and
certain provisions should be made by
which we can give suitable powers to
the High Courts as well as the
Supreme Court 50 that they may be
able to pronounce judgment on the
varying decisions respectively of the
Tribunals and of the High Courts. 1
would request the hon. Minister....
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Shri Hajarmavis: That, I under-
stand, is the present law. (Interrup-
tions).

Shri Bhroe Narayan Das: We have
not given any power to the Supreme
Court to hear appeals against the
judgments of the High Courts. The
Supreme Court now comes in under
the provisions of the Constitution,
articles 132 and 136 or some of the
other articles. I would request the
hon. Minister to find out which are
the provisiong of the Constitution that
stand in the way of the speedy dis-
posal of election cases.

Shri Hajarnavis: None.

Shri Shree Narayan Das: We can-
not question the right of the High
Courts or the Supreme Court. Ag the
High Courts or the Supreme Court
have interpreted the Constitution,
they have the powers to interfere and
to entertain writs under the provi-
siong of the Constitution. But as1
have understood 1, it is the sole ras-
ponsibility of Parliament to regulate
the election of Members. Therefore,
1t 13 the right of this Parliament to
give such powers as are necessary
either to the Tribunals or the High
Courts or the Supreme Court. The
general provisions in  the Constitu-
tion pertaining to the powers of the
High Courts and the Supreme Court
should be curtailed in this matter

I know that with regard to the
Armed Forces, the powers of the High
Court and the Supreme Court have
been limited by providing  suitable
provisos to various provisions in the
Constitution Therefore, I  would
suggest that under articles 182, 186,
226, 227 and 228 and even 329, there
should be provisos that all those gene-
ral powers would not apply to elec-
tions to both Houses of Parliament
and to the State Leglslatures,

Shri Hajarnavis: May I understand
the hon. Membet correctly? I think
that.at one stage of, the speech he said
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that under the Representation of the
People Act, there is no right of appeal
to the Supreme Court; that we have
8ot to go back to article 13 and so on
of the Constitution and that, there-
fore, provision for an appeal <o the
Supreme Court ought to be made.
‘That is what I understand he said at
one stage. Now, what thereafter fell
from hig speech leads me to indicate
that he wants the powers to be cora-
pletely taken away from the High
Courts or the Supreme Court I
would like to know which one he
wants.

8hri Shree Narayan Das: All the
powers that have been given in  the
various articles of the Constitution
with regard to the elections to the
Houses of Parliament and the State
legislatures should be taken away,
and certain powers should be given
under the law made-by Parlhiament in
the Representation of the People Act,
by way of an appeal or certain other
provisions, where, in certain suitable
cases, the High Courts or the Supreme
Court may interfere That i1s my pro-
position. 1 think there is no contra-
diction

Pandit K. C. Sharma (Hapur):
Nothing

Shri Shree Narayan Das: The
Minister has sought to make certain
provisions with regard to the cand:-
date who retires. When the Repre-
sentation of the People Act, 1951, was
amended during the year 1956, 1
think, section 55A was inserted The
reason for it was, there are certain
cases where a candidate, after going
through the congtituency, finds that he
will not be able to win the election;
he then does not take care to go
about, and then simply sits. Pre-
viously, there wasg no provision that
he can retire or withdraw at that
time. Therefore, we felt at that time
that it will be good if there is some
provision made by which a candidate
may retire after sometime. But, I
think after the general electior}, from
what I have heard—I do not have any
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such case before me—this provision
has resulted in corruption on the part
of some candidates. Previously, the
provision was that after the scrutiny
wag over, a period of three days 1s
provided for the withdrawal of candi-
dates and those candidates who do not
withdraw are thought to be contesting
candidates. Now, the question arose
after the last general election whe-
ther a retiring candidate was a con-
testing candidate or not, and as far
as I have been able to know, different
high courts have given different rul-
ings. In section 55A there is a pro-
vision that any person who had gives.
notice of retirement under sub-sec-
tion (2) shall thereafter be deemed
not to be a contesting candidate for
the purpose of section 52. Therefore,
the high court of one of the States
said that because there 1s no mention
of section B2 under this section, the
contesting candidate cantinues to be
a contesting candidate, so far as sec-
tion 82 is concerned.

Another high court—I do not re-
member the name—said. “No; the
candidate who has retired s not a
contesting candidate”. Anyway, that
is the interpretation given by the
courts But what 1 would like to say
is that this provision is not a healthy
provision. I have given notice of an
amendment to the effect that the
whole of section 55A be  omitted
There 1s no necessity for at The
reason is this. A certain number of
candidates come up They file nomi-
nation papers, and the candidates who
are not keen retire within the time
provided, that is, after three days of
the scrutiny But now, after the in-
sertion of section 55A. some spurious
candidates remain as contesting can-
didates even after the time for with-
drawal. After sometime they begin to
bargain with the contesting candidate
The contesting candidate thinks that
there is only one single contestant
and that if the other person is won
over, is persuaded to retire, then,
under the provisions he will be re-
turned as uncontested. That leads to
some corryption. So, I think there i
no necessity for that provision.
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The second reason is this,. When
certain candidates come up for elec-
tion, the electorate begins to think
which candidate haz to be supported.
Suppose a certain candidate for an
election wants that he should be sup-
ported, and suppose he is cajoled or
is persuaded to retire, there 18 no
option left to the electorate to cast
‘their votes. Therefore, this aspect
also, from the point of view I men-
tioned, is not proper. Hence, 1 sug-
gest that if the amending Bill moved
by my hon. friend is considered this
provision should be omitted from the
original Act. Suppose it is not consi-
dered, what 1 would suggest is this.
After having had the experience of
the two general elections, I have
heard that the Election Commission
‘has prepared a report, and that In
that report certain suggestions have
been made regarding the working of
the Representation of the People Act.
Therefore, having in view all these
experiences and the suggestions made
by the Election Commission, I would
request the Government to come for-
ward with an amending measure, as
comprehensive as it should be, so
that certain lacunae that are there in
the present Representation of the
People Act could be removed and the
disposal of election petitions not
delayed. Then, the Act could also
work very smoothly.

With these words, I commend my
amentiment to the House, and I think
if the Bill is circulated, there will be
some opportunity to the general pub-
lic to give its opinion on this point,
and that could be considered by this
House when a comprehensive Bill is
brought forward by the Government.

Mr. Chairman: The amendment is
before the House.

Shri Achar (Mangalore): I rise to a
point of order, Sir. The point is this.
This is a 4-clause Bill. The hon.
Mover of the Bill said, if I remember
aright, that he is not interested in
clause 4 of the Bill. The point is
whether an hon. Member can do like
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that. There are several stages of a
Bill. First, there i3 the consideration
of the Bill as a whole. Later, there'
comes & stage where amendments are
considered, the  clause-by-
clause consideration of the Bill. Now,
the Member hasg introduced the Bill
which consists of four clauses. There
1$ no amendment. Is he entitled to
bring a Bill and say, “I have got four
clauses,” while the Bill is introduced,
and while the consideration stage
starts, can he say, “I give up a por-
tion of the Bill”? Is he entitled to
do it?

Mr. Chalrman: I understand that
the hon. Member objects to this pro-
cedure Am I correct? I take the
hon. Member to mean that the proce-
dure that has been adopted in the
House is not correct: either the Bill
should be proceeded with as a whole
or not proceeded with at all. Is that
the contention”

Shri Achar: My subrussion is, when
the Member brings in a Bill, he should
have the permussion of the House to
have the consideration of the Bill as
a whole He cannot say, “I introduce
the Bill” first, and then say, “I give
up some clause, and I would intro-
duce the Bill with half the clause or
section” or something like that

Mr. Chairman: This Bill consists of
four clauses The fourth clause is
quite independent of the other three
clauses. This 18 not the first occasion
when a question of this nature has
arisen. It has always been the prac-
tice in this House that if a Member
gives an undertaking that he is not
going to press one part of the Bill, then
he 1s allowed to proceed with the other
parts of the Bill. If clause 4 is so
connected with the other clauses that
those clauses could not be considered
without clause 4 being considered,
then the position would have been
otherwise. It is covered by the prac-
tice of this House, and I bhave done
what the practice of the House 1s. So
I havercallowed him.
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When he goes on, after the consi-
deration motion also, he will not be
aliowed to say & word about this
4. He has given an undertak-
. On the bdasis of that undertaking
has been allowed to proceed with
e Bill. There is no objection to that,
d it is not contrary to the procedure.

sezgg

Pandit XK. C. Sharma: 1 agree that
the candidate, having retired, has no
interest in the dispute about the elec-
tion. It is the correct position. But
the point is one of the right and lia-
bility pertaining to the law in exis-
tence at the time of the dispute. That
is, the right and the obligation of the
candidates arises from the letter and
spirit of the law as it existed at the
time of election. Now, during the
pendency of the dispute it is not pro-
per to change the law, to interfere
with those rights and liabilities.

My hon. friend’s solicitation I under-
stand. He has the right to contest that
when a gentleman has retired he is not
interested in the election, and so why
should he have been made a party at
all, why should he be regarded as a
contesting candidate. But at time of
of the elections certain position has
arisen under the law as it has been in
existence, and now the candidates con-
testing the election must stand by that
position.

It is wrong in principle to change
the law after that. You cannot decide
the position, you cannot decide the
right of a candidate from the view-
point of a law that was not in exist-
ence, That is my difficulty. Qther-
wise I would agree with the conten-
tion that my hon. friend has adwanc-
ed. Therefore 1 beg to oppase it, be-
cause it is wrong in principle. It is
wrong in principle because the rights
and liabllities of any disputant roust
relate to the law in existence when
the incident relating to those rights
and ligbititieg took place: That is the
genearal principle of jurisprudances

My: hon. friend is not pressing
clause 4. Therefore, I bave not much
to say. Enough to say shat he has
183 LSD-—9.
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in the way in which he would have
disputed under the Bill. Therefore,
the question does not arise.
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Some Hon, Members rose—

Mr, Chairman: The time allotted for
this Bill wag 2} hours, but st that
time it was taken into consideration
that Section 116A was also to be de-
bated here. That has been withdrawn
by the Mover. Therefore, I think we
should not take much time over this
Bill now. 1t 1s now a short Bill, which
has been sufficienflly discussed. 1 will
allow only one or two more Members
and then I will call upon the hon.
Minister to reply to the debate.

Ch. Ranbir Singh (Rohtak): This is
an election matter, Sir. This is a
matter of life and death for those
people who fight the election.

Mr. Chairman: The real question,
the subject matter of the Bill, has
been withdrawn. There is no debata-
ble point now. There 13 only a short
question, and it has been sufficieqtly
discussed,

Shri Satyendra Narayan Bisha: Sir,
may [ submit one thing? After what
Shr: Shree Narayan Das hag stated in
support of his motion for circulation
of the Bill, I understood that you per-
mitted a larger scope for discussion on
the Bill and you permitted Members
to speak about the general situation
with respect to election petitions and
all that. Therefore, our remarks are
not now only to be confined to the
small point in the Bill.

Mr, Chatrmin: Some'more SCODe Was
allowed and that was permissible be-
cause there was.a general quaestion.
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But 50 far a8 the scope of the Bill is
-oncerned, it i very much restricted
after the main question has been with-
draasn. If any hon. Masaber is very
anxious to speak, 1 will allow him;
otherwise, if I have the permission of
the House, I meay just call the hon.
Law i reply to the debate.
If any hon. ber is very anxious
I shall certainly allow him.

Shri Satyendra Narayan BSinha:
There 15 no question of our being very
anxious to speak on this Bill.

Mr. Ohairman: 1 find no hon. Mem-
ber 4s wtanding up. Therefore, I take
1t that nobody is anxivus to speak.

Oh. Rambir Slugh rese—

Mr. Chalrman: Very well; let him
<peat,
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8hri Hajaraavis: Sir. I rise to op-
pose the motion moved by the hon
Member, but I can give this assurance
to him and to the House and to the
other Members who have pointed out
the various difficulties which arise in
the application of section 55A, that the
Election Commission themselves are
considering this mater. Whatever
difficulties it might have created for
the individual members and contesting
candidates, there are many larger
difficulties for the FElection Commis-
mission themselves, They cannot, for
instance, finalise: the printing of bal-
lot papers till they finally know who
are the persons for whom the votes
are to be cast and that sometimes
causes avoidable delay. Therefore, this
matter is under the examination of
the Election Commission, whether sec-
tion 33A itself should be allowed to
be retained.

We will come before the Bouse very
shortly, we hope afterethis last round

of election petitions is aver, & coess-
prehensive Bill and in that Bill, I
hope we shell be able to pecure co-
operation from all sections of the
House, because so0 far as the process of
election or fire machinery for election
is concerned, ft'should be made simple.
We shall try at that time to secure as
much measure of agreement &s Dossi-
ble. This certainly would be one of
the matters which will engage our at-
tention.

1 find myself in almost entire agiee-
ment with the views expressed by
many hon. Members. Having some
experience as candidate and also as
counsel for various election petitions,
I find myself almost entirely in agree-
ment with the views expressed by Ch.
Ranbir Singh and Shri Braj Raj Singh
I have nothing to add. It is absolutely
necessary that the law relating to
elections should be made simple
and very definite. By some pro-
cess, If there is a serious gis-
pute as regards elections, it should
be possible to decide it expeditiously.
With this end m view, we hope to
bring before the House a comprehen-
sive measure. In the meantime, I hope
this assurance should satisfy the hon.

Member and I hope he will withdraw
the Bill

Mr. Chatrman: May ] know whe-
ther the hon. Member, Shri Shree

Narayan Das proposes to wit.hdnw his
amendment?

Shri Shree Narayan Das: I do not
want to press my amendment.

Shri Tangamani: In view of the
assurance given by the hon. Minister,
1 have no objection to withdraw the
Bill

Mr. Chatrman: Hag the hon.

Member leave of the Bouse to with-
draw his Bill.

Some Hon. Members: Yes.

The Bl was, dy leave, withdrawn.
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CANTONMENTS (AMENDMENT)

Shri Jhulan Sinha (Siwan): Mr.
Chairman, I beg to move:.

“That the Bill further to amend
the Cantonments Act, 1924, be
taken into consideration.”

From a persual of, the Statement of
Objects and Reasons to this Bill, it will
be clear that this Bill 18 intended to
remedy three defects in the present
snactment, namely, the Cantonments
act. It will not be proper for me w
remind the House of the history of the
Cantonments in this country. 1t wiu
be enough for mc to say that the
cantonments were conceived to be
areas exclusively meant for the sta-
tioning of armed forces. During the
British regime the areas covered by
these cantonments were small and
their number was also very limited.
But now their number has gone to
enormous proportions. Now there are,
1 find, 59 cantonments existing in this
country. They cover, so far as I have
been able to gather, a population of
five lakhs,

They are divided into three classes—
classes 1, 2 and 3. Class 1 consists of
those areas where the population is
above 10,000. Classes 2 and 3 consist
of arears where the population is 7,500
and 2,500 respectively. All these three
classes put together comprise a popu-
lation of over five lakhs. Since this
question concerns the civic life and
amenities of such a large portion of
the population of our country, the
Government should, I think take a
view of this thing which is consistent
with the prevailing view in these
matters. We are now in the 11th year
of our independence and democractic
functioning. But the constitution of
these cantonment boards still remains
as archaic and old as it used to be
during the British regime.

1 can very well understand the want
of confidence among the DBritishers
about the efficiency and capacity of
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non-officials in those days. " But now
when the whole country is hsing gov-
erned by the adult pepulation of this
country, there is hardly any room for
not having canfidence in the efficiency
and capacity of the people as such. If
this position i3 taken into consideration
and accepted, then there is hardly any
rocom for the functioning of the can~
tonment boards as they are functioning
today.

If you look at the organisation of
these cantonment boards, you will find
that they are so organised that the
clected element in the cantonment
board never gets any opportunity of
being in a majority.

There is the permanent officials’
majority controlling the fate of all
those people who not only do not
belong to the Armed Forces, but who
belong to the general population re-
siding 1n the areas covered b,; these
cantonmen?’, Of course, a later
amendment 1n the Cantonmen? | Act
has made some provision for the con-
stitution of civil area committees
Formerly, during the British regime
they were bazaar committees, now
they are civil area committees. But
these civil area committees have got
very hmited powers and very limuted
functions As I have been able to
find out from the constitution of these
civil area committees, they are prac-
tically wholly recommendatory. Their
resolutions do not hoild any value
with the Cantonment Board as a whole
1 have, therefore, thought 1t fit to
provide in this amending Bill that the
present majority in the Cantonment
Board should not be allowed to exist
any longer. It is too late in the day
now to say that the people in this
country are not as much interested
in the wellbeing and security of the
armed forces as the General Officer
Commanding or his subordinates or
the Defence Department jtself. It is
obvious and patent that the Defence
Department in this country—1 mean
the Defence Minister and the whole
Defence Department—is controlled by
the elected reptesentative of the peo-
ple. Whether He is the Defénce Mi-
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nister or the Prime Minister, whoso-
ever holds the rein in his hand, that
person belongs to the general popula-
tion of this country. Now, if that
thing is possible, if the whole country
and the whole ‘Defence’ Department is
fit to be controlled by a person elect-
ed by the people, there is hardly any
ground for not allowing these armed
forces, their amenities, thelr sécurity
and their welfare to be left in  the
hands of the elected representatives of
the people. That is the main purpose
behind the amendment that I have
proposed.

The other thing that I have con-
sidered fit to bring to the notice of
this House and to provide for in this
amending Bill is that in certain cir-
cumstances the Government has re-
served the right of entirely supersed-
ing the elected and nominated element
and leaving the whole thing in the
hands of the General Officer Com-
manding 1 know, as well as anybody
in this country knows, that even for
the- municipal administration of this
country, wherever it exists, there is
provicion for supersession of the
municipalities and the local boards and
the district boards by the local Gov-
ernment or the Central Government
where they are concerned. But once
when these municipalities and local
boards are superseded the administra-
tion is not left in the hands of those
people who have themselves been
superseded, but some special officer,
an executive officer, is appointed to
carry on the administration just not
only for a change but with a view to
see the things existing then in their
right perspective But here even when
these Cantonment Boards are circum-
stanced to be'superseded the General
Offticer Commanding who happens to
be the Chairman of these Boards, car-
ries on the administration after their
supersession. This is anomalous. So
far as I have been able to make out,
the whole thing still seems to have
been baséd on a lasting suspicion about
the capacity, efficiency and the gene-
ral interests of the people in the wel-
fare and security of tfe armed forces.
This i3 a thing which is unecceptable
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to me and I hope it will be unaccept-
able to the House also. People have
got to be trusted. If the people in
this country do not deserve the trust
of the Central Government, I think
the Central Government itself will
cease {0 gommand any confidence
from the people themselves. That is
the position which we are not going
to accept.

This amending Bill makes another
provision apart from these two things.

A third | provfsicm that I have
thought fit to incorporate in this Bill
is this. There is a provision in the
Cantonments Act that all taxes to be
levied by the Board which is under
the Commanding General with a
standing majority of officials, have
got to be levied with the previous
approval of the Central Government.
That is a thing which is still more
unacceptable to my mind. We know,
the resolutions and actions of the
municipalities and local boards and
other such local bodies are subject to
the subsequent approval of the local
Governments or other Governments
concerned. I have never met with
such a provision in the constitution
of local bodies where the levying of
taxes 1s subject to the previous ap-
proval of the Government concerned.
This is just quite contrary to and
agamst any conception of democracy
that we possess. If the Cantonment
Board which commands a majority no-
mnated by the Government.is So
cfficient as to carry on the adminis-
tration and it has been empowered to
levy taxes, there should be no previ-
ous approval. That is only dilatory
That will not only keep things pend-
ing till the approval of the Central
Government is received, but that is
also based on the same want of con-
fidence in the efficiency of the persons
who have been nominated there to
command a standing majority. This
Bill provides for only three things.

Before I proceed further, I will just
remind you of certain passages in the
Forty-sixth Report of the Estimates
Committee which went into this ques-
tion exhaustively. I may, Sir, be
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allowed to gquote certxin passages
which occur there. The Bstimate
Committee swys:

“The committee therefore re-
comend that the Cagtonments
Act should be amended imme-
diately to provide for the demo-
cratisation of the civil adminis-
tration of the Cantonment areas.
The strength of the Cantonment
Boards which yaries from 8 to
15 should be increased. The
membership should be determined
in relation to the population and
should be based on well defined
princjples. The Officer Com-
manding the station may have
powers to nominate one or two
military officers to the Board, if
necessary. One of them might
be the Health Officer and the other
one of the Medieal Officers or the
Garrison Engineers. The Com-
mittee do not consider it neces-
sary or desirable that the Officer
Commanding the station should be
a member of the Board. They are
of the opinion that the President
of the Board should be elected by
the members from amongst them-
selves.”™

This is the recommendation of a
Committee of this House. This Re-
port was published in March 1957. I
think it is about a year and a half
now. ,

They have made many other re-
cammendations bearing on the points
covered in my Bill. But, hefore I
proceed to quote those recommenda-
tions, 1 would just try to bring to
your nosice that this Bill has abso-
lutely po intention to try to malign
this Government or to create any
sort of insecurity or any want of
amrenities to the troops stationed in
the cantonment aress. Certainly we
all feel that the army in this country
residing in the cantonments deserves
the greatest care and attention of the
natian. We have the tradition of ove-
lieving in non-violence and the Panch-
shael principle, enunciated by this
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country, has been accepied by &
majority of the people in the worid
as worth something. Even then we
know that the whole world is so bulilt
that if we do not keep the army satis-
fled, contended and well-protected and
well-kept, there are nations in this
world that will pounce upon us and de-
vour us. It will take us back to the days
of slavery from which we have eome
out after a serious struggle of so many
years under the leadership of one the
like of whom is not likely to be bern
very soon amongst us. In this state
of things, we should be second to
oane 1n this world in keeping our
army well-equipped, well-protected,
well-fed and well-kept. With this
background in mind, we also feel
that the army should not be made to
feel that they are something aloof
from the general population of this
country. They are of us and we are
of them. If this be the position, there
is absolutely no ground for doubting
the capacity or the efficiency of the
bona fides of the general population
that has been made to reside with
them, to think against them.

There was absolutely no scope, no
necessity for jeining the civil popula-
tion with the Cantonment Board, but
circumstances were such that they had
to be there. We would be very glad
if those areas which are occupied ex-
clusively by the civil population are
taken away from the jurisdiction of
these Cantonment Boards and, if they
are sufficiently large, placed under a
separate municipality or joined to the
adjoining self-governing body. If
that is to be the position, then, of
course, the case for armed forces
stands on a different footing.

I may point out from the report of
the Estimates Committee that there
was a committee appointed many
years back. It was appointed for de-

" limitadon of the areas of these Chn-

tonment Boards as early as 1946. That
committee made certein recommenda-
tions, and among the recommenda-
tions there was one of delimiting and
what they have called “exeision™ of
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wherever it is possibie, and for

purpose they: have divided all

the Cuntonment
biasses.

g civil aress from the Cantomment

Boards into three

They have grouped the cantonments
under thrcoe categories. Only Ambala
was put under Category 1, vix., one
in which a large area redundamt to ihe
requirements of the army could be
excised and formed into a separate
local body. Category 2 specified those
cantonments in which civil areas were
not large enough te constitute a local-
body by itself, but could be merged in
the adjoining body. This category
applies to 17 cantonments. Under
Category 8 the remaining cantanments
were listed. This was the recommen-
dation made by the committee ap-
pointed in 1848. These recormmenda-
tions also are lying in abeyance They

L.8.D.~10.

ment) Bill

have not been implemented. It was a
committee under the Central Govern~
ment itselt

I am aware the constitution of the
Civil Areas Qommittee is such that
the President of this Committee
though elected by the people is only
the Vice-President of the Board and
1s subservient to the general comatitu~
tion of the Board and to its resolu-
tions.

Mr, Chairman: I understand the
hon Member will take some more
time to finish his speech. The House
stands adjourned till Monday 11 A.m.

17 hrs
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, the
8th September, 1858



ORAL ANSWERS TO QUES-
TIONS.— Q

5N, S

Tourists Office, Paris
Scientific Research on
Arid Lands .

947,
948.

949-
930.
9SI.

Zoo in Delhi
Gandsk Project .
Pollcyofdeeenmliution
of Raitway Board .
953. Remodelling of New
Delhi Station . .
953. Central Council of
Ayurvedic Research
954. Electification schemes
on Southﬂmem Rail-
way
Oemtmmon of second
Shipyard .

956. Farmen’ Forum .
957. gwm@nfeg!xe
nomists . .
land

955-.

959. Consolidston of
Holdings in Delhf

961. Fruit and  Vegetsble
Development Board

962. Special Cqumcmc

for Foreign
963. Awmmodndon for
. Fixt in ungles of
o4 Himachsal ie:lh.
. Looting of passenger
965 train . .
S.N.Q.
N
7. Accumulstion of rainy
water between
and Hathras
WRITTEN ANSWERS TO
QUESTIONS—

S.0.

.

958. Anti-oxidents .

960. Unsocial elements on
Western Railway -

966. Two Tier Slkeping Ber-
ths, . . . .

967. Transmitter

968Mlnpowerfornujor
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COoLuMNS

4849-50

4851-52
4852—s4
4854—56

4856—s8
4859-60
4860—63

4864—56
4866—69
4860—70

4870-~1
4871—73
4873—76
4876—79
487982
4882-—84

4884—86

4887—90

4891
4891-92

4892
4892-93

41
WRITTEN ANSWERS TO
QUESTIONS-—contd.
S. Q. Subject Covruaews
No.
969. Tmpbbadn Dunpro-
4893-94
970, Pnhrﬂvcr wm dh-
pute . 4894
971. Railway Bridtc at
Mokameh . . 4854
973. Free telegnm fe-
cility . . . 4894-95
973. Sub-Postmaster, Rai-
singnagar . . . 4898
974. Gir lions. . 4895-06
97s. Purchase of food;nim . 4396
976. Night trains . 4897
977. Sursimanpur-Reot le
way Track . 4897-98
978. Dacolty &t leohoRa-
watpur Station . 4898-99
979. Heakh Mlnhten Con-
4899-4900
980. blndn ngh
Leve . 4900
981. Ships bunt at Hindustan
Shipard 4900
982. Wheat wagons 4901
983. Damage to ptddy crop
in North Bihar 4901-02
984. Road Bridge on vaef
Jamuna near Knlp . 4902-03
98s. Kurduwadi-Miraj Rail
link . . . . .903-04
986. Chittaranjan Locomotive
Works . . . 4904
987. Closure of mil link bet-
ween Bihar, North Ben-
gal and Assam . -] 4903-04
988. § uxis for tou-
rg:ﬂn.l 4905
989. All India Rotd Deve-
lopment Plan . 4905-06
990. Korba Power Stauoa,
Madhys Pradesh . . 4906
991. Road accidents in Delhi.  4906-07
992. Indian visitors to Syria'. 4907,
993. Tourists who vhited
India 4907-08
994. Rural elecuiﬂadon in
Punjsb 4908
99s. Health Servsoa Ccn-
tres in rural areas . . 4808-09
996. Delhi Slums . 4909-10
997. Purchass of Rail Store . 4909-T0
998. Potatoes ¢ 491011
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WRITTEN ANSWERS TO
QUESTIONS-—contd,

5.Q.
No.

999.

1000,
1001,

1002.
1003,

1004,

1005,

1006.

1007.
1008,

. S Q.
15:9

1530.
1531,

1532.
1533.
1534.
1535.
1536.

1537.
1538.
1539.

1540.
1541.

1542,

1543,
1544
1545,

Su_bjoct

Suntguch  Mechanised

!H:nndl inOrissa . .
Travel* concession to
the blind .
Nmrlwl’mm
Nonmn ofm.u-
Accidents due to trml-
ling on roofs of trains .
Denilmenr of Luck-
now-Kathgodam  Ex-
press . . .
Hore) Sundlrds and
Rate Structure Cam
mittee
TRPmmuinDellu .
Supply of Power o
Deti’ . oo

ckam:c in

Slum

Seed productwn
Second Class Coaches
in Indien Railwzy. .
Construction of Ware-
houses in Bombay
Forest development in
Bombay State .
Automdcdonala.
Derailment of Madras-
bound Waltair Puten-
ger Train .

Catering Ommors
on Rudlways .
Departmental Cau-hg

[Dany Duxwer]

Covtmans
4911-13
4912

4912-13
4914

+914-15
4915-16

4917
4917-1%

4918

4918

4919
4919-20

4922
4921
4922
4921~24
4923
4923-24

4924
4924-26

4936-27
4927-38

4928

4938—30

4930

4930-31

‘4931-32

5126
WRITTEN ANSWERS TO
QUESTIONS—contd.
U .S Q.  Subiect Cotumm
No.
1546. Fertilizers . 493133
1547. Tax-collection . . 4933
1548. Seéminer on Road Trans-
port Development 4933-34
1549. Thmu;h Coach between
Loharu and Defhi 4934
1550. Air accidents . 493435
1551. Flood Control schemes
dm}hw Five
Year . . . 4935
1552. Theft of Railway pro-
patyand goods . . 4935-37
1553. Nutritfonal  disorders
among children . 4937-38
1554. Tid:edm travellers . 493
1555.
tion of me mmﬂ- 4939
1556. Gardeners in Delhi 4940
1557. World Bank Loan for
Development of poris . 4540
1558, Forest area - . 4941
1559. Flood Control phm af
Bhakra Project 4941-42
1560. Desert com:rol i.n Pu.n-
jab 4942
1561, Lemon Pmducnon 4943-44
1562. Posts and ‘Telegraphs
offices in Fmeporc
District . 4944
1563, Collection of Temnml
Tax at Puri . 4944-45
1564. Tourist permm to l(uh-
mir 4945-46
1565. Sleeping flcu.hnen fur
Drivers and Guards 4946
1566, Dehra Dun Emna *
Coaches . . . 4946-47
1567. Rice prices in W. Ben-
gl . . . 4947
1568, I.rrisanion proiec(s in
< 4947-49
1569. Suburbm Trdn Dmers
in Bombay (V.T. 4949-50
1s70. W.H.O. . . 4950
1571. CP.W.D. Ruads m
Punjab 4949-—51
1572. Fazilke- F:rozepore Rnl-
way Line. < 4951-53
1573. Medical Educluon Con-
ferenez . . . 4952-5%
1574. Improvement of Mange 4955
1575. Mango Production 4956
1576. Hindumalkot-Sriganga-
oagar Radllink . - 4956
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ANSWERS YO

QUESTIONS-wconid.
U.58.Q  Subject

No.
1877

1578.

1579,

1580.
18871,

1582,
1583.
1584.
1585,

1586.
1587,

1588.
1489,

1590,
1591.
1592,

1593.
1594.
1595.

1596.
£597.

1598,
1599,
1600,
1601,
1602.

1603,
1604,
1605,

for Posal Bm-~
in

o

p-
m&dws&

Engines forru.nmng
electrictraing .

Co-operative

in Bombay State .
Scuffie between Railway-
m and vm-ble ven-

Conference of Snu Mn-
nisters of Pisheries

Mail Guards .
Parlakimedi  Light Rail-
way on S..E R.nlway
zone .

Passenger t:lﬁc from
Abmadpur Station
Sugar export
Electricity
tion .
Suratgarh
Farm
Insanitary cmdmons in
Karol Bagh
Slum clearance in Delh:
Workshop in [zzatnagar

Lucknow-Bareilly 'le
way Section .
Sugar mills in U.P.
Tubewells .
Honorarium paid to the
Hindi Teaching Staff
‘Communications add-
ressed in Hindi .
Rules regudmg 8cCi-
dents
Railway Ponectmn Force
Forest industries  in
Beas area

Ships nm.lfdng u.nlond-
ing .
Blmbme:war leway
Station .
Unauthonsed  persons
as Licensed Porters at
Patna Junction

‘Wagons for Cement Fac-
tory at Chearkhi Dadri
Damage to photosrlpl-uc
materials by rains

Demage due to rains

copsump-

Mechanised

Pany Dxesr) §138°
WRITTEN ANSWERS 10
QUESTIONS——contd.
CovLeamns U 85 Q  Subject Cotiuning
No.
1606. Medium-sized ‘mim
1607. Bhlkul!lﬂpl?mm 478
1608, Joy flights . . 4978
4957 1610. Conversion of
and Parssia Line
. Broad Gauge . . 4978
4957-5 1611. Promotion of Clerks as
Guards . . . 4979-80
4958 1613, Railway Dispensaries . 4980
1613. Post and Telegraph Offi-
ces in Kangra and Hos-
4958-59 shiarpur . 4981
1614, Women em oym on
4959 Northern Railway 4981
4960 1615. Telegraph Poles . 4981
1616. Appointment of Handl-
ing ors . 4981-82
4960-61 1617. Class 111 Employees 4982
1618. Railway links Via Dunka 4982
4961-62 1619, Sea Island Cotton in
4962-63 India . 4983
1630, Casuel workers 4983
4963-64 1621, Price of rice 4983-84
4954 1622, Telegraph Offices. 4984
1623. Passenger amenities 4984-8¢
64-6 1624. Licences for Foodgwn
i :;6’ Dealers . 4985-86
496% 1625, Suger mulls 4986
1626. Goods Shed at Kn'npuz
6 Sahib 498
4966-67 }
1627. Railway Station at Chn« d
4968-—70 tar 4986-85
4969-70 1628, Kursela Railway Bnd;e 498;
~ 1629, Catering on  Bombay-
4971 Poona Race Specials 4987-88
071-72 1630. Railway Over-bridges 498%
4 1631. Double Broad Guuge
4973 Lines - 4989
4972-73 PAPBRS LAID ON THE TABLE  4993-94
4973 The following papers were laid
on the Teble :—
4973-74
(1) A copy of each of the
following statements showing
4974 the action taken by the Govera-
ment on various assurances, pm-
mises and undertakings
497475 Mimisters during the various ua-
sions shown against esch
4975-75 (f) Supplementary Pourth ;u—
Statement No. 19
4976 Vit Yomand’ Lok
4976-77 Sabha.



LAID ON THE
T Becontd.

(%) Supplement- Third Session,

tary Statement . 1957 of Seoom,
No. IX Lok Sabha,

(D)) Sugp!m- . Second
tary Statement  sfon 1957 of
No. XIv. Second Lok

Sabhs.

@v) § - Pirst Sesston,
tary Statement 1957 of Se-
No. XV. cond Lok Sa-

bha.

(v) Supplemen- Twelfth Ses-
tary Statement  sion, 1956 of
No. XX. Rirst Lok

Sabha.

(2) A copy of the statement
contsining replies to cer-
tain memoranda received
from Members in connection
with demands for grants
(Railways) 1958-59.

(3) A copy of the Wealth-tax
(Exception of Heirloom
Jewellery of Rulers) Rules,
1958 Published in Notifica-
tion No. G.S.R. 719 dated
the 23rd August, 1958, under
sub-section (4) of Sectnon
46 of the Wealth-tax Act,
1947,

STATEMENT RE: SUPPLE-
MENTARY  DEMANDS
FOR GRANTS FOR 1958-59
PRESENTED. .

The Minister of Revenue and
Civil diture (Dr. B.
Gopala Reddi) presented 2
ststement showing Supple-
mentary D"’"‘}d’,ﬁ"’gg"“d -
ts in respect of the Budget

(General) for 1958-59.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri K. S. Ramaswamy called
the attention of the Minister
of Railways to the washing
sway of two bri between
Kazy and Balharshah on
the tral Railway and the
consequent  dislocation of
Railway traffic.

The Deputy Mister of Raul-
ways (Shri S. V. Ramsswamy)

e a statement in rgeurd
thereto,

{Dany Duxmwrl

CoLumns

4994

4994—97

s130

Covumns

STATEMENT BY MINISTER

The Deputy Minister of Food

and Agriculture (Shri A. M.

) made a  statement

co! the reply given on

the 25th August, 1958 to 8

Supplementary by Shri

Atal Bihari Vsjpayee on

Short Notice Question No.

4 regarding fair price shops
in Delhi. .

BILL UNDER CONSIDERA-
TION . .., .

Further discussion on the
motion to consider the Pub-
lic Premises (Bviction of
Unauthorised Occu%ts)
Bill, 198, as passed by Rajya
Sabha—continued. The

disé:ussion was not conclu-

ded.

PRIVATE MEMBERS’ BILLS
INTRODUCED.

(1) Mahendra Prauab
Singh  Estates (Repealing
Bill, 1958, by Shr1 Purushot-
tamdas R. Patel.

(2) Representation  of the
People (Amendment) Bill,
1958, (Amendment of sections
s6 and 123) by Shri Radha
Raman.

(3) Consutuuon (Amend-
ment) Bill, 1958 (Amend-
ment of Articles 134, 136

and 14%) by Shri Subiman
Ghose,
(4) Colouring of  Vanas-

pati Bill, 1958 by Shri M. K.
M. Abdul Salam.

(%) Mushm Wakis
(Amendment) Bill, 1958
Amendment of section 3)by
Shri M.K.M. Abdul Salam.

(6) Indiap Evidence éAm:nd-
ment) Bill, 1958 (Amend-
ment of section  103)
by Shri Naushir Bharucha.

(7) Parliamentary Pnvi-
leges Bill, tghsf by Shn

Nauhir Bharu

(8) Territorial Counciis
(Amepdment) Bull, 1958,
Amendment of sections

3,
{2, 30 and 36) by Shri Lais-
ram Achaw Singh.

4998

4999
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PRIVATE MEMBERS' BILLS
UNDER CONSIDERATION.

(f) Further discussion on the
moncn to_consider the Code
Procedure

md sﬁ)wemduded
amendment that the Blll
be circuleted for eliciting
opinion thereon.by 31-12-48
was sdopted.

(&) Shri Jhulan Sinha moved
that the

ents
(Amendment)  Bill, 1957
{Amendment of Sections 13

and 60 and omission of
section 14) be takan into
consideration. The discus-
sion was not conciuded.

[Daxwr Dm}

CoLumns

PRIVATE MEMBERS’
WITHD

BILL
RAWN, ,

Shri Tangsmani moved for -

that considerstion pf the
Representation  of People
(Amendment)  Bill, 1957
(Amendment of sections
5$-A, 82 and 116A). TheBm
was withdrswn by leave of
the House,

AGENDA FOR MONDAY,

8TH AUGUST, 1958—

PRurther discussion on the
motion to consider and Pass-
ing of the Public Premises
gcvcx:tion oémUmuthoriled bd

pants ai passed by
Rajys Slbgu

b
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